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LOK SABHA DEBATES

LOK SABHA
Thursday, November 30, 2006Agrahayana 9, 1928 (Saka)

The Lok Sabha met at Eleven of the Clock.

[MR. SPeaxker /n the Charr]

...(Intemuptions)

[English]

MR. SPEAKER: | cannot do it, please go through
the rules.

...(Interryptions)
[Transiation/

MR. SPEAKER: Question 122—Shri Mohammad
Tahir—Not Present

Shri Mohan Rawale—Not Present
Question 123—Shri Prabhunath Singh
ORAL ANSWERS TO QUESTIONS
Low Budget Hotels

+
*123. SHRI PRABHUNATH SINGH:
SHR! K.S. RAO:

Will the Minister of TOURISM be pleased to state:

(a) whether middie class tourists are experiencing
difficulties in locating economy class accommodation at
places/cities of tourist interest; and

(b) if so, the steps proposed to be taken to make
available low budget tourist hotels?

[Translation]

THE MINISTER OF TOURISM AND CULTURE:
(SHRIMAT! AMBIKA SONI) (a) and (b) A statement is
laid on the table of the House.

Statement

(a) and (b) Yes, Sir. Due to the paucity of hotel
rooms in the budget category, tourists may sometimes
face some difficulty in finding accommodation in this
category. However, the Ministry of Tourism has asked all
the State Governments and other land owning agencies
including Indian Railways to allocate land for building
hotels especially in the budget category. Ministry of
Tourism also has a scheme “incentive to Accommodation
Intrastructure” under which subsidy of 10% of the principal
loan i8 given to the hotel of budget and low-budget
categories, subject to a maximum assistance of Rs. 25
lakh for one star hotels; Rs. 50 lakh for 2 star hotels
and Rs. 75 lakh for 3 star hotels. Further, in order to
increase the number of rooms in the budget category,
Ministry of Tourism has a scheme for the approval of
Guesthouses and Incredible India Bed & Breakfast
establishments. The 8tats Gowernments have been
advised to follow investor friendly land policies and single
window approach for promoting hotel projects and also
for allotting sites on revenue sharing basis, granting extra
FSI/FAR for hotels, permitting extra commercial usage in
the hotels etc.

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir,
tourism industry is very crucial for the economic
development of the country. If we keep in mind the
commercial importance, along with historical importance
of tourist places, then tourism industry may be a good
financial source for the Government. Most of the tourist
places are neglected by the Government ... /nterruptions)

[Enghish]

MR. SPEAKER: You suggest change of rules. At the
moment, | cannot do anything.

[Translation]

SHRI PRABHUNATH SINGH: Due to these reasons
tourists are not attracted and the Government get
comparatively less revenue, and there is no facility
especially for the middle class. However, the hon. Minister
has accepted ‘A’ and ‘B’ and in her reply she has stated
that the State Governments have been advised to adopt
investor friendly land policy and single window approach
system for promotion of hotel projects, allotment of
destination on the basis of revenue sharing, sanction to
additional F.S.I./F.A.R. for hotels, granting permission for
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additional commercial use of hotels etc. Through you, |
would like to ask from the hon. Minister the number of
State Governments that have sent proposals to the
Govemment on the basis of advice given to them and
whether any proposal has been sent particulaty by Bihar
Gowt. it so, the namee of the places in respect ef which
proposal has been received. Please give the details in
this regard.

SHRIMATI AMBIKA SONI: Sir, it is true in todays
context that when tourists in a large number are coming
to India, it is felt that there is acute shortage of hotel
rooms. We have to make some extra efforts to increase
the number of budget hotels. it is a fact that even after
| took over as Minister in 2005, | have sent several
letters to the Chief Ministers of the States requesting
them to identify the destinations

[English]

They should identify plots for construction, especially
of budget hotels and other hotels.

[Translation/

Several States adjoining Delhi have sent very
encouraging responses and identified about 34
destinations.

| have also written to the Government of Bihar and
they have assured me and in the meantime, | myseltf
visited Patna. The Chief Minister of Bihar assured me
that the places like Bodhgaya, Rajgir, Nalanda, Vaighali
and other places where the tourists visit in large numbers
and such other places ...//nterryptions)

SHRI RAGHUNATH JHA: You have forgotten
Sitamarhi which is the birth place of Maa Janaki
...(Interryptions)

[English]

MR. SPEAKER: Shri Raghunath Jha, your important

mattar will not be given permission.
[Translation]

SHRIMAT! AMBIKA SONLI: | do not intend to omit
any place. | am just taking these names as an example.
But for each and every place where the tourists are
expected to arrive, he has assured me of providing Hotels,

NOVEMBER 30, 2006

to Questions 4

Yatri Niwas and Budget Hotels there. Apart from this, |
would like to tell the hon. Member that the Incredible
India Bed and Breakfast Scheme inaugurated a month
ago will include Bihar too in the coming days. To begin
with we have launched this scheme only in Delhi. In this
scheme, in every household which is owned by the person
himself one can provide one to five rooms to the tourists
arriving in the city. It has two benefits. The persons who
are arriving from abroad will get an opportunity to know
about our culture and culinary habits while staying with
an Indian family. The housewife will also get some
monetary benefits from it. We want to implement this
Bed and Breakfast scheme all over India and in the
coming days we want to place it on the website of the
Ministry of Tourism. Apart from this, we have requested
Ministry of Civil Aviation, Ministry of Defence and Ministry
of Railways to provide land available with them where
Budget hotels can be constructed. Especially, the railways
have hundreds of such sites where budget hotels can be
constructed. | am happy to inform that they have
announced about twenty such sites where budget hotels
would constructed before the Commonwealth Games to
be held in the year 2010 and will be available to tourists.

SHRI PRABHUNATH SINGH: Sir, it is evident from
the hon. Minister's reply that the Government of Bihar
has given only assurance but no proposal has come
from there. | would like to say something about the places
like Rajgir and Bodhgaya mentioned by the hon. Minister
...(Interryptions) that they are famous places for ages
where the tourists arrive, but there are some places in
Bihar towards which the tourists do not get attracted
because of lack of proper publicity and propagation
whereas they are very important historical, religious and
ancient places. Places like sonepur famous for legandary
fight between ‘Gaja’ and ‘Grah’ and the famous temple
of Gautam Rishi situated at Gautam Sthan in Reevalgan;j
where Devi Ahilya believed to be got salvation, Arya
Temple, Rani Sthan etc., Come under this category. In
view of the above facts | would like to know from the
hon. Minister whether her Ministry would like to take
measures to attract tourists to these places by obtaining
proposal from the State Government in this regard for
establishing tourist centres there?

SHRIMAT!| AMBIKA SONI: Sir, | have no objection in
accepting the suggestions of the hon. Member but if we
go by our way of working then it is the duty of the State
Governments to popularize the tourist destinations. Every
year, our Ministry selects three such important places or
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circuits where we provide some funds to the concemed
State Government. | will definitely convey the hon.
Member's suggestions to the Chief Minister but | suggest
that the hon. Member should also raise his points before
the Government of Bihar. Then we will definitely be able
to develop the places of tourist interest be Madhubani or
something else of hon. Member's choice.

[Engisih]
MR. SPEAKER: Including Santiniketan.

SHRI K.S. RAO: Sir, we are very happy that wherever
we go outside the country, a lot of citizens are expressing
a desire to come to India, which is a good thing. As my
colleague has said, the potential of tourism is enormous
in the country. We are also happy that India is now said
to be the fourth most preferred tourist destination for all
the foreigners. Its potential for eaming foreign exchange
is around twelve billion dollars. Its contribution to the
GDP is about six per cent. Its employment potential is
about 40 million jobs. In this background, the emphasis
that is to be given must be extensive and this sector
should not be dealt with in a normal way. | wish to know
from the hon. Minister, keeping in view the potential of
medical tourism, whether she would like to extend the
same incentives to medical tourism also so that the
country's eamings can be doubled in less than four years.

SHRIMATI AMBIKA SONI: While the hon. Member
has spoken very important and correct things about the
expansion of tourism today, | would to state here that
medical tourism is not exactly in this question. But | would
like to inform the hon. Member that the Minister for Health
& Family Welfare and myself have inaugurated formally
a scheme for making India @ number one destination for
medical tourism. But it all depends on our infrastructure
support we give to these important segments which would
attract tourists of different kinds to the country. We have
conducted a survey and we have found out that there is
a shortage of 1,50,000 rooms in all categories. Till 2010,
we have to fill up that shortage. We are short of good
hospitals. While we want to encourage medical tourism,
we are taking efforts to do that, we do not want that the
weaker sections of Indian population suffer as a result of
our treading the outside high-end tourists. Hence, we are
trying to keep a balance between the two. While we
create new hospitals to attract foreign patients to come
and get treated in our state-of-the-art hospitals by our
best doctors, | would like to inform that we are second

AGRAHAYANA 9, 1928 (Saka)

to Questions 6

to none in the world that we are aiso taking care of the
fact that in our desire to expand this field, we do not
neglect our own weaker sections of the public.

SHRI NARAYAN CHANDRA BORKATAKY: Thank you,
Mr. Speaker. | would like to put a specific question to
the hon. Minister. Has he made any programme for Assam
also because Assam and the North-East Region have a
lot to attract tourists. Due to lack of good air
communication and proper hotels, tourists are not willing
to visit these places. Hence, | would like to ask this. Is
there any programme in the Ministry for taking up any
hotel programme with the association of Railways in
Assam?

SHRIMAT!I AMBIKA SONI: | would iike to inform the
hon. Member that both Assam and West Bengal are being
given tremendous amount of weightage by the Union
Ministry of Tourism for tea tourism. This is a high-end
tourism which is ecologically acceptable and we have a
lot of forests lodges, PWD guest houses, erstwhile houses
of the Tea Management Companies. We are upgrading
these facilities. We are preparing for a big inflow of high-
end tourists to take advantage of our tea testing sessions
and seasons and to take advantage of living in homes
which earlier belong to the Tea Management Authority.
Besides this, we are going in a very big way to develop
river cruise tourism in Assam. This is proving very popular
in Guwahati itself. River tourism has become a very
popular tourist destination. We are encouraging cruise
team to use travel in the Brahmaputra for a two or three
day cruise to give a different experience to the people
who are going to Assam.

[Trans/ation]

SHRI RAM KRIPAL YADAV: Mr. Speaker, Sir the hon.
Minister has replied that for two and three star hotels
Rs. 50 lac and Rs. 75 lac are required respectively and
we provide this amount to them. | would like to say that
earlier Government had taken a dicision it and sold
several important hotels. In Bihar a hotel at Patna and
hotel at Gaya was proposed to be sold. The hotel at
Gaya has already been sold while the hotel at Patna is
yet to be sold. | would like to know from the hon. Minsiter
whether he has any policy to sell that hotel or the
proposal has been shelved? Domestic as well as.foreign
tourists visit Patna. Is any other hotel | porposed to be
constructed there in view of the dire scarcity of
accommodation there.
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SHRIMATI AMBIKA SONI: Mr. Speaker, Sir it is true
that sometime ago several hotels were sold. The matter
was widely debated and controversy arose. It was also
said that these hotels were not sold at the prices on
these should have been sold. But it is a matter of past.
| would like to tell the hon. Member that Hotel Patliputra
Ashoka, Patna is one of the hotels which is still under
ITDC, which is a public sector company under the Ministry
of Tourism. | have suggested, and given a directive that
all our hotels, whether they are three star, four star or
even two star, should be upgraded. They should be
upgraded to their proper level and thereafter the
Govemnment will take whatever decision they want to take.

So far as the hotel at Patna is concerned, | visited
that hotel and saw that the situation has totally changed
there. Earlier the hotel looked deserted whereas now a
days its halls remain booked for marriages and reception
parties for two months. | hope the rest of hotels would
also make similar progress.

SHRI REWATI RAMAN SINGH: Mr. Speaker, Sir, the
reply of hon. Minister is very disappointing. Just now the
Minsiter stated only about the hotels being built in and
around Delhi in view of the Commonwealth Games. |
would like to know from hon. Minister the number of
hotels that were there last year; the number of the tourists
that checked into these hotels and the number of tourists
who are likely to visit these hotels during the current
year. | would also like to, two star and there star hotels.
Has the hon. Minister received any proposal from Uttar
Pradesh Government. If no proposal has been received
then there are several places like Agra, Varanasi and
Allahabad which attract a large number of tourists. Ardha
Kumbha Mela is to take place in Allahabad where crores
of domestic and foreign tourists will come. ...(Intermyptions)

[English]

MR. SPEAKER: You have put your question; please
let her answer now.

[Translation]

SHRI REWATI RAMAN SINGH: Will the hon. Minister-
give an assurance as to when she will get it done?

SHRIMATI AMBIKA SONI: Mr. Speaker, Sir, | am
sorry to say that | have replied questions in detail with
lot of data which | stil have with me in responce to
queries made by other numbers. ... Internyptions)

NOVEMBER 30, 2008
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(English]

MR. SPEAKER: No, not now. You may send it to
him.

SHRIMATI AMBIKA SONI: | have written a letter to
the Government of Uttar Pradesh. They have replied that
several locations in NOIDA have been identified and hotels
will be built there in near future under public private
partnership. Hon. Member knows that all these powers
are vested with the State Governments. At Central level
our Ministry only plays the role of a facilitator and
coordinator. We are just advising them. Hon. Member
has asked about the number of tourists. Last year it was
3.92 million and it has gone above 4 million in the current
year. | am expecting a 14% increase in the number of
tourists. | am not talking of constructing hotels around
Delhi only. ...(Mnterryptinos) | am not talking about the
year 2010 also. But the Commonwealth Games which
are to be held in 2010, are very important. AFRO-ASIAN
games are to be heid in 2014 and we are going to bid
for Olympic Games. Now the shortage of one lac fifty
thousand rooms is not related to Delhi only but it is in
the context of entire India. The 20 hotels which are being
built by Railways are not confined to Delhi only, these
are being built all over India. These are being built in
Agra also.

MR. SPEAKER: Shri Ajoy Chakraborty. Please put a
very specific question. We cannot have the whole tourism
policy discussed here.

SHRI AJOY CHAKRABORTY: Sundarbans is one of
the biggest forests of our country. In Sundarbans, we
have the maneater, world famous Royal Bengal Tiger.
Two-thirds of Sundarbans belong to Bangladesh and one-
third belongs to our country. Bangladesh Government has
made arrangements for very good hotels for staying at
night, and moving around the Sundarbans area. But we
have no arrangement for staying at night; we do not
have any hotels; and we do not have any arrangements
for moving around the Sundarbans, though a large number
of people are coming.

MR. SPEAKER: Okay. Mr. Minister, he wants to know
whether you have any provision for that.

SHRI AJOY CHAKRABORTY: May | know whether
the Government of India has any proposal under
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consideration to make arrangements to establish hotels
in the Sundarbans so that people and tourists can stay
at night right in the Sundarbans and move around the
Sundarbans at night, to see the maneater Royal Bengal
Tiger?

SHRIMAT! AMBIKA SONI: The hon. Member is quite
right that the Sundarbans have the potential of attracting
tourists in great numbers. But we must also remember
that it is ecologically a very sensitive area. | must inform
the House that in my visit to West Bengal, my own
delegation which comprised of hoteliers, landscapists,
environmentalists and travel agents, we had a very good
interactive session with the Chief Minister of West Bengal
who is extremely keen and very pro-active in developing
ecologically sensitive tourism part of Sunderbans, which
comes under West Bengal. In pursuance to his request,
we have put in touch with the West Bengal Government
two or three very eminent environmentalists, designers
and those who will landscape Sunderbans according to
the concerns of the environmentalists for exploiting its
potential within the reasonable limits. All these plans are
cleared by the Ministry of Environment. | am confident
that hotels will come up in areas which are cleared by
the Ministry of Environment.

MR. SPEAKER: Please be very brief and specific.
We cannot have a discussion on tourism policy.

SHRI P. KARUNAKARAN: Sir, the hon. Minister has
explained the arrangements made by the Tourism
Department for promotion of tourism. The expenditure for
the State of Kerala, which is really a tourists’ State, is
less compared to many other States. Will the Govemment
consider promoting and also projecting the tourism facilities
to other countries?

MR. SPEAKER: Already, we have a lot of tourists
there. The hon. Member is asking as to whether the
Central Government will further encourage tourism in
Kerala.

SHRIMATI AMBIKA SONI: | must say that today
because of the work done in the last few years, Kerala
is emerging as one of the top destinations in our country.
For wellness tourism, Ayurveda, natural cures, naturopathy,
people are flocking to Kerala. For back water tourism
also people are going to Kerala. About 300 new house-
boats have been built by tour operators and tourism
developers in Kerala. Recently, a Kerala Tourism Mart
was inaugurated by me. All the stays in those 300 house-
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boats were sold within a few hours. Besides this, we are
popularizing homestay in Kerala. Those people who do
shrimp farming, crab farming, fish famrming and live near
the backwaters are being encouraged to create one or
two rooms in their homes to welcome the foreigners. |
have myself gone and seen those rooms which they have
made. They eam up to 40 to 50 pounds a night for one
couple to stay in their own homes. So, tourism is today
seeing the results, flowering of the last five years of
work.

MR. SPEAKER: Let us have a discussion on this.
[Translation]

SHRI JYOTIRADITYA M. SCINDIA: Mr. Speaker, Sir,
| think that we should give due importance to domestic
tourists also alongwith foreign tourists. Private sector
companies are expanding their business every year in
this sector. | would like to know whether the Government
company ITDC propose for expansion in small religious
destinations and tourist places like Ujjain. Chanderi etc?
Secondly, as for subsidy, which has been discussed
here, | would like to know the number of persons who
have availed subsidy.

[English]
MR. SPEAKER: You should put one supplementary.
[Translation/

SHRIMAT!I AMBIKA SONI: Sir, | do not have the
figures regarding the number of persons who availed the
benefit of subsidy during the last one year but | would
like to tell the hon. Member that we have plans to give
subsidy. People are intersted to take benefit of it but as
long as land is not available, they are not able to avail
this benefit. We are trying to create land banks so that
land is made available to built hotels of all categories.

So far as domestic tourism is concerned. | think that
when | became Minister of this department the challenge
before me was how to ensure that foreign tourists visiting
our country are accorded due importance and domestic
tourism also flourishes and people of one State visit other
States which may strengthen national integration. Though
we say

[English]

We have got nearty 400 million tourists.
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MR. SPEAKER: It seems a popular subject. Let there
be a discussion on this. | do not mind that. Please give
notice for that. Now no more supplementaries can be
allowed on this question. We have already taken 25
minutes for one question.

City Gas Distribution Network

+
*124. SHRI ADHIR CHOWDHURY:
SHRI UDAY SINGH:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether the Government has finalized the policy
for laying natural gas pipelines and setting up of the city
gas distribution network;

(b) if so, the details thereof;

(c) whether the Government has allowed companies
to have monopoly in retailing natural gas to households
for a limited period; and

(d) if so, the details thereof alongwith the details of
the companies which have shown interest for such
investments?

THE MINISTER OF PETROLEUM AND NATURAL
GAS (SHRI MURLI DEORA) (a) to (d) A statement is
laid on the Table of the House.

Statement

(a) to (d) The Government is in the process of
finalizing the policy for development of Natural Gas
Pipelines and City or Local Natural Gas Distribution
Network. The broad objective of the policy is to promote
investment in natural gas pipelines and city/ local natural
gas distribution networks, to promote competition among
entities, thereby avoiding any abuse of the dominant
position by any entity, and to secure consumer interest
in terms of gas availability and reasonable tariff.

The Policy is being finalized in consultation with all
the stakeholders. Views and comments of various
stakeholders were invited on the draft pipeline policy.
Meetings have also been held with the stakeholders in
the months of June, July and October, 2006.

SHRI ADHIR CHOWDHURY: Sir, it is a good news
for us and the people of my country as a whole that in
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the wake of benign intervention by our hon. and beloved
leader, Madam Sonia Gandhi, the Government has been
persuaded to slash down the prices of oil. It will have a
salutary effect on our economy because it will help a lot
to contain the spiraling infiation.

In pursuance of Oil and Natural Gas Exploration
Policy, our country has been yielding huge quantities of
natural gas and the sumplus could be provided to the
urban household sector for domestic purposes.

MR. SPEAKER: These are suggestions for action.

SHRI ADHIR CHOWDHURY: Sir, keeping in view the
emerging scenario of oil and natural gas sector, may |
ask the hon. Minister whether the Government is
contemplating giving the natural gas and oil sector the
infrastructure status?

MR. SPEAKER: The question is about policy.

SHRI MURLI DEORA: Sir, the Piped Natural Gas is
the best tuel which can be used especially in the
household. The hon. Member's question is whether the
infrastructure status can be given for laying such pipelines.
We have applied to the Ministry of Finance and they are
considering this.

SHRI ADHIR CHOWDHURY: Sir, from the reply, it is
assumed that the Government is keen to promote
competition among entities and also take special care to
see the consumer interest in terms of gas availability
and the reasonability of tariff. In this regard, | would like
to know whether the Government is pondering over to
constitute any Regulatory Board. It is because without
having any kind of monitoring mechanism, | think the
interest of the common consumers could not be protected.
Therefore, | would like to know whether the Government
is considering constituting any Regulatory Board and it
so, what shall be the template supposed to be fixed for
the constitution of Regulatory Board?

MR. SPEAKER: The policy is being determined. It is
not yet finalized.

SHRI MURLI DEORA: Sir, it is a very big reply. If
you want | can lay it on the Table of the House.

MR. SPEAKER: No. You give a short reply.

\

SHRI MURLI DEORA: Sir, the main reply is that the
Regulatory Board will regulate the refining, processing,
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storage, transportation, distribution, marketing and sale of
petroleum and petroleum products and natural gas so as
to protect the interest of the consumers and entities
engaged in specified activities related to petroleum and
petroleum products and natural gas to ensure
uninterrupted and adequate supply of petroleum products
and natural gas in all parts of the country and to promote
competitive market and matters connected thereto.

MR. SPEAKER: It is a policy which is still being
determined. If you have any suggestions, you send them
to the hon. Minister.

SHRI UDAY SINGH: Thank you, Mr. Speaker, Sir. |
crave your indulgence. | will take a moment to formulate
my question.

in our quest for looking for alternative fuels for
vehicles which should be cleaner, cheaper and which
should be abundantly available, LPG and CNG offer to
be the two most promising products. Now of the two,
CNG is known to be cheaper, cleaner and more
importantly, it is known to be safer because LPG stays
where it leaks and CNG disappears very fast.

MR. SPEAKER: Put your question.

SHRI UDAY SINGH: Yes, Sir. That is why, | said
that | will take a moment to do this.

Is the Government contemplating making a policy of
favouring either of the two fuels and passing on this
message or advisory or directive to the automobile
manufacturers and the oil marketing companies to ensure
that the gas pipelines in the cities are either carrying
LPG or CNG ?

It is because if it is LPG based, then, Mr. Minister,
it is a nightmare staring at you because then the vehicle
users will dip into your subsidized domestic LPG which
is the case happening with the targeted PDS kerosene.
What is the policy of the Govemment—whether it prefers
CNG or whether it prefers LPG for automobile propulsion?

SHRI MURLI DEORA: Sir, the hon. Member is right.
But | would like to remind him and say that one should
look at the example of Delhi where there was so much
of pollution created by the vehicles and now, thanks to
the introduction of CNG, thanks to the order of the
Supreme Court that there is a marked improvement in
the poliution levels of Delhi. The hon. Member is right in
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saying that the cost of CNG is two-thirds of that of LPG.
Today we are providing Rs. 7,700 crore subsidy to the
LPG and | accept the suggestion made by the hon.
Member and whatever we can do we will do to promote
the use of CNG.

MR. SPEAKER: Shri Abdullakutty, please be very
brief. | would not allow more than three supplementaries.

SHRI ABDULLAKUTTY: Sir, | think, Kochi was
included as one of the cities to be covered under the
proposed city gas pipeline distribution network. But work
is yet to start for this project. | would like to know from
the hon. Minister the reasons for the delay in starting the
work on this project in Kochi.

MR. SPEAKER: This has nothing to do with the
question.

Mr. Minister, have you got any information on this?
You may send the information in writing to the hon.
Member.

Smt. Paramjeet Kaur Guishan. | may tell you that
the Question is on policy matter and not on what is
happening in one's constituency.

[Translation]

*SHRIMATI PARAMJIT KAUR GULSHAN (Bhatinda)
Sir, there is an acute shortage of LPG in the country.
Moreover, there has been a steep hike in the price of
LPG. It is the woman in the family who bears the brunt
of this price-rise and dearth of LPG. When we visit the
villages, people ask uncomfortable questions regarding
the shortage of LPG, and the rise in prices of LPG. |
would like to ask the Hon'ble Minister the reasons behind
the shortage and rise in prices of LPG. Will there be an
improvement in the situation in future?

SHRI MURLI DEORA: The hon, Minister should name
the places where there is shortage of LPG so that we
can take appropriate action.

[English]

SHRI GURUDAS DASGUPTA: Sir, there is always a
gap between promise and performance.

*English translation of the speech originally delivered in Punjabl.
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MR. SPEAKER: This is on all sides.

SHRI GURUDAS DASGUPTA: The hon. Minister is
saying that LPG is available everywhere and if a particular
case was brought to his notice, then he would do the
remedy. | must say, he is too much generous.

Hon. Speaker, Sir, | may tell my friend, the hon.
Minister that there is a scarcity of LPG everywhere in
the country. He takes pride in saying that it is available
everywhere, but it is non-performing and there is a long
queue for it. If he wants any specific case, then | may
tell him that in my constituency | had to run after his
officers to get opened a small outlet. Therefore, let us
not take pride in that.

MR. SPEAKER: You should be proud that there is a
larger demand everyday and our people are able to
purchase.

SHRI GURUDAS DASGUPTA: There is a larger
demand and the hon. Minister must not take pride in the
performance of his Ministry. He has to confirm that he
will take up the matter with the Ministry and ensure that
the shortages and bottlenecks are removed as quickly as
possible.

MR. SPEAKER: Give the hon. Minister some
compliment.

SHRI MURLI DEORA: The hon. Member should invite
me to see what is happening there.

MR. SPEAKER: He will consider your suggestion.

SHRI GURUDAS DASGUPTA: Sir, | seek your
protection. | never wanted it for my constituency. | only
asked what steps the Government proposes to take for
removing the bottlenecks.

SHRI MURLI DEORA: | take seriously what the hon.
Member has said. We will find out where there are
shortages and we would see that these shortages are
met.

SHRI GURUDAS DASGUPTA: There is a shortage
everywhere.

MR. SPEAKER: Q. 125—Shri Dalpat Singh Parste—
Not present.

Shri Pallani Shamy.
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Promotion of intercaste Marriages

+
"1256 SHRI K.C. PALLANI SHAMY:
SHRI DALPAT SINGH PARSTE:

Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a) whether the Union Government proposes to
provide attractive incentives to encourage inter-caste
marriages as reported in The Times of India dated
September 14, 2006;

(b) if so, the details thereof;

(c) whether the State Governments have also been
taken into confidence before introducing such scheme;

(d) if so, the details thereof alongwith the role and
contribution of the Union Government and State
Governments in the proposed scheme;

(®) Whether the Union Government is also planning
any scheme to provide education to Dalit Children in
coveted schools as reported in the said news-item; and

(f) if so, the details thereot?

THE MINISTER OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRIMATI MEIRA KUMAR): (a) to (f)
A statement is laid on the Table of the House.

Statement

(a) and (b) The Minister for Social Justice and
Empowerment addressed the Chief Ministers on
28.02.2006 to consider increase in the incentive amount
for intercaste marriages to Rs. 50,000/- of which 50%
would be by way of central assistance, as inter-caste
marriages are an effective instrument of combating the
evil practice of casteism.

(c) and (d) The protection of Civil Rights Act, 1955
and the Scheduled Castes and the Scheduled Tribes
(Prevention of Atrocities) Act, 1989 are being implemented
by the State Governments and Union Territory
Administrations. Under the Centrally Sponsored Schemes
central assistance is provided mainly for strengthening of
administrative and judicial machinery, incentives for inter-
caste marriages where one of the spouses belongs to
the Scheduled Castes, awareness genei'ation and relief
and rehabilitation to the affected persons. The funding
pattern of the Scheme is such that 50% of the total
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expenditure incurred by the State Governments over and
above their respective committed liability is met by central
assistance. The Union Territory Administrations get 100%
central assistance. As regards incentive for inter
caste marriages, it is seen that the amount of the
incentive in sixteen States varies between Rs. 2,000/- to
Rs. 50,000/-.

(e) and (f) Action has been initiated to introduce a
new Scheme for providing Top Class Education.

[Translation]

*SHRI K.C. PALLANI SHAMY: In Tamil Nadu, for
more than fifty years now, from the early decades of this
century, due to the efforts of leaders like E.V.R. Periyar
and the emergence of Dravidan movement, self respect
marriages have come in to vogue. Self-Respect Marriages
promote and give a boost to inter-caste marriages as a
movement against casteism. But self-respect marriages
are yet to get legal validity at All Iindia level. Through the
efforts of our leaders and the present Chief Minister of
Tamil Nadu Dr. Kalaingar Karunanidhi, self-respect
marriages have got legal validity in Tamil Nadu. | would
like to know from the Hon. Minister whether Centre would
legislate in this regard to give legal validity to self-respect
marriages.

[English/

SHRIMATI MEIRA KUMAR: Sir, so far as | know, all
the marriages which take place have a legal status.

MR. SPEAKER: They are marriages which take place
- lawtully.

SHRIMATI MEIRA KUMAR: | am sure that the hon.
Member has referred to the marriages which take place
in Tamil Nadu. They are all legal marriages and have a
legal status. In 1955, we enacted a law called the
Protection of Civil Rights Act and, in 1989, we enacted
another law called the Prevention of Atrocities on
Scheduled Castes and Scheduled Tribes Act. Under these
Acts, rules were formulated and notified, and as one of
the components, they have inter-caste marriages to
combat the social evil of casteism and untouchability.
Under that scheme, from the Centre, we give 50 per
cent of the incentive amount to all the inter-caste
marriages where one of the spouses belongs to a
Scheduled Caste in the case of the States and 100 per

‘English Translation of the speach originally delivered in Tamil.
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cent in the case of Union Territories. Recently, in February
this year, | have written to all the Chief Ministers that
this amount should be enhanced. Earlier, it varied from
Rs. 2000 to Rs. 50,000. But | have told all the Chief
Ministers to make it Rs. 50,000 and in the case of the
State Govemments we will be meeting half of this amount.

[Transiation/

*SHRI K.C. PALLANISHAMY: Whether it is self-
respect marriages or Inter-caste marriages, all the couples
who enter into wedlock need encouragement in the form
of job opportunities and educational facilities also apart
from incentives and that must be available both to the
couples and their children. Whether such incentives and
schemes as provided in Tamil Nadu would be extended
by the Centre to people in other States also.

SHRIMATI MEIRA KUMAR: Yes, Sir. Apart from the
incentive amount that we give, we have a Centrally-
sponsored scheme for education of children belonging to
the Scheduled Castes. ...(/nterruptions)

*SHRI K.C. PALLANI SHAMY: Sir, when it comes to
Inter-caste marriages, it must go beyond Scheduled Caste
Communities. | would like to know whether all those who
go for inter-caste marriages would be encouraged with
job opportunities and educational tfacilities in recognition
of their contributing to a Casteless Society. ...//nfevryptions)

SHRIMATI MEIRA KUMAR: This question is about
inter-caste marriages between Scheduled Castes and non-
Scheduled Castes and that is why, | am replying to your
point. The incentive amount is also meant for these kinds
of inter-caste marriages.

So far as providing assistance for education is
concemed, we have a number of Centrally-sponsored
schemes for Scheduled Caste students and we also have
training programmes for Scheduled Caste youths. | can
send all the details to the hon. Member.

SHRIMATI MINATI SEN: Hon. Speaker, Sir, | am
afraid that the proposal of the Government to provide
incentives for inter-caste marriages will encourage some
people to opt for inter-caste marriage only for money
and throwout the bride thereafter.

| would like to know the following from the
Government. Is it not a fact that the very word “inter-
caste” boosts the menace of casteism in the society?

*English Translation of the speach originally delivered in Tamil.



19 Oral Answers

What action is the Government taking to eradicate the
social evil of casteism from the Indian society?

MR. SPEAKER: It is too big a matter.

SHRIMATI MEIRA KUMAR: Yes, it is a very wide
subject. | am very happy that the hon. Member has raised
it. But it will require a proper discussion.

To reply briefly about it, | would say that inter-caste
marriages are a very important measure to eradicate the
social evil of casteism.

As far as her concern and apprehension about the
misuse of these incentives are concerned, | would say
that any measure is likely to be misused by a few. Just
because that might happen, it does not mean that we
should not introduce such measures.

[Translation]
MR. SPEAKER: Send them to jail for ten years.

SHRIMATI KRISHNA TIRATH: Mr. Speaker, Sir, |
would like to know whether our constitution already
provides that a person belonging to ‘A’ category shall
marry a girl of ‘A’ category only and person belonging to
‘B’ category shall marry a girl of ‘B’ category only? If as
per the provision of the constitution an individual is free
to marry in any community provided he has attained the
mrriageable age of 18 years, then what is the necessity
of maknig a provision that if a person marries with a girl
of SC/ST he would be paid Rs. Fifty thousand. What
kind of alluremant is it? It does not seem that an individual
will marry an SC or ST counterpart just for the sake of
money, and it is difficult to imagine what kind of social
embarrassment he will have to face later. '

When our constitution strongly provides this kind of
tfreedom then where from the idea of paying Rs. 50000
has come as they will be doomed for social boycott. It
may be politically motivated because the offspring of such
marriages may claim the benefits available to dalits. But
such couples may have to face social boycott even in
their own houses. Has any safeguard been provided for
them?

[English]

MR. SPEAKER: You are showing the same concem.
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[Trans/ation]

SHRIMATI MEIRA KUMAR: Mr. Speaker, Sir, | have
already replied to the concemn expressed by the hon'ble
Member. The hon'ble Member had earlier also asked
similar question, therefore, | would not like to repeat the
reply. But | would surely like to clarify that some people
may misuse the provisions basically provided to do away
with social inequality and casteism. But if with a fear of
misuse, we do not take such steps, it will be wrong.

The law provides freedom for intercaste marriage.
But our society dislikes it. That is why we are making
provisions to bring such people to the mainstream of the
society. Such provisions came into effect in 1955 when
law against untouchability was framed and it is not a
new provision. Therefore, it is envisaged to provide
incentives to the persons entering into inter-caste marriage
as a token of appreciation.

SHRIMATI KRISHNA TIRATH: Sir, through you, | would
like to clarify that my tamily . .../Interruptions)

[English]

MR. SPEAKER: Now, nothing can be done. Please
give a notice. | will allow the discussion even tomorrow.
You can also bring a Bill for abolition of casteism. These
are the things which can be done.

...(Interryptions)
[7ransiation]

SHRI KIREN RIJIJU: Mr. Speaker, Sir, intercaste
marriages are very important in the society. | would like
to state that not only Scheduled Castes but Scheduled
Tribes also are being exploited to a great extent in central
India. Not only SCs but STs also should be covered
under the proposed scheme. | visited several places in
central India, why it is not implemented there? It should
apply to intercaste marriages also.

|, too, have married in other tribe. So its benefit
should be extended to me also.

MR. SPEAKFR: You put question and avoid the
tendency of making arguments.

[English]

SHRIMATI MEIRA KUMAR: There is a Ministry of
Tribal Affairs. Either the hon. Member can direct his
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question there and make his request or | can also on his
behalf speak to my colleague, Shri Kyndiah.

MR. SPEAKER: Mr. Minister, you are very kind.

SHRIMATI JAYAPRADA: Sir, as Shrimati Krishna
Tirath has already expressed her concern, in the same
way my apprehension is and | wanted to express the
same to the hon. Minister. ...//Mnterryptions)

MR. SPEAKER: You need not put the same question.

SHRIMATI JAYAPRADA: No. Sir, | wanted to give a
suggestion to her. Actually, through the scheme, it is a
very good achievement to put together for the inter-caste
marriages. But there is a minus point also, viz., whether
the money will be misused or not. But, through the
scheme, what is allotted to a particular inter-caste
marriage is that the girl can enjoy the money before she
goes to the in-law's place and that money should be
secured for her and it should not be transferred to her
in-laws or husband. That should be used only for herself
and for the children. Then, only that can be secured and
the misuse can be avoided.

MR. SPEAKER: Mr. Minister, it is a good suggestion.
You can consider this good suggestion.

SHRIMAT! MEIRA KUMAR: | will consider your
suggestion.

Sir, | am very glad that you have also welcomed it
and you have appreciated the scheme.

[Trans/ation/

SHRIMATI JYOTIRMOYEE SIKDAR: | would like to
thank the hon'ble Minsiter for having written a letter to
the Chief Minister on 28.2.2006 and for providing funds
for incentives. All hon’ble Members who have spoken
preceding me said that merely providing money would
not do the purpose. Though the said law was enacted in
1955 we find that in states like Haryana and Rajasthan
marriages between lower caste and upper caste may even
lead to murder. The parents of such couples kill their
childrens.

| would like to ask the hon’ble Minister that in addition
to fiscal incentive what other steps the Government would
like to take? Apart from law we need social awareness
also. Though the law permitting inter-caste marriages was
enacted in 1955, yet, even today the parents kill their
son or daughter if they opt for it.

AGRAHAYANA 9, 1928 (Saka)

to Questions 2

[English)

MR. SPEAKER: There should be no repetition.
Hon'ble Minister, these are good suggestions coming to

you.

SHRIMATI MEIRA KUMAR: This also is a good
suggestion. | will look into it. Let me just say one thing,
Sir, that she has pointed out the element of violent when
there is an inter-caste marriage. | would say that we
encourage more and more young people to go in for
inter-caste marriages. .../ /nferryptions)

MR. SPEAKER: Shri Lal Singh, you are losing your
chance.

[Transiation]

SHRIMATI MEIRA KUMAR: Sir, the more we
encourage the youth for inter caste marriages, the more
cordial atmosphere will be created in the society and it
will reduce violence. With this objective in mind, the
Government are implementing this scheme.

[English)

MR. SPEAKER: | am giving notice that from next
Monday, it will be only three supplementaries whether
you are or not. | do not mind it.

[Translation/

SHRI RAMDAS ATHAWALE: Mr. Speaker, Sir, the
Govemment are encouraging inter caste marriages with
a view to abolish the caste system. | too have entered
into inter-caste marriage. | married a Brahamin girl. Inter-
caste marriages can establish unity in the society. | would
like to say that the incentive for inter-caste marriage may
be increased from Rs. 50,000 to Rs. 1,00,000 and one
spouse may be provided a job. | would like to know how
many people opt for inter-caste marriage every year in
the country. Inter caste-marriages may establish social
equality, therefore, the BJP workers need to be trained
about it. As it may eradicate caste system, So the
Govemment should encourage it.

[English]
MR. SPEAKER: It is a suggestion for action.

SHRIMATI MEIRA KUMAR: Yes, Sir, Hon. Member, |
thank you for your suggestion.



23 Oral Answers

[Translation/
Navratna Status to PSUs

+
*126. SHRI BHUVANESHWAR PRASAD MEHTA:
SHRI KASHIRAM RANA:

Will the Minister of HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES be pleased to state:

(a) the details of the ‘Navratna’ and ‘Miniratna’ public
sector companies (PSUs) at present;

(b) whether some PSUs have applied for grant of
‘Navratna’ and ‘Miniratna’ status;

(c) it so, the details of these PSUs; and
(d) the decision taken by the Government thereon?
[English]

THE MINISTER OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI SONTOSH MOHAN DEV)
(a) to (d) A statement is laid on the Table of the House.

Statement

(a) Presently, there are 9 Navratna Central Public
Sector Enterprises (CPSESs). As per available information
from the Departments, there are 51 Miniratna CPSEs
List of Navaratna and Miniratna is given in the enclosed
Annexure.

(b) and (c) The proposals for grant of Navratna status
to 9 CPSEs have been received through concerned
administrative Ministry/Department. Those are as follows:—

(i) Bharat Electronics Limited
(i) Bharat Sanchar Nigam Limited
(iii) Hindustan Aeronautics Limited

(iv) National Mineral Development Corporation
Limited

(v) National Aluminium Company Limited

(vi) Power Finance Corporation Limited

(vii) Power Grid Corporation of India Limited
(viii) Rural Electrification Corporation Limited and

(ix) Shipping Corporation of India Limited.
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The Miniratna status is granted by the concemed
administrative Ministry/Department after they satisfy
themselves that particular CPSE fulfills the laid down
criteria in this regard.

(d) The proposals received for grant of Navratna
status are under consideration of the Government.

Annexure
List of Navratna CPSEs

(i) Bharat Heavy Electricals Limited

(i) Bharat Petroleum Corporation Limited

(i) GAIL (India) Limited

(iv) Hindustan Petroleum Corporation Limited
(v) Indian Oil Corporation Limited

(4i) Mahanagar Telephone Nigam Limited

(vii) National Thermal Power Corporation Limited
(viii) Oil & Natural Gas Corporation Limited

(ix) Steel Authority of India Limited

List of Miniratna CPSEs
As on 31.10.2006
Category-i
1. Bharat Dynamics Limited
Bharat Electronics Limited
Bharat Earth Movers Limited
Bharat Sanchar Nigam Limited

Bongaigaon Refineries & Petrochemicals Limited
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Central Warehousing Corporation

7. Chennai Petroleum Corporation Limited
8. Container Corporation of India Limited
9. Dredging Corporation of India Limited

10. Engineers India Limited

11. Garden Reach Shipbuilders & Engineers Limited
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12.
13.
14.

15.

16.
17.
18.
19.
20.
21,
22,
23.
24.

25.

26.
27.
28.
29.
30.
31.
32.
33.
34.
35.
36.

37.
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Hindustan Aeronautics Limited
Hindustan Latex Limited
Hindustan Newsprint Limited

Housing & Urban Development Corporation
Limited

India Tourism Development Corporation Limited
IRCON (international) Limited *

Kochi Refineries Limited

Kudremukh Iron Ore Company Limited ,
Mazagaon Docks Limited

MMTC Limited

MSTC Limited

National Aluminium Company Limited

National Fertilizers Limited

National Mineral Development Corporation
Limited

Neyveli Lignite Corporation

Numaligarh Refinery Limited

Oil India Limited

Power Finance Corporation Limited
Power Grid Corporation Limited

Rashtriya Chemicals & Fertilizers Limited
Rashtriya Ispat Nigam Limited

Rural Electrification Corporation Limited
RITES Limited

Shipping Corporation of India Limited
State Trading Corporation of India Limited
Telecommunications Consultants (India) Limited

List of Miniratna CPSEs

Category-il

38.

39.

Balmer Lawrie & Co. Limited

Educational Consultants (l) Limited
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40. Engineering Projects (l) Limited
41. Ferro Scrap Nigam Limited
42. HMT (International) Limited

43. Hospital Services Consultancy Corporation (I)
Limited

44. India Trade Promotion Organisation

45. Indian Medicines Pharmaceuticals Corporation
Limited

46. Manganese Ore India Limited

47. MECON Limited

48. National Film Development Corporation Limited
49. PEC Limited

50. Rajasthan Electronics & Instruments Limited

51. Water & Power Consultancy (India) Limited
[Trans/ation)

SHRI BHUVANESHWAR PRASAD MEHTA: Mr.
Speaker, Sir, in the reply received, a proposal has been
made to include ‘Navratna’ separately. ...(/nferryptions)

[English)

SHRI SONTOSH MOHAN DEV: Sir, this particular
information is not available with me. | will lay it on the
Table of the House.

MR. SPEAKER: Hon'ble Member, your question does
not relate to this Question.

[7rans/ation]

SHRI BHUVANESHWAR PRASAD MEHTA: Mr.
Speaker, Sir, through you as for as Navaratna and
Miniratna 51 is concerned, | would like to know from the
hon'ble Minister as to how much investment has been
made in the Navratnas and how much of profit has been
eamed during the tast three years.

[English]

SHRI SONTOSH MOHAN DEV: All the Navratnas
are eaming profit. They are eaming a substantial profit.
They have been given more liberal power. They can invest
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without coming to the Cabinet up to rupees one thousand
crore if they have their own funds to invest.

[Transiation]

SHRI BHUVANESHWAR PRASAD MEHTA: Mr.
Speaker, Sir, can he say this much as to whether they
are eaming profit or not? Through your, | would like to
know from the hon'ble Minister that, as has been reported
in newspapers from time to time and in view of Navratnas
and 51 Miniratnas which are earning profit, do the
Government propose to go for private investment in the
Navratnas and if so, what are the reasons therefore?
Has any secret agreement been entered into with the
WTO in this regard?

[English]

SHRI SONTOSH MOHAN DEV: |t is the liberty of
the Navratnas to decide about the joint venture that they
want to have. There is no restriction. The Board has to
approve it.

[7ranslation]

SHRI KASHIRAM RANA: Mr. Speaker, Sir, has the
Govemment got any monitoring system to monitor the
growth of performance of those PSU or CPSU's whom
the staius of Navratna or Miniratna is awarded? | would
aiso like to know whether the Minster has come across
any complaint that parameter of status is changed
frequently. Has the Government any system to check the
recurrence of such complaints; so, how many times the
parameters have been changed? Did it make any impact
on the companies and is there any monitoring system for
that, it so, what are the details in this regard.

[Enghish]

SHRI SONTOSH MOHAN DEV: Sir, mini ratnas and
nava ratnas are monitored comparing them with their MoU
performance. If their MoU performance can be achieved
and if they do better, they are given recognition for that.
Recently we have started monitoring it and very soon
fresh marking will be given to them according to the
points that they scored as nava ratnas.

As the hon. Member rightly stated, some changes
may be made this time, but it is not yet decided. This
will be done by the Committee of Secretaries and it will
be done for their betterment because today our nava
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ratnas are really nava ratnas as they have eamed very
good profits. Consequently, the Government have
appreciated that our navratnas have done well and | am
sure more nava ratnas may be taken now. We have got
nine petitions pending with us now. This will first go to
the Inter-Ministerial Committes and then to the Apex
Committee which is chaired by the Cabinet Secretary
decision of which will be sent to the Ministry thereafter.
It they have no difference, it is all right, but if they have
any difference, |, as the Minister, will interfere. If it is not
decided there also, it will then go to the Cabinet. The
system is synchronized. That process was started during
the previous Government. We have accepted it and that
is a good process.

SHRI LALIT MOHAN SUKLABAIDYA: Mr. Speaker,
Sir, North-East is industrially backward and | belong to
the North-East. The Government of India is committed to
develop the North-East equally with other regions by
removing the economic disparities. May | know from the
hon. Minister of Heavy Industries, through you, as to
how long the people of the North-East will have to wait
for their economic and industrial development so that they
can also have an industry with nava ratna status.

MR. SPEAKER: This does not arise from the main
question.

SHRI SONTOSH MOHAN DEV: Sir, the North-East
has got all the petroleum sector companies and many of
them are nava ratnas. Not only that, we are getting a
good report about the tea industry also. The Government
is giving a package to it. If more companies come,
definitely they will be considered.

MR. SPEAKER: Q. 127—Mr. Ajoy Chakraborty.

Mr. Ajoy Chakraborty, please go to your seat. Are
you interested in putting your question? Do you know
that there is a question in your name?

...(Interryptions)

MR. SPEAKER: There has to be promise and
performance on all sides.

Conference on State Minorities Commissions

+
*127. SHRI AJOY CHAKRABORTY:

SHRI TUKARAM GANGADHAR GADAKH:

Will the Minister of MINORITY AFFAIF‘lS be pleased
to state:
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(a) Whether a conference of State Minorities
Commissions was held in New Delhi recently;

(b) if so, the issues discussed therein and the
outcome thereof;

(c) whether there were demands to provide fair share
to minorities in the Government jobs;

(d) if so, the reaction of the Government thereto;
and

(e) the steps being taken for the socio-economic
development of minorities?

THE MINISTER OF MINORITY AFFAIRS (SHRI A.R.
ANTULAY) (a) to (e) A statement is laid on the Table of
the House.

Statement

(@) to (c) The National Commission for Minorities
convened the 5th Annual Conference of State Minorities
Commissions at New Delhi on 2nd November, 2006.
Amongst the issues discussed in the Conference were
the following:

(i) Minorities should feel safe and get a fair and
reasonable share of development. The benefits
of various Govemment schemes should flow
equitably to the minorities and a certain
proportion of development projects be located
in minority concentration districts.

(i) Communal peace and harmony should be
maintained.

(i) Special tribunals should be set up to deal with
communal offences.

(iv) The victims of communal carmage should be
given adequate financial support for rehabilitation.

(v) Minorities should get a fair share in Central and
State Government jobs. The minority youth
should be provided with skills to get their
legitimate share in employment, both in the
public and private sectors.

(vi) The main factor responsible for the socio-
economic backwardness of the minority
communities, particularly the Muslim community,
is the lack of access to the common school
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system. This is particularly true in the case of
Muslim girls. Therefore, concrete schemes for
setting up secondary and higher secondary
schools in the blocks and districts having a
predominantly Muslim population, should be
implemented for Muslim girls. Widening of access
to professional and technical education should
be a priority area in educational programmes.

(vii) Government should monitor implementation of
the Prime Minister's New 15 Point Programme
for the welfare of minorities.

(viii) The scholarship schemes funded by the Maulana
Azad Education Foundation should be enlarged
to cover the post-matric level also.

(ix) The Wakf Board properties should be utilized to
open educational institutions.

(x) The status of the National Commission for
Minorities should be raised to a constitutional
body.

(d) and (e) The Prime Minister's New 15 Point
Programme for the Weifare of Minorities, announced in
June, 2006 addresses many of these concerns. The
objectives of the Programme are (a) enhancing
opportunities for education; (b) ensuring an equitable share
for minorities in economic activities and employment,
through existing and new schemes, enhanced credit
support for self-employment, and recruitment to State and
Central Government jobs; (c) improving the conditions of
living of minorities by ensuring an appropriate share for
them in infrastructure development schemes; and (d)
prevention and control of communal disharmony and
violence. The programme envisages, wherever possible,
earmarking of 15% of targets and outlays for minorities
under schemes included in the programme. At the Central
level, the implementation of the programme is to be
monitored, once in six months, by a Committee of
Secretaries and thereafter a report has to be submitted
to the Union Cabinet. The State Governments have also
been advised by the Prime Minister to set up a similar
mechanism at the State level so that the implementation
of the programme receives due attention at the highest
level. Detailed guidelines have been sent to the State
Governments and Union Territory A~-iinistrations including
constitution of State and "istrict level Committees for
monitoring the implemen.: on of the programme.
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Apart from the above, the corpus fund of the Maulana
Azad Education Foundation is being enhanced from
Rs.100 to Rs.200 crores so as to enable it to enlarge its
activities.

The Constitution (One hundred and third Amendment)
Bill, 2004, to confer constitutional status on the National
Commission for Minorities, has already been introduced
in the Lok Sabha in December, 2004.

Government have already introduced the Communal
Violence (Prevention, Control and Rehabilitation of Victims)
Bill, 2005 in Rajya Sabha on 5th December, 2005.

MR. SPEAKER: Mr. Chakraborty, you have time for
one supplementary.

SHRI AJOY CHAKRABORTY: Mr. Speaker, Sir, |
would like to know whether the Government is ready to
implement the Report of this Committee.

MR. SPEAKER: Which Committee?

SHRI A.R. ANTULAY: Sir, | have not followed his
question. ...(/nterryptions)

MR. SPEAKER: That is our culture. If anything is to
be done, we appoint a Committee.

SHRI AJOY CHAKRABORTY: Sir, | want to know
whether there is any scheme. ... Intermyptions)

MR. SPEAKER: Is there any scheme for the
improvement of the minorities? | am framing that question.

SHRI A.R. ANTULAY: | am indeed thankful to you,
Sir. There are many schemes for the improvement of the
lot of the minorities.

SHRI AJOY CHAKRABORTY: Sir, | would like to
know whether the Government has fixed any stipulated
date or time to implement all the schemes for the welfare
of the minorities.

SHRI A.R. ANTULAY: Yes; it will be done during the
stipulated time.

SHRI GURUDAS DASGUPTA: Sir, | have not heard
him.

MR. SPEAKER: | cannot suggest that eyerybody
should get their ears checked. if the microphone system
is not working, then | can understand.
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The Question Hour is over. Mr. Chakraborty, thank
you for your cooperation.

WRITTEN ANSWERS TO QUESTIONS
[Translation]

Funds For Modernisation and
Expansion in Rallways

*122. SHRI MOHD. TAHIR:
SHRI MOHAN RAWALE:

Will the Minister of RAILWAYS be pleased to state:

(a) whether the Railways have made any assessment
regarding requirement of funds for modernisation and
expansion programmes for the Eleventh Five Year Plan;

(b) if so, the details thereof; and

(c) the details of the major projects/schemes proposed
to be executed during the Eleventh Plan period?

THE MINISTER OF RAILWAYS (SHRI LALU
PRASAD) (a) and (b) No, Sir. The Railways Programmes
and requirement of funds for the 11th Five Year Plan
period are still under preparation.

(c) The major projects and schemes for 11th Plan
include construction of Dedicated Freight Corridors and
other new lines, Gauge Conversion, Electrification,
augmentation of capacity by doubling and providing
additional lines and procurement of rolling stock involving
new technology induction.

Reservation in Private Sector

*128  SHRI ANANT GUDHE:
SHRI CHENGARA SURENDRAN:

Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a) whether the Group of Ministers (GoM) constituted
to examine the issue of reservation in jobs for Scheduled
Castes and Scheduled Tribes in the private sector has
submitted its report to the Government;
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(b) it so, the recommendations made by the GoM
and follow-up action taken by the Government thereon;

(c) whether the Government has constituted now
another panel/commitiee on private sector reservation as
reported in The Times of india dated October 17, 2006;

(d) if so, its composition, terms of reference and
likely time of submission of its report; and

(e) the progress made so far in regard to reservation
in jobs for Scheduled Castes and Scheduled Tribes in
the private sector?

THE MINISTER OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRIMATI MEIRA KUMAR) (a) and
(b) As a part of the Government's dialogue with industry,
the Group of Ministers held extensive discussions with
Chambers/Federations of industries. The industry broadly
accepts the desirability of affirmative action though it is
opposed to the concept of reservation as prevailing in
government.

(c) to (e) To take forward and supplement the ongoing
endeavours on this issue for a fruitful national dialogue
leading to a time bound action programme, a Coordination
Committee has been constituted on October 9, 2006. The
Committee is chaired by the Principal Secretary to the
Prime Minister and comprises Secretaries of Ministry of
Personnel and Training, Tribal Affairs, Social Justice and
Empowerment and Department of Industrial Policy and
Promotion as its other members. The Secretary,
Department of Industrial Policy and Promotion is the
convenor of this Committee. The Chairman of the
Committee may also co-opt other members of official as
well as non-official, if considered necessary. The
Committee is expected to submit its interim report within
six months followed by a final report within one year.
The terms of reference of the Coordination Committee
are as follows:

() to ensure time bound examination of the
suggestion and action points received from
various stakeholders;

(i) to evolve/identify the concrete steps arising out
of (i) and their implementation;

(i) to suggest ways and means of Government
assistance and support to the implementation
process.
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In course of these interactions with the industries, a
distinct attitudinal shift on this issue is being noticed. The
earlier emphasis on merit, global competitiveness and
noninterference in the right of management seems to be
giving way to a recognition on the part of the industry
that merit is not a natural phenomenon but is shaped by
social circumstances. They are now acknowledging the
need for social equity and a more constructive role on
the part of the industry for complementing the ongoing
efforts of government towards achieving it.

The industry has reiterated its support for voluntary
affirmative action with a thrust on enhancing employability
of the SC and ST candidates. A multi-pronged strategy
with PPP model is being advocated through support to
selected schools, vocational training measures,
scholarships, skill and entrepreneurship development
among others. The Associations are also in favour of
preparing their own Code of Conduct on Affirmative Action
and evolving their monitoring mechanisms to ensure
observance by the members.

Private Airlines

*129. SHRI SANTOSH GANGWAR:
SHRI KIREN RIJIJU:

Will the Minister of CIVIL AVIATION be pleased to
state:

(a) the details of the private airlines operating in the
country at present;

(b) whether most of the private airlines had not
fultiled the conditions and norms specified by the
Government at the time of obtaining licence;

(c) it so, whether these airlines have been ignoring
the conditions/norms despite repeated warnings by the
Government from time to time; and

(d) if so, the reasons therefor alongwith the action
taken by the Government against the erring airlines?

THE MINISTER OF STATE IN THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL) (a) At present,
the following 9 private scheduled airlines are operating in
the country including one cargo airline:

(1) M/s. Jet Airways (2) M/s Sahara Airways
(3) M/s Air Deccan (4) M/s Kingfisher Aidines (5) M/s Spicejet
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(6) M/s Indigo Airlines (7) M/s Paramount Airways
(8) M/s Go Airlines (9) M/s Blue Dart Aviation (Cargo).

(b) No, Sir. NOC for Scheduled Air Transport
Operations is given by the Government only to the
applicants who fulfil the prescribed conditions & criteria.

(c) and (d) Whenever any operator is found to be
not following the laid down conditions or criteria, they are
penalised by Directorate General of Civil Aviation (DGCA)
as per the shortcomings.

(English]
Monitoring of Activities of Defence Agents

*130. SHRI SAMIK LAHIRI:
SHRI IQBAL AHMED SARADG:

Will the Minister of DEFENCE be pleased to state:

(a) the number of persons booked and prosecuted
for their involvement in defence deals during the last five
years;

(b) whether the Government proposes to monitor the
activities of defence agents as reported in 7he 7imes of
India dated October 15, 2006,

(c) it so, the details in this regard;

(d) whether any mechanism is being devised for this
purpose,

(e) if so, the details thereof; and

() the manner in which the Government would fix
the role of agents in defence deals?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY)
(a) to (f) No person has been booked and prosecuted by
CBI for his involvement in defence deals during the last
5 years.

On the basis of Ministry of Finance’s instructions
issued on 31st January, 1989 relating to Indian Agents of
foreign suppliers for all the Ministries/Departments under
the Govemment of India, supplementary instructions were
issued by the Ministry of Defence in April, 1989 and in
November, 2001 to regulate authorized Indian
representatives/agents of foreign suppliers. The instructions
provide for the regulation of representational arrangements
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through a system of registration, categorical and open
declaration by the foreign suppliers of the services to be
rendered by their authorized representatives/agents and
the remuneration payable to them by way of fees,
commission or any other method. So far no authorized
Indian Representative/Agent has been registered by the
Ministry of Defence in terms of these instructions.

Defence Procurement Procedures provide for direct
dealing with Original Equipment Manufacturers (OEMSs)
or Authorized Vendors or Government Sponsored Export
Agencies (applicable in case of countries where domestic
laws do not permit direct export by OEMSs). In addition,
the other salient features of the Defence Procurement
Procedures are as under:—

(i) An ‘Integrity Pact’ between the Government
department and the bidder for all contracts above
Rs. 100 crores.

(li) Enhanced transparency in the conduct of field
trials.

(i) Pre-bid meetings with the vendors.

(iv) Prohibiting the use of undue influence by the
seller for obtaining any contract with the
Government.

(v) Prohihiting the engagement of any individual or
firm to recommend to the Government the award
of a contract to the seller, and the payment of
any amount in respect of any such
recommendation.

Further, these procedures /nter-alia incorporate
provisions for penalties being imposed if any seller
engages any individual or firm, whether Indian or foreign
whatsoever, to intercede, facilitate or in any way
recommend to the Government of India or any of its
functionaries, whether officially or unofficially, to the award
of the contract to the Seller.

The Defence Procurement Procedures have been
placed on the website of Ministry of Defence
(www.mod.nic.in) to ensure wide publicity and complete
transparency.

Unmanned Level Crossings

*131. DR. R. SENTHIL:
SHRI NIKHIL KUMAR:

Will the Minister of RAILWAYS be pleased to state:
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(a) the number of unmanned level crossings in the
country as on date, zone-wise;

(b) the guidelines/norms formulated by the Railways
for manning the unmanned level crossings;

(c) whether the Railways are aware that the accidents
at the unmanned level crossings are increasing;

(d) it so, the number of accidents occurred at the
unmanned level crossings during each of the last three
years and the current year; and

(e) the steps taken/being taken by the Railways for
manning of these unmanned level crossings in order to
prevent accidents there?

THE MINISTER OF RAILWAYS (SHRI LALU
PRASAD) (a) Number of Level Crossings over the Railway
Zones is determined as on first day of the Financial Year.
Number of unmanned level crossings as on 01.04.2006
(Zone-wise) is as under:
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S.No. Railway Number of Unmanned

Level Crossings*
1. Central 503
2. Eastern 379
3. Northemn 2021
4. Northeastern 1729
5. Northeast Frontier 1092
6. Southern 1333
7. South Central 1373
8. South Eastern 964
9. Western 2901
10. East Central 879
1. East Coast 985
12. North Central 625
13. North Western 1414
14. South East Central 821
15. South Western 913
16. West Central 365
Total 18297

*Excluding Canal Crossings & ‘D’ Class Cattle Crossings.
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(b) Guidelines/Norms Formulated for Manning of the
Unmanned Level Crossings are:

As per extant rules, in case an unmanned level
crossing provided initially and maintained at the cost of
the railways needs manning/upgrading/posting of additional
gatekeeper due to increase in road traffic, the cost both
initial as well as recurring and maintenance has to be
borne by the State Government /Road Authority
concerned. However, keeping in view the grave
consequences of accidents at unmanned level crossings,
Railways have decided to man vulnerable level crossings
based on the traffic volume and visibility conditions at
the unmanned level crossings.

The revised criteria of manning are based on traffic
volume and visibility conditions at the level crossing. The
details of the criteria armved at is as under.

Clear visibility level crossings
where Train Vehicle Unit(TVU)
is more than 6000 and Road
Vehicles more than ( >) 180

Category-| -

Restricted visibility level
crossings where TVU is more
than (>) 6000 and Road
Vehicles > 120

Category-Il -

Restricted visibility level
crossings where TVU is
between 3000 — 6000

Category-lil -

Fuither, it has been decided that n¢ manning of any
unmanned level crossing shall be done if motor vehicles
do not ply regularly.

Manning of Category-lll will be considered once
manning of first two categories is over. Priority to be
followed will be route-wise, ‘A’ route followed by ‘B, ‘C’,
‘D' Spl., D, ‘E Spl.' and ‘E’.

If any unmanned level crossing gets involved in more
than 3 accidents in 3 years, it should be manned
immediately irrespective of the category to which it
belongs.

(c) and (d) Railways closely monitor the figures on
yearly basis. The number of consequential train accidents
at unmanned level crossing during the last three years
and up-to October 2006 are given below:
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Type of Accident 2003-2004 2004-2005 2005-2006" 2006-2007*
(upto October 2006)
Unmanned Level 86 65 65 50

Crossing Accidents.

(* Figures are provisional)

(e) Study of causes of accidents at unmanned level
crossings reveal that most of such accidents take place
due to negligence of road users in following the provisions
of Motor Vehicle Act. The steps taken to prevent accidents
at unmanned level crossings in furnished below:

Steps Taken by Railways to Prevent Accidents at
Unmanned Level Crossings:

The following steps have been taken to prevent.

accidents at Unmanned level crossings:—

()

@)

()

(4)

(6)

Proper Road Signs have been provided on the
approaches to level crossings so that the road
vehicle drivers are made aware of the existence
of level crossings.

Speed breakers/rumble strips have been
provided on the approaches to level crossing
gates so that the road vehicle drivers are
reminded to reduce their speed.

Whistle Boards are also provided alongside the
rail track on approach to level crossings. The
train drivers are required to whistie right from
the whistle board till such time the train crosses
the level crossings gate in order to wam the
road users about the approaching train. Periodic
drives are launched for checking whether the
drivers are whistling from such Whistle Boards.

To educate the road drivers about safety at
unmanned level crossings, publicity campaign is
launched: through. various media like quickies on
TV, cinema slides, posters, talks on radio,
newspaper advertisements and street plays.

Since accidents at unmanned level crossings
take place due to negligence of road users, the
State Governments can help by exercising strict
checks while issuing driving licenses, specially
to drivers of trucks, buses and other heavy
vehicles. All Chiet Secretaries have been
requested to co-operate in educating the road
users.

(6)

™

(®)

9

(10)

(1)

(12)

Road users must realize that a train traveling at
90 KMPH covers 25 metres per second. Thus,
although to the road users, the train appears to
be 200 metres away, in terms of time it is only
8 seconds away. This message is being
conveyed to them progressively by various
publicity measures.

Joint ambush checks with civil authorities to nab
errant road vehicle drivers under the provisions
of Motor Vehicle Act, 1988 and the Railways
Act, 1989 are being intensified.

Village panchayats are involved in their public
awareness programmes.

The Safety posters are being put up at level
crossings and Village Panchayat Offices
progressively.

The Safety posters are being put up
progressively at retail fuel pumps.

The level crossing gates are progressively being
manned in a phased manner where justified.

Retro-reflective boards are being provided on
the level crossings for improving the visibility
during the night-time.

Training to Personnel of Foreign Countries

*132. DR. K, DHANARAJU: Will the Minister of
DEFENCE be pleased to state:

(a) whether the college of Military Engineering, Pune,
provides training to personnel of the Corps of Engineers
of the Amed Forces;
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(b) if so, whether it also provides training to the
personnel of foreign countries;

(c) if so, the number of personnel of the indian Armed
Forces and foreign countries imparted training during each
of the last three years and the current year,

(d) trie reasons for giving training to personnel from
the foreign countries;

(e) whether the Government proposes to review the
policy regarding imparting of training to personnel from
the foreign countries, and

(f) if so, the details thereof?
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THE MINISTER OF DEFENCE (SHRI A.K ANTONY)
(a) Yes, Sir.

(b) Yes, Sir.

(c) The number of personnel of the Indian Armed
Forces and foreign countries who have been imparted
training during each of the last three years and who are
undergoing training during the current year is given in
the Statement enclosed.

(d) Training to the personnel of the Armed Forces of
foreign countries is being imparted with a view to promote
defence cooperation and good intemational relations.

(e) No, Sir.

() Does not arise in view of (e) above.

Statement

Training Year

Number of Indian Armed
Forces Personnel trained

Number of personnel from
foreign countries trained

2003-2004 2445
2004-2005 2408
2005-2006 3534
2006-2007 2290

28
58

51

* This is a provisional figure.

international Flights from Smaller Airports

*133. SHRI KIRTI VARDHAN SINGH:
SHRIMATI NIVEDITA MANE:

Will the Minister of CIVIL AVIATION be pleased to
state:

(a) whether there is any proposal to operate
international flights directly from some of the smaller
airports in the country;

(b) if so, the details thereof; and

(c) the time by which these flights are likely to be
operated?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL) (a) to (c)
Government has adopted a very liberal approach towards

granting traffic rights for international flights to/from the
smaller airports in the country. While the operations by
airlines against the available traffic rights is guided by
commercial judgement, actual operations by Indian and
foreign carriers on intemational routes is already taking
place to/from 16 non-metro cities namely Ahmedabad,
Amritsar, Calicut, Cochin, Coimbatore, Gaya, Goa,
Guwabhati, Jaipur, Lucknow, Nagpur, Pune, Trivandrum,
Trichy, Varanasi and Mangalore.

Report of Task Force on Heaith Tourism

*134. SHRI G. KARUNAKARA REDDY:
SHRI PANNIAN RAVINDRAN:

Will the Minister of TOURISM be pleased to state:
(a) whether the Task Force constituted to assess the

opportunities for promoting India as a health tourism
destination has submitted its report to the Government;
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(b) if so, the salient features thereof;

(c) the follow-up action taken by the Government
thereon; and

(d) the steps taken to promote and publicise heaith
tourism through its India tourism offices abroad?

THE MINISTER OF TOURISM AND CULTURE
(SHRIMAT! AMBIKA SONI) (a) and (b) A Task Force,
headed by Secretary (Health) with Senior Officials of
Ministry of heaith & Family Welfare, Ministry of Tourism
and experts in the medical field has brought out the
opportunities available both for the Government and
private industry for promoting India as a health tourism
destination.

The Sub-Committee on accreditation and price
banding constituted by Ministry of Tourism has submitted
its reports with the accreditation norms and price banding
worked out for identified hospitals and identitied
specialized medical services. Indian Healthcare Federation,
a Non-Governmental Organization affiliated to the
Confederation of Indian Industry, on advice by
Government, has prepared a guide on select Indian
hospitals of the country, which could be used for health
tourism purposes.

(c) and (d) To attract more foreign tourist to the
country Ministry of Tourism has already taken the following
measures to promote Medical and health Tourism:

/A The Guide prepared by the Indian Healthcare
Federation has been placed on Ministry's
website, www.incredibleindia.org for wider

publicity.

(i) Brochure, CDs and other publicity materials to
promote Medical and health tourism have been
produced by the Ministry of Tourism and widely
circulated through its India tourism offices abroad
for publicity in target markets.

(i) Medical and health tourism has been specifically
promoted at various international piatforms such
as World Travel Mart, London, ITB, Berin.
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(iv) A new category of '‘Medical Visa’ has been
introduced for patients and their attendants
coming to India for medical treatment.

(v) Guidelines prepared by the Department of
AYUSH for accreditation of Ayurvedic and
Panchkarma Centres have been circulated to all
State Governments for implementation. The
same has been placed on Ministry of Tourism's
website www.incredibleindia.org for wider

(vi) Yoga/Ayurveda/Wellness has been promoted
over the last two years in the print, electronic,
internet and outdoor medium under the Ministry
of Tourism's “Incredible India Campaign".

(vii) Brochures & CDs on Body, Mind and Soul
covering the traditional system of medicine have
been produced and circulated extensively by
Ministry of Tourism through its India tourism
offices abroad.

Sale of Goods/Services by PSUs to
Government Departments

*135. SHRI RAGHUNATH JHA: WiIll the Minister of
HEAVY INDUSTRIES AND P'UBLIC ENTERPRISES be
pleased to state:

(a) the volume of sale of goods / services made by
the Public sector Undertakings. (PSUs) to the Govemment
department during each of the last three years;

(b) whether the goods/services purchased by the
Government department from PSUs are available in the
open market at cheaper rates; and

(c) is so, the reasons for purchasing the same at
higher rates from PSUs?

THE MINISTER OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI SONTOSH MOHAN DEV)
(a) The volume of total sale of goods/services of operating
Central Public Sector Enterprises (CPSEs) as per Public
Enterprises Survey 2004-05 (PE Survey) is generally
reflected in turnover. The same for 2002-03, 2003-04
and 2004-05 for which information is a\}ailable, is as
follows:
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2002-03 2003-04 2004-05
No. of CPSEs 226 230 227
Tumover/Operating income 5,34,001 5,87,052 7,00,862

(Rs. Crore)

The sales/services of CPSEs to different customers
including Government Departments relates to day-to-day
activities of these enterprises. Information regarding
specific sale to individual customers or group of customers
is not maintained centrally.

(b) and (c) The Government Departments/
Organizations/CPSEs may make purchases from the open
market as per competitive prices by following the laid
down procedures, if any, in this regard. However, in order
to provide level playing field or enabling the CPSEs to
utilize the created capacities by them particularly by loss
making/sick enterprises the Government has introduced a
Purchase Preference policy under which the Government
Departments/Organizations/CPSEs are required to make
purchases from CPSEs at lowest valid bid price (L1 price)
if the price quoted by the supplying CPSE is within 10%
of the L1, other things being equal.

[Transilation]
Health Tourism Centres

*136. DR. DHIRENDRA AGARWAL:
SHRI TUKARAM GANPAT RAO RENGE
PATIL:

Will the Minister of TOURISM be pleased to state:

(a) the rules/norms regarding setting up of heaith
tourism centres;

(b) whether the Government has set up/proposes to
set up health tourism centres in some States for promoting
health tourism in the country;

(c) if so, the details alongwith the locations thereof;
and

(d) if not, the reasons therefor and the time by which
these are likely to be set up?

THE MINISTER OF TOURISM AND CULTURE
(SHRIMAT! AMBIKA SONI) (a) The Department of AYUSH
(Ayurveda, Yoga & Naturopathy, Unani, Sidha and
Homoeopathy) of the Ministry of Health & Family Welfare

have prescribed guidelines for accreditation of Ayurveda
and Panchkarma centers. The objective of these guidelines
is to ensure that Panchkarma and Ayurveda therapy is
administered as per standard operating procedures and
certain minimum prerequisites of infrastructure availability
is complied with by every centre. The guidelines have
laid down standards for Gold leaf and Silver leaf
categories classification based on availability of
infrastructure and facilities at these centres.

(b) and (c) Health care centres are set up by State/
UT Governments or Private Sector at various locations in
the country. Ministry of Tourism has taken steps to
promote the centres of excellence in overseas market
through, brochure, CDs, fiims and other publicity materials
as well as through specific promotion at various
international travel fairs such as World Travel Mart, London
and ITB Berlin etc. The Guide prepared by the Indian
Healthcare Federation for accreditation of health care
establishments in the Private sector and Price banding of
their services has been placed on Ministry's website,
www.incredibleindia.org for wider publicity.

(d) Does not arise.

[English]
Revenue Generated from Tourism Sector

*137. SHRI AJIT JOGI: Will the Minister of TOURISM
be pleased to state:

(a) the revenue generated from the tourism sector
during each of the last three years and the current year;

(b) the amount allocated to the State Governments
for development of tourism during the above period, State-
wise; and

(c) the details of the major projects taken up for
development of tourism during this period, State-wise?

THE MINISTER OF TOURISM AND CULTURE
(SHRIMAT! AMBIKA SONI) (a) Foreign exchange eamings
in rupee terms from tourism sector during each of the
last three years and the current year are as under:
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Year Foreign Exchange Earnings
(Rs. in crore)
2003 16429
2004 21603
2005 25172
2006 22743.17

(upto October 2006)

State-wise Tournsm Proyects Sanctioned Durning the Tenth Five Year Plan
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(b) and (c) Development of tourism is primarily the
responsibility of the State/UT Governments. Ministry of
Tourism extends Central Financial Assistance to State/UT
Governments for development of major tourism projects
like Circuit/Destination development, Rural tourism projects,
Information Technology projects, Events, Fairs and
Festivals etc. based on the specific projects prioritized in
consultation with them. The amount sanctioned for such
tourism projects, State-wise during the last three years
and the current year is in the statement enclosed.

Statement

2003-04 2004-05 2005-06 2006-07
SiNo. State/UT No. of Project Amount  No.of  Amount  No.of  Amount  No.of  Amount
Sancd.  Sancd.  Projects  Sancd.  Projects  Sancd.  Projed  Sencd.
1 2 3 4 5 6 7 8 9 10
1. Andhra Pradesh 6 948.50 16 2827.19 7  .2,615.82 1 468.63
2. Assam 3 313.46 8 986.03 10 +2,140.00 1 454.28
3. Arunachal Pradesh 6  1044.60 9  1325.50 10 2,240.16 4 760.90
4. Bihar 6 1019.42 7 1901.43 3 1,212.23 0 0
5.  Chhattisgarh 8  1005.00 6 1117.94 7 1,77559 7 876.38
6. Goa 2 36.76 3 110.00 1 10.00 0 0
7.  Gujarat 8 820.51 2 138.93 5  2,011.58 5 347.73
8. Haryana 16 121538 6 693.55 7 639.71 3 25.00
9. Himachal Pradesh 4 182.32 12 2680.00 6  1,645.00 4 285.00
10. Jammu & Kashmir 5 895.00 5 819.25 22 6,656.01 13 2826.32
11.  Jharkhand 2 1109.00 2 945.91 5  1,227.27 0 0
12.  Kamataka 14 932.66 12 2461.76 8  1,706.52 1 226.88
13.  Kerala 6 608.50 10  2283.63 13 4,858.88 5 416.39
14.  Madhya Pradesh 10 621.90 11 1595.19 12 3,047.39 3 903.10
15.  Maharashtra 10 931.83 10 1620.62 9  2,075.04 7 580.38
16.  Manipur 1 82.44 0 0.00 2 49.80 5 788.29
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1 2 3 4 5 6 7 8 9 10
17.  Meghalaya 2 40.22 2 963.30 1 5.00 2 15.00
18.  Mizoram 5 567.70 6 1088.35 10 2,273.41 0 0
19.  Nagaland 4 711.00 7 2250.69 9 2,528.97 5 468.94
20. Orissa 5 419.55 8 1320.74 10 2,309.61 8 477.12
21, Punjab 2 96.00 7 724.68 ] 1,437.67 5 814.45
22. Rajasthan 14 1644.81 13 2516.61 7 2,591.87 8 653.39
23. Sikkim 8 1151.09 8 660.81 14 2,844.56 0 0
24,  Tamil Nadu 14 1339.82 7 1308.92 19 4,264.62 6 625.63
25.  Tripura 6 450.17 1 20.00 3 716.26 1 4.15
26. Uttaranchal 4 230.44 7 2199.98 13 2,738.00 6 528.99
27. Uttar Pradesh 7 M1 5.00‘ 9 1044.93 18 3,905.23 5 2441.90
28. West Bengal 10 717.44 10 513.04 5 989.35 4 952.36
29. Andaman & Nicobar 0 0 0 0.00 1 6.25 0 0
30. Chandigarh 2 10.00 3 467.00 1 13.70 0 0
31. Dadar & Nagar Haveli 0 0 0 0.00 2 29.79 0 0
32. Delhi 17 3316.28 8 628.85 2 20.00 3 20.00
33. Daman & Diu 1 265.07 0 0.00 4 262.28 0 0
34.  Lakshadweep 0 0 0 0.00 0 0 0 0
35. Pondicherry 1 246.17 2 451.00 2 469.39 0 0
Total 207 24,185.84 217 37,663.83 253 61,316.96 112 15961.21

Note—This includes the projects relating to Circuits, Destinations, Large Revenue Generating, Projects, Rural Tourism (Software and

Hardware) Projects, IT, Event, Fair & Festivals Projects.

Upgradation of Flying Institutes

*138. SHRI SARVEY SATHYANARAYANA:
SHRI GANESH PRASAD SINGH:

Will the Minister of CIVIL AVIATION be pleased to
state:

(a) the details of flying institutes functioning in the
country,

(b) whether most of the flying institutes in the country
are based on old technology;

(c) if so, whether the Government proposes to
upgrade these institutes with the modern technology:
and

(d) if so, the steps taken or proposed to be taken in
this direction?

THE MINISTER OF STATE IN THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL) Statement
referred to in the Lok Sabha Starred (*) Question No.
138 for 30.11.2006.
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(a) Directorate General of Civil Aviation (DGCA) has.

approved 41 institutes for imparting flying training, out of
which 20 institutes are actively engaged in training upto
Commercial Pilot Licence (CPL) level.

(b) and (c) No, Sir. DGCA guidelines are being
regularly updated for maintianing standards. Most of the
flying clubs have aircraft given to them by Govemment
of India through Directorate General of Civil Aviation
(DGCA) and Aero Club of India (ACIl) or procured
themselvesithrough State Governments. Aero Club of India
(ACl) and DGCA have been providing aircraft to the flying
clubs operating, on no profit no loss basis, subject to
availability.

(d) In the Annual Plan 2006-07, Government has
made a provision of Rs. 12.79 crores for releasing as
Grants — in Aid to ACI for procurement of aircraft to be
alioted to identified needy flying clubs, approved by DGCA
for conducting flying training for Commercial Pilot Licence.
Government have; decided to upgrade and modernise

the training infrastructure at the premier flying training

institute namely Indira Gandhi Rashtriya Uran Akademi
(\GRUA) to enhance its training capacity from 40 to 100
pilot cadets per annum. A world class flying training
institute is planned as a Joint Venture under the aegis of
Airports Authority of India, at Gondia, Maharashtra.

[Transfation)
Freight Corridor Projects

*139. SHRI RASHEED MASOOD:
SHRI JYOTIRADITYA M. SCINDIA:

Will the Minister of RAILWAYS be pleased to state:

(a) whether the Railways have estimated total cost
of building dedicated freight corridor projects;

(b) if so, the details thereof;

(c) whether the Railways have invited private players

to Build, Operate and Transfer segments of the freight.

corridor projects;

(d) if so, the details of such segments alongwith
private companies selected for this purpose;

(e) whether works on different segments of the
projects have started;
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(f) it so, the progress made so far in this regard and
the expected time of completion;

(g) whether the Railways propose to constitute a
separate company for freight corridor projects;

(h) ¥ so, the details thereof, and
(i) the time by which it is likely to be constituted?

THE MINISTER OF RAILWAYS (SHRI LALU
PRASAD) (a) and (b) The Feasibility Study done by
RITES, a public sector enterprise under the Ministry of
Railways in January, 2006 for development of Dedicated
Freight Corridor on Eastern and Western routes had
estimated the cost of the project as Rs. 22,000 Crore.

(c) and (d) The project will be executed by a mix of
Engineering Procurement Contract and Public Private
Partnership through bidding. No private players have been
invited at this stage to Build, Operate and Transfer
segments of the freight corridor projects.

(e) and (f) Work has not started on any of the
segments of the project.

(g) to (i) A new Public Sector Undertaking named
Dedicated Freight Corridor Corporation of India Limited
(DFCCIL) has been incorporated under administrative
control of Ministry of Railways on 30th October 2006 to
implement Dedicated Freight Corridor Projects. The
Company has been entrusted construction of Eastern and
Western Corridor worth Rs.22,000 Crore.

Complaints Regarding Rall Reservation

*140. SHRI HARISINH CHAVDA:
SHRI SUNIL KUMAR MAHATO:

Will the Minister of RAILWAYS be pleased to state:

(a) the number of complaints received regarding
computerized rail reservation particularly during vacation/
peak seasons and the activities of touts in important cities
during the current year; and

(b) the steps taken or proposed to be taken by the
Railways to remedy the situation ?

THE MINISTER OF RAILWAYS (SHRI LALU
PRASAD) (a) and (b) 916 complaints on rail reservation
issues including computerized reservation have been
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received during the current year 2008-07 (upto September
'068). Regular and surprise checks are conducted in
association with Vigilance and Security departments to
curb the activities of touts in and around reservation
offices. During peak rush periods such checks are
intensified. Persons so apprehended are prosecuted as
per provisions of law. Strict disciplinary action is taken
against the staff found conniving with touts in such
malpractices. During the year 2006-07 (upto September,
06), 766 persons were prosecuted under relevant
provisions of the Railways’ Act, 1989 for unauthorigedly
carrying on business of procuring and supply of Railway
tickets.

[English]
Heritage Cities

*141. SHRI VARKALA' RADHAKRISHNAN: Will the
Minister of CULTURE be pleased to state:

(a) whether the Government proposes to declare more
ancient cities in the country as heritage cites;

(b) if so, details thereof, State-wise; and

(c) the steps taken by the Govemment for protection
and conservation of historical monuments?

THE MINISTER OF TOURISM AND CULTURE
(SHRIMATI AMBIKA SONI) (a) and (b) The Central
Government does not declare cities as heritage cities as
there is no such provision in the Ancient Monuments &
Archaeological Sites and Remains Act 1958.

(c) Government has enacted the Ancient Monuments
& Archaeological Sites and Remains Act 1958 to provide
for preservation of ancient and historical monuments and
archaeological sites. Under Section 4 of this Act, ancient
and historical monuments are declared as of national
importance and so far 3667 monuments and sites in the
country have been declared as of national importance.

The conservation, preservation, structural repairs and
environmental development of the protected historical
monuments are undertaken by the Archaeological Survey
of India (ASl) in accordance with the archaeological
norms. Government allocates budgetary provisions for the
above purpose and such funds are augmented through
Public Private Partnership under the National Culture
Fund. For physical protection of the monuments, the ASI
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has deployed watch and ward staff and private security
guards, besides CISF in respect of the Taj Mahal and
Red Fort.

Reduction in Annual Tuition and Boarding Fees

1261. S8HRI SHRINIWAS DADASAHEB PATIL: Wil
the Minigter of DEFENCE be pleased to state.

(a) the annual tuition fees and boarding fees at Sainik
School in Satara District of Maharashtra;

(b) whether many eligible students are not able to
join this school due to high tuition and boarding fees,

(c) it so, whether a request to reduce the fees has
been received from parents and other sections of the
soclety; and

(d) if so, the steps taken by the Union Government
in this regard?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY)
(a) The annual tuition fees and boarding fees in Sainik
School Satara are Rs. 37,203/- and Rs.20,575/-
respectively for the current academic session 2006-2007.

(b) No such instance has been, brought to the notice
of the Government.

(c) & (d) Yes, Sir. Requests for reduction in fees and
providing financial assistance to the cadets of Sainik
Schools have been received. With a view to reduce the
financial burden on parents, the Government has
introduced a scheme to subsidise tuition fee and dietary
charges of the cadets to an extent of Rs. 9500/- per
cadet per year. In addition to this, the annual hike in
tuition fee has now been linked to the infiation index
instead of a fixed 10% annual increase with effect from
the academic session 2008-2007. The State Govemments
have also been requested to suitably enhance the
scholarship entitled to the cadets.

Wakf Properties

1262. SHRI AVINASH RA| KHANNA: Will the Minister
of MINORITY AFFAIRS be pleased to state:

(a) whether the Wakf properties come under the
purview of the definition of public premises;

(b) if so, the details thereof;
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(c) it not, whether the Government propose to bring
any amendment to bring the Wak! properties under the
definition of public premises; and

(d) if so the details thereof?

THE MINISTER OF MINORITY AFFAIRS (SHRI A.R.
ANTULAY) (a) and (b) Presently wakf properties are not
included in definition of public premises under the Public
Premises (Eviction of Unauthorized Occupants) Act, 1971.

(c) and (d) There is no such proposal.
[Transiation/
Visit of Defence Officers to USA

1263. MAJ. GEN. (RETD.) B.C. KHANDURI: Wil the
Minister of DEFENCE be pleased to state:

(a) whether the Govermment of USA have invited
serving defence officers to visit that country;

(b) if so, the purpose of such visit;

(c) whether the naval Chief has raised any objections
on such visit; and

(d) if so, the details therseof?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY)
(a) and (b) The Government of United States of America
(USA) invites serving defence officers of India to visit the
USA as part of their IMET programme (International
Military Education and Training) and bilateral defence
cooperation programme. Such visits are for the purposes
of training and bilateral reciprocal visits.

(c) and (d) The Chief of Naval Staff had not raised
any objections on such visits by defence personnel to
the USA.

Supply of Fertllizers for Farmers

1264. SHRI V.K, THUMMAR: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the Government is considering to increase
the number of rake points for proper transportation of
fertilizers for farmers at Lilia and Rajula railway stations
of Gujarat;

(b) if so, the details thereof;

NOVEMBER 30, 2008

to Questions 58

(c) whether the Union Government proposes to accord
sanction of rake points in commensurate with the demand;
and

(d) if so, the time by which a decision is likely to be
taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU) (a) and (b) Full rake handling
goods shed is available at Rajula railway station.
Presently, there is no such proposal to develop loading/
unloading facilities at Liliya Mota station.

(c) No, Sir.
(d) Does not arise.
New Rallway Line in Rajasthan

1265. SHRI KAILASH MEGHWAL: Will the Minister
of RAILWAYS be pleased to state:

(a) the existing figures in regard to the rail network
in the country, State-wise;

(b) whether the rail network in Rajasthan is too short
as compared to other States;

(c) it so, the reasons therefor;

(d) whether any survey, regarding the proposals of
new rail lines included in the rail budget for 2005-2006
and 2006-2007, is being conducted;

(e) if so, the details thereof and the time limit fixed
for the above survey; and

(f) the new rail lines completed so far in Rajasthan
and likely to be completed during the current year?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU) (a) The State-wise length of
rail network (route kilometres) in the country as on
31.3.2006 (latest available) is given below:—

S.No. Name of State Route Kilometres

1 2 3
1. Andhra Pradesh 5185
2. Arunachal Pradesh 1
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1 2 3
3. Assarﬁ 2284
4. Bihar 3330
5. Chhattisgarh 1186
6. Delhi 204
7. Goa 69
8. Gujarat 5283
9. Haryana 1595
10. Himachal Pradesh 285
1. Jammu and Kashmir 138
12. Jharkhand 1955
13. Karnataka 3002
14. Kerala 1050
15. Madhya Pradesh 4903
16. Maharashtra 5528
‘1 7. Manipur 1
18. Mizoram 2
19. Nagaland 13
20. Orissa 2282
21. Punjab 2134
22, Rajasthan 5838
28. Tamil Nadu 417
24, Tripura 64
25. Uttar Pradesh 8546
26. Uttaranchal 345
27. West Bengal 3911

Union Territories

1. Chandigarh 16
2. Pondicherry 1
Total 63332

Note: The remaining Sates/Union Territories have no rail line.

o Questions 58

(b) No, Sir. The State of Rajasthan ranks second in
Railway route kilometres (first being Uttar Pradesh)
amongst all States. Out of a total route kilometres of
63,332 of Indian Railways, Rajasthan accounts for 5,838
kilometres.

(c) Does not arise.

(d) and (e) The details of the surveys included in
budget 2005-06 & 2006-07 are as under:

(i) Ajmer-Kota (210 kms.) new line
(i) Anupgarh-Jaisalmer (485 kms.) new line
(i) Rail link to Tonk-Devli (172 kms.) new line

(iv) Anupgarh to Kolayat (175 kms.) new line

The survey of Ajmer-Kota (210 kms.) new line is
likely to be completed during the current year and the
balance in the next year.

(f) During 10th Five Year Plan, Kolayat-Phalodi
(111 kms.) new line has been completéd but yet to be
commissioned.

[English)]
Revival of non-Strategic PSEs

1266. SHRI SUBRATA BOSE: Will the Minister of
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be
pleased to state:

(a) whether the Government has categorized its Public
Sector Enterprises (PSEs) into strategic and non-strategic
PSEs;

(b) if so, the details of PSEs in each of the
categories;

(c) whether the Government has decided to sell out
most of the non-strategic PSEs;

(d) if so, the details and the reasons therefor, and

(e) the steps taken/proposed to be taken to revive
the non-strategic PSEs?

THE MINISTER OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI SONTOSH MOHAN DEV)
(a) and (b) Government had on 16th March, 1999,



59 - Wnitten Answers .

classified Public Sector Enterprises into strategic and non-
strategic areas for the purpose of disinvestment. It was
decided that the Strategic Public Sector Enterprises would
be those in the areas of:

e Arms and ammunitions and the allied items of
defence equipment, defence air-crafts and
warships;

* Atomic energy (except in the areas related to
the generation of nuclear power and apglications
of radiation and radio-isotopes to agriculture,
medicine and non-strategic industries);

¢ Railways transport.

All other Public Sector Enterprises were to be
considered non-strategic.

(c) to (e) The present policy on Public Sector is
governed by National Common Minimum Programme
(NCMP). The policy provides that while every effort will
be made to modernize and restructure sick public sector
companies and revive sick industry, chronically loss-making
companies will either be sold-off, or closed, after all
workers have got their legitimate dues and compensation.
The UPA will induct private industry to turn-around
companies that have potential for revival. Govermment
had constituted Board for Reconstruction of Public Sector
Enterprises (BRPSE) in December, 2004 to undertake
task of strengthening, modernizing, reviving, and
restructuring of public sector enterprises. BRPSE has
given its recommendation in respect of 36 cases of
CPSEs. Based on the same Government has approved
revival plans of 20 CPSEs.

Vacant Posts in PSUs
1267. SHRI PRALHAD JOSHI:
SHRI KASHIRAM RANA:
SHRI TATHAGATA SATPATHY:

Will the Minister of HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES be pleased to state:

(a) the details of the Public Sector Undertakings
(PSUs) not having administrative heads for quite some
time;

(b) the reasons for delay in filling up such posts,

(c) the procedure followed in such appointrﬁents; and
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(d) the time by which these posts are likely to be
filled up?

THE MINISTER OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI SONTOSH MOHAN DEV)
(a) As per available information, posts of Chiet Executives
in 8 Central Public Sector Enterprises (CPSEs), viz. Bharat
Bhari Udyog Nigam Limited, Braithwaite & Company
Limited, Central Cottage Industries Corporation of India
Limited, Heavy Engineering Corporation Limited, National
Jute Manufacturers Corporation Limited, National
Hydroelectric Power Comporation Limited, Oil & Natural
Gas Corporation Limited and Richardson & Cruddas
(1972) Limited were lying vacant for more than six months.

(b) The reasons for delay in appointment to such
posts include, delay in obtaining vigilance clearances/
approval of competent authority, delay in taking over of
charge by the appointee, sudden vacancies, posts kept
in abeyance as conscious decision by the concerned
Ministries, court cases etc.

(c) and (d) The appointments of Chief Executives in
CPSEs are made by the concemed Administrative Ministry
on the basis of recommendations of the Public Enterprises
Selection Board (PESB) after obtaining the approval of
the competent authority. The Govemment has issued
detalled guidelines indicating the defined time frame for
filing up such posts in CPSEs so that the PESB
recommendations should be made at least 68 months in
advance of the date of occurrence of vacancy and are
sent to the concemned Ministry/Department for completing
other formalities.

Prices of Petrol and Diesel

1268. SHRIMATI JAYABEN B. THAKKAR:
SHRI JASHUBHAI DHANABHAI BARAD:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) the ex-refinery and company price of petrol and
diesel at Ahmedabad, Delhi, Patna, Kolkata and
Chandigarh;

(b) the elements of ditference between the company
price and ex-refinery price;

(c) the portion of this difference which Is attributable
to freight charges only is cases of (a) above; and



61 Wnitten Answers

(d) the policy of the Government regarding
equalization of freight charges on these products?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI DINSHA
PATEL) (a) The Ex-refinery and company price (basic
selling price) of petrol and diesel effective 16.11.2006 are
given in the Statement enclosed.

(b) The elements of difference between company price
and ex refinery price are:
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- Under recoveries incurred by oil marketing
companies

- Equalization of freight on all India basis

- Marketing costs, retum on working capital and
normal margins.

(c) Currently, all India weighted average freight of
Rs.322.75/KL of Petrol & Rs.406.73/KL of Diesel is
considered to compute the desired selling prices and the
margins/under-recoveries on these products.

(d) There is freight equalization on all India basis.

Statement

The Ex-refinery and company price (basic seéling prnce) of petrol and diesel effective 16.11.2006

(Rs/KL)
City Port Linkage Petrol Diesel
Ex-refinery Company Ex-refinery Company
Price* Price** Price* Price™*
Ahmedabad Kandia 17,983.07 23,388.54 21,673.59 22,966.75
Delhi Kandla 17,963.07 23,368.54 21,673.59 22,966.75
Patna Haldia 18,082.97 23,148.54 22,005.39 22,966.75
Kolkata Haldia 18,467.47 23,368.54 22,184.00 22,966.75
Chandigarh Kandla 17,963.07 23,148.54 21,673.59 22,966.75

* Ex-refinery price applicable for the linked port

** Company price (basic sellingy price) for BS IVEuro Il grades applicable for respective Cities

[Trans/ation)
Inclusion of Communities in Minority Category
1269. SHRIMATI BHAVANA PUNDLIKRAO GAWALI:
SHRI BAPU HARI CHAURE:
SHRI SANJAY DHOTRE:

Will the Minister of MINORITY AFFAIRS be pleased
to state:

(a) Whether there is any proposal for inclusion of
more communities under the minority category,

(b) if so, the communities proposed to be included
in the said category; and

(c) the time by which a final decision is likely to be
taken in this regard?

THE MINISTER OF MINORITY AFFAIRS (SHR! A.R.
ANTULAY) (a) Not at present.

(b) and (c) Does not arise.
[English]
Rall Line Connecting Hazira Port

1270. SHRI JASHUBHAI DHANABHAI BARAD: Wil
the Minister of RAILWAYS be pleased to refer to reply
given to Unstarred Question No.483 an July 27, 2006
regarding Railway connectivity of Hazira Port with Mumbai-
Delhi Railway route and state:
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(a) the present status of project and the progress
made so far to link Hazira Port to its hinterland;

(b) whether the Railways propose to extend the side
track of KRIBHCO up to Hazira; and

(c) it so, the details thereof and the time bound
programme for completion of the project?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU) (a) Final Location Survey
(FLS) of the project was completed and bankability under
Special Purpose Vehicle (SPV) structure established with
viability gap funding. The project is yet to be processed
for sanction, as there are no definite plans for
development of container port at Hazira.

(b) As per the techno-economic feasibility survey, the
new line is proposed parallel to the existing KRIBHCO
siding.

(c) The construction will be taken up on completion
of the project development, agreement of strategic partners
in financial participation and sanction of the project. The
construction of the project is expected to take about three
years after sanction.

Rallway Chair at IIM, Ahmedabad

1271. SHRI E.G. SUGAVANAM: Will the Minister of
RAILWAYS be pleased to state:

(a) whether there is any proposal to set up ‘Railway
Chair’ at IIM, Ahmedabad and other prestigious institutions
in the country;

(b) if so, the details and its functions thereof; and
(c) the time by which it is likely to be set up?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU) (a) to (c) A proposal to set
up ‘Railway Chair’ at Indian Institute of Management (lIM),
Ahmedabad is under consideration at present. The details
are being worked out.

Rallway Station at Old Goa

1272. SHRI SHRIPAD YESSO NAIK: Will the Minister
of RAILWAYS be pleased to state:

(a) whether a full fledged railway station is not
functioning in Old Goa and stoppage of trains is also not
there;
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(b) if so, the reasons therefor; and

(c) the remedial measures proposed to be taken by
the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU) (a) A full-fledged Railway
station named “Karmali” is functioning in Old Goa and
six pairs of trains are stopping at this station.

(b) and (c) Do not arise.

National Commission for De-Notified Tribes,
Nomadic and Semi-Nomadic Tribes

1273. SHRI HARIBHAU RATHOD: Will the Minister
of SOCIAL JUSTICE AND EMPOWERMENT be pleased
to state:

(a) whether there is any proposal for extension of
tenure of National Commission for De-notified Tribes,
Nomadic and Semi-Nomadic Tribes;

(b) if so, the details thereof;

(c) whether the Government proposes to make this
Commission a permanent Commission, providing
Constitutional right to this Commission and increase its
strength; and

(d) it so, the detalls thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI
SUBBULAKSHMI JAGADEESAN) (a) No Sir.

(b) Does not arise.
(c) No Sir.
(d) Does not arise.
Investigation into Sinking of INS Prahar

1274. SHRI L. RAJAGOPAL: Will the Minister of
DEFENCE be pleased to state:

(a) whether the report of the Board of Inquiry (BOI)
constituted to investigate into the circumstances leading
to the sinking of INS Prahar off the coast of Goa has
been examined;
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(b) it so, thg outcome thereof and the action taken
thereon, and

(c) if not; the time by which examination of the report
is likely to be completed?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY)
(a) to (c) The Board of Inquiry in its report has indicted
15 Naval personnel for their acts of omission and
commission. The Commanding Officer has been severely
reprimanded by a Court Martial and dismissed from the
Naval service. Court Martial has been initiated in respect
of the other indicted officers.

Foot Over-Bridge in Karnataka

1275. SHRI G.M. SIDDESWARA: Will the Minister of
RAILWAYS be pleased to state:

(a) whether foundation stone for foot over bridge near
the railway gates in Davangere Cotton Mills and at Harihar
in Karnataka was laid in December, 2003,

(b) if so, the present status of the project alongwith
the reasons for delay in completing the project;

(c) the time by which the project is likely to be
completed; and

(d) the amount allocated/released for the project
during the last two financial years?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU) (a) No foundation stone was
laid for any Foot Over Bridge (FCB) in Devenagere Cotton
Mills and at Harihar. Instead foundation stone was laid in
December 2003 for a Road Over Bridge (ROB) at Level
Crossing (LC) No.208 near Harihar and Road Under
Bridge (RUB) at LC No. 197 near Devenagere Cotton
Mills.

(b) Both these works were sanctioned in 2000-01.
For ROB at LC No. 208, Government of Kamataka in
June 2004 decided to construct RUB instead of ROB.
But later on in June 2006 they have again switched back
to ROB, Estimate for which is being revised.

For RUB at LC No. 197 near Devenagere Cotton
Mills, Estimate has been received recently which is being
examined by the Zonal Railway. After it is accepted by
State Government, further action will be taken.
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(c) Both these works will be completed by June,
2009,

(d) Amount allotted to these works is as under

2005-08 2008-07
Rs. in lac Rs. in lac

1. ROB at LC No. 208, 100 50
Km. 337/2-3 near Harihar

2. RUB at LC No. 197, 200 100
Km. 322/8-8 near
Devanagere Cotton Mills

Passenger Train between Haridwar and Bhiwanl

1276. SHRI KULDEEP BISHNOI: Will the Minister of
RAILWAYS be pleased to state:

(a) whether there is any proposal to introduce a direct
passenger train between Haridwar and Bhiwani;

(b) if so, detail thereof, and

(c) the time by which the said train is likely to be
introduced?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU) (a) No, Sir.

(b) and (c) Do not arise.
Forelgn Companies In Oil and Gas Exploration

1277. SHRI HITEN BARMAN: Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether oil exploration programme with the
participation of foreign and private firms Is facing serious
problems;

(b) if so, whether some foreign firms which have
been awarded contracts have backed out from signing
the deal during the last two years;

(c) if so, the details thereof alongwith reasons therefor,
company-wise; and

(d) the likely impact on the oil exploration programme
in the country?
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THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI DINSHA PATEL):
(a) No Sir,

(b) No Sir, no foreign company has backed out from
signing the contract awarded under the fourth and Fifth
round of New Exploration Licensing Policy, concluded in
2004 and 2005 respectively.

(c) and (d) Does not arise in view of the above.
Rallway Hospitais

1278. SHRI NAVEEN JINDAL: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the Railways propose to open new
Hospitals in various zones;

(b) if so, the details thereof; location-wise and the
number of Railway-men likely to be benefited from these
hospitals; and

(c) the total amount proposed to be spent and the
time by which these hospitals are likely to be functional?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU) (a) Yes, Sir.

(b) At Patna—East Central Railway (Railway
Population served 3,60,000)

At Agra—North Central Railway (Railway Population
served 42,000)

At Nanded—South Central Railway (Railway
Population served 25,000)

At Raipur—South East Central Railway (Railway
Population served 63,000)

Total number of Railway-men likely to be benefited
from these hospitals is 4,90,000.

(Rs. In crores)

(c) Patna 36.33
Agra 2.95
Nanded 2.95
Raipur 2.00
Total 44.23
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These hospitals are likely to be functional in another
1 to 2 years.

Revenue from Freight Traffic and Wagon Project

1279. SHRI S.K. KHARVENTHAN: Will the Minister
of RAILWAYS be pleased to state:

(a) whether the revenue from freight traffic in Railways
has increased tremendously during the year 2005-2006
in comparison with previous years;

(b) if so, the details thereof during the last three
years;

(c) whether the Railways propose to intensify
investment in wagon projects;

(d) if so, the details thereof; and

(e) the steps taken by the Government to further
improve the eaming both by passenger and freight traffic
in the coming years?

THE MINISTER OF STATE IN THE MINISTRY OF
RALWAYS (SHR! R. VELU): (a) and (b) Yes, Sir.

The details of Freight Earning during the last there
years is as under:

(Rs. in crore)

2003-04  2004-05 2005-06

Freight Earning 27617.96 30778.40 36286.97

(c) and (d) During 2005-06, 18681 wagon (in four
wheeler units) (including container wagon manufactured
by Southern Railway’'s workshop/Golden Rock) were
procured at the cost of Rs.1262.10 crores and for 2006-
07 the Budgetary provision for procurement of 25000
wagon (in four wheeler units) has been made at the cost
of Rs. 1814.12 crores.

(e) In order to increase the Passenger and Freight
traffic, railways have taken a number of steps, which
include running of special trains, attachment of additional
coaches for clearing waitlists, intensive ticket checking,
implementing Passenger Profile Management (PPM)
Project etc. A scheme namely Wagon Investment Scheme
(WIS) was launched in 2005 to cater to increasing
demand of wagons. Under the scheme private investors
are encouraged to invest in general pool railway wagons.
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[Translation/
Modsrnisation of Raliway Station at Mehsana

4280. SHRI JIVABHAI A. PATEL: Will the Minister of
RAILWAYS be pleased to state:

(a) the rules and criteria for developing a railway
station as a model railway station;

(b) whether the Railways propose to develop railway
station at Mehsana district of Gujarat as a model railway
station;

(c) it so, the details thereof, and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU) (a) While presenting the
Railway Budget 1999-2000, the then Minister of Railways
declared that all efforts will be made to make at least
one station in each division as model station where higher
level of passenger amenities will be provided. Consequent
upon the announcement so made, 61 stations were initially
selected as model station. Later on, more model stations
were added from time to time. Now as per the
announcement made during the presentation of Railway
Budget 2006-07, all ‘A’ and 'B' category stations have
been selected as model stations.

(b) and (c) Mehasana railway station was recently
identified as mode! station for the purpose of providing
upgraded passenger amenities and instructions in this
regard were issued on 29.05.2006.

(d) Does not arise.
Stoppage of Gorakhpur-Durg Express

1281. SHRI HARIKEWAL PRASAD: Will the Minister
of RAILWAYS be pleased to state:

(a) whether the Railways have received any proposal
to provide stoppage of Gorakhpur-Durg Express at
Belthara Road and Salempur stations;

(b) if so, the details thereof; and

(c) the reaction of the Railways thereto?
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THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU) (a) to (c) Yes, Sir. Some
representations including one from the Hon'ble MP have
been received regarding stoppage of 8201/8202 Durg-
Gorakhpur Express at Belthara Road and Salempur
stations. These were examined but not found feasible for
implementation due to operational constraints.

[English]

Development of Satellite-Based Survelllance and
Reconnaissance Programme

1282. SHRI KISHANBHAI V. PATEL: Will the Minister
of DEFENCE be pleased to state:

(a) whether DRDO and ISRO are jointly developing
the Satellite-based surveillance and reconnaissance
programme as reported in the 7imes of /ndia dated
September 18, 20086,

(b) if so, the facts thereof;

(c) the estimated expenditure to be incurred and the
actual expenditure so far incurred on the said project;
and

(d) the time by which the said project is likely to be
completed?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY)
(a) to (d); Any comment on the Question may not be in
the interest of National Security.

Extension of Prashant Nilayam and
Amaravati Express

1283. SHRI PARSURAM MAJHI: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the Railways have any proposal for
extension of Prashant Nilayam and Amaravati Express
upto Bhubaneswar; and

(b) if so, the details thereof; and

(c) the time by which the proposal is likely to be
implemented?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU) (a) to (c) It has been
announced in Railway Budget to extend 8563/8564
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Bangalore-Visakhapatngm Prasanti Express upto
Bhubaneswar and 2847/2848 Vasco-Vijyawada Amravati
Express upto Howrah via Bhubaneswar during 2008-2007.

Flight Schedules of Domestic Airlines

1284. SHRI SUGRIB SINGH: Will the Minister of
CIVIL AVIATION be pleased to state:

(a) whether the Government has allowed domestic
airlines to change flight schedules without any prior
permission as reported in the Times of India dated
November 6, 20086;

(b) if so, the details thereof;

(c) whether such freedom will not affect the interest
of passengers as well as social responsibilities of domestic
airlines operating in the country; and

(d) if so, the reaction of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) to (d)
Directorate General of Civil Aviation (CA) issued Air
Transport Circular No. 2 dated 31st October, 2006 stating
that DGCA will grant approval, to avoid inconvenience to
the travelling public, for mid-season schedule changes
on the basis of NOC from the concemed airports without
reference to any other agency, provided the airine has
given genuine reasons for making such changes. These
changes will be subject to review at the Coordination
Committee Meeting in the mid-summer schedule and mid-
winter schedule and will not bestow any right on the
concermed airline for the changed siot.

However, scheduled domestic airlines will continue to
meet the mandatory requirements as contained in the
Route Dispersal Guidelines issued by the Government.

Extension of Bangaiore-Visakhapatnam Express

1285. SHRI ANANTA NAYAK: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the Railways have any proposal for
extension of Bangalore-Visakhapatnam express upto
Bhubaneswar; and

(b) if 80, the details thereof and the time by which
the said train is likely to be extended?
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THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R.VELU) (a) and (b) It has been
announced in Raliway Budget to extend 8563/8564
Bangalore-Visakhapatnam Prasanti Express upto
Bhubaneswar during 2006-2007.

Conestruction of Bridge Over River Ravi

1286. CHAUDHARY LAL SINGH: Will the Minister of
DEFENCE be pleased to state:

(a) whether the Government has approved a project
to construct a bridge over river Ravi at Basohll in Jammu
& Kashmir;

(b) if so, the details thereof;

(c) the funds earmarked/released/utilized for the
purpose; and

(d) the time by which the construction work is likely
to be completed?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY)
(a) to (d) Government have approved the project to
construct 572 meters long cable stayed bridge at Kilometer
14.74 on Dunera-Darban-Basohli-Bani-Bhadarwah road in
Jammu & Kashmir at the approximate cost of Rs. 70
crores. Tender documents for the bridge, based on the
feasibility study have been finalized. Work on bridge is
planned to be completed by December 2008. A sum of
Rs.39.00 lacs has been spent on feasibility study of the
bridge till 2005-2006. Rs.63.83 lacs have been earmarked
for the bridge during 2006-2007.

Ralilway Line between Muzaffarpur-Darbhanga

1287. SHRI GEORGE FERNANDES: Will the Minister
of RAILWAYS be pleased to state:

(a) whether the Railways have conducted any survey
of Muzaffarpur-Darbhanga Railway Line;

(b) it so, the details of the survey conducted;

(c) the details of funds allocated and spent so far on
this project;

(d) whether the Railways propose to'lay the projected
railway line from Chhapra to Muzaffarpur via Darbhanga;

(e) if so, the details thereof, and
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(f) the time by which the work on said projects are
likely to be started?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) Yes, Sir.

(b) A survey for Muzaffarpur-Darbhanga new line had
been completed in 1996-97. As per the results of the
survey, cost of the 66 km. long line had been assessed
at Rs.118 crore at the then prevailing price level. The
project could not be taken up for consideration owing to
its unremunerative nature, heavy throwtorward of ongoing
projects, coupled with the resource constraints.

(c) Does not arise as the project is not sanctioned.
(d) No, Sir.
(e) and (f) Do not arise.

Belur and Halebld Temples, Karnataka

1288. SHRI MILIND DEORA: Will the Minister of
CULTURE be pleased to state:

(a) whether a team from UNESCO visited Beiur and
Halebid temples in Hassan District, Kamnataka to include
the two temples in the heritage list;

(b) it so, the time by which it is likely to be
implemented;

(c) whether the team from UNESCO held an
interaction with the Commissioner of Tourism;

(d) if so, the details thereof, and
(e) the steps taken by the Govermment in this regard?

THE MINISTER OF TOURISM AND CULTURE
(SHRIMATI AMBIKA SONI) (a) and (b) A team from
UNESCO had visited Belur and Halebid temples, in
Hassan district, Karnataka in order to promote cuitural
tourism and not for the purpose of including these temples
in the World heritage list.

(c) to (e) UNESCO team interacted with the
Commissioner of Tourism, Govt. of Kamataka to provide
technical support to the State Tourism and Culture Ministry
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to develop Karnataka Heritage Itinerary which could
eventually from part of the Heritage Passport programme,
which was launched in September 2006 by UNESCO
New Delhi office in co-operation with the Ministry of
Tourism and Culture. The final report of UNESCO team
is awalted.

[Translation]
Raliway Line

1289. SHRI ILYAS AZMIi: Will the Minister of
RAILWAYS be pleased to state:

(a) whether survey for laying new 67 km. railway
line from Gola Gokaran Nath to Shahjahanpur via
Mohammadi was conducted in 1997;

(b) it so, the date on which the said survey report
was sent to Planning Commission alongwith the decision
taken thereon by the Planning Commission; and

(c) the time by which the work on this project is
likely to be started?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU) (a) Yes, Sir. An updating
survey for new line from Gola Gokarn Nath to
Shahjahanpur via Muhamadi (67.121 Kms.) was completed
in October, 2004 as per which the cost of construction
was assessed as Rs. 172.38 crore.

(b) In view of its unremunerative nature, constraint
of resources and heavy throwforward of ongoing projects,
the proposal was not considered further.

(c) Does not arise.
[English]
Air Service firom Palia Airport

1290. SHRI RAVIPRAKASH VERMA: Will the Minister
of CIVIL AVIATION be pleased to state:

(a) whether the Government has received any
proposal to start air traffic operation from Palia Aerodrome
in Lakhimpur-Kheri district in Uttar Pradesh;

(b) if so, the details thereof;
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(¢) the action taken by the Government thereon; and

(d) the time by which the air traffic operation from
Palia Aerodrome is likely to be started?

THE MINISTER OF STATE IN THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL) (a) No Sir.

(b) to (d) Do not arise.
UNESCO Convention

1291. SHRI BALASHOWRY VALLABHANENI: Will the
Minister of CULTURE be pleased to state:

(a) whether the Government has ratified UNESCO
convention on protection and promotion of diversity of
cultural expression;

(b) if so, the details thereof; and
(c) its impact on cultural expression?

THE MINISTER OF TOURISM AND CULTURE
(SHRIMAT! AMBIKA SONI) (a) The Government have
approved the proposal for ratification of the UNESCO
Convention on the Protection and promotion of Diversity
of Cultural Expressions. The process of ratification has
begun.

(b) The Convention on the Diversity of Cultural
Expressions urges the State parties to promote and
protect the diversity of cultural expressions, which is
defined as the common heritage of humanity, including
traditional knowledge system and cultural and linguistic
diversity. It is manifested in artistic expressions and cultural
values that result from the creativity of individuals, group
and societies, having a cultural content.

(c) Under this Convention, the member States agree
to adopt measures aimed at protecting and promoting
the diversity of Cultural expressions within its territory.
This may be regulatory and promotional including financial
assistance and other measures. It is also incumbent on
the national governments to create an environment, which
encourages individual and social groups to create and
disseminate their own cultural expression and to have
access to diverse cultural expressions within their territory
as well as from other countries of the world. It aims to
create the conditions for cultures to flourish and to freely
interact in a mutually beneficial manner.

NOVEMBER 30, 2006

o Questions 76

Realleation of Revenue from Commercial
Complexes

1282. SHRI SUNIL KHAN:
SHRIMATI SUSMITA BAURI:

Will the Minister of DEFENCE be pleased to state:

(a) whether there is any specific law or Government
order that allows defence wings to realize revenue from
commercial complexes located in Government buildings/
lands;

(b) if so, whether it is mandatory for defence officials
to credit the revenue amount in Government account;

(c) if so, the details thereof, and

(d) the steps taken/proposed to be taken against
certain IAF units, which have realized Rs.1.77 crore during
January, 2001-March, 2003 as revenue from: commercial
complexes located in Government buildings/lands but did
not credit the amount in Government account?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY)
(a) Yes, Sir.

(b) and (c); Yes, Sir. It is mandatory to credit the
revenue amount to the Government account as per the
Defence Shopping Complexes (Maintenance and
Administration) Rules, 2006. The prescribed Guidelines/
Rules relating to crediting of the revenue in Government
account are as follows:

(i) The shopping complexes where building assets
have been created from non-public funds of the
Regiment or Welfare Fund of the Services and
the land belongs to the Government, 50% of
the net revenue generated shall be credited to
the Government Treasury and the balance 50%
to the Regimental Funds/Welfare Fund of the
respective Service concerned.

(i) In the case of shopping complexes created by
re-appropriation of Government building, 100%
of net revenue will be credited to the
Government Treasury.

(i) In the case of shopping complex created by
constructing assets using non-public funds as
well as re-appropriation of Government building
(mixed complexes), 100% of net revenue will
be credited to the Government Treasury.
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(d) As informed by the Air Headquarters, Rs. 11.77
Crores realized as rebate for running businesses during
January, 2001 to March, 2003 was not from commercial
complexee but from the regimental shops and the same
was credited to the respective non public funds as per
policy. However, license fee and allled charges in respect
of these shops was recovered as per the extant
Government policy and credited to the Public Funds.

National Policy of Public Library
and Information Services

1293. SHRI BADIGA RAMAKRISHNA: Will the
Minister of CULTURE be pleased to state:

(a) whether the D. P. Chattopadhaya Committee had
recommended for formulating a National Policy on Library
and information System (NAPLIS);

(b) if so, whether the Government has implemented
the recommendation;

(c) it so, the details thereof; and
(d) the steps taken to formulate the NAPLIS?

THE MINISTER OF TOURISM AND CULTURE
(SHRIMAT!I AMBIKA SONI) (a) Yes, Sir.

(b) and (c) No formal declaration of the National
Policy on Library and Information System has been made
so far. As a follow up measure, an Empowered Committee
was set up to formulate an action plan on the National
Policy on Library and Information System alongwith a
working group to suggest actions on the decisions of the
Empowered Committee. Some of the recommendations
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made by the Chattopadhaya Committes have already
been initiated under various schemes of the Ministry e.g.
Modernization of Public Libraries, Development of Rural
Libraries, Assistance for development of Children's Section
and Children's Comers In public libraries and technological
upgradation of Libraries under the Ministry of Culture.

(d) As the Chattopadhaya Committee report was
finalized more than twenty years ago, it may not be
teasible to declare a national policy on Library &
information System based on these recommendations,
considering the sweeping changes that have taken place
in this sector in the last two decades.

[Trans/a/ton]
Projects undertaken by BRO

1294. SHRI ABDUL RASHID SHAHEEN: Will the
Minister of DEFENCE be pleased to state:

(a) the details of the projects undertaken by the
Border Roads Organisation (BRO) in the area from Karel
to Macchel in Kupwara district during the last three years
and the cumrent year, and

(b) the funds allocated and spent therson on the
projects during the said period?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY)
(a) and (b) As per BRO records there is no locationtown
with the name as Karel. However there is place called
Keren located on road axis Parkian Galll-Dat Bridge. The
Keren is 4.5 Kms. beyond Dat Bridge. The detalils of the
works undertaken in this area in last 3 years along with
funds allocated and spent is given below:—

S.No. Name of road Sectors Cost of Fund allocated and spent
sanctioned (Rs. in Lacs)
Improvement
works
(Rs. in Lacs)
2003-2004 2004-2005 2005-2008  2008-2007
(Only allocation)
1. Dat-Bridge-Parkiangali 1007.54 135.26 155.26 118.46 250.12
2. Karalpura-Kupwara 685.08 23.22 80.82 247.66 103.69
3. Kupwara-Kalaruch 98.86 36.12 - - -
4, Kalaruch-Hazibal 163.83 15.42 9.68 - 31.50
5. Hazibal-Z Gali-Machhal 1401.82 146.66 41.91 162.66 159.23
3347.13 356.68 287.67 528.77 544.54
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Construction of Roads along indo-China Border

1295. SHRI PARAS NATH YADAV:
SHRI EKNATH MAHADEO GAIKWAD:
SHRIMAT! NIVETDITA MANE:
SHRI KIRTI VARDHAN SINGH:
PROF MAHADEORAO SHIWANKAR:
SHRI S.K. KHARVENTHAN:

Will the Minister of DEFENCE be pleased to state:

(a) whether the Government has decided to construct
roads along the Indo-China border keeping in view the
infrastructural development by China along the bordering
areas as reported in the ‘Navbharat Times' dated October
24, 2006;

(b) if so, the facts and details thereof;

(c) the expenditure likely to be incurred on the road
projects; and

(d) the time by which the roads are likely to be
constructed?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY)
(a) to (d) The Government has decided to undertake
phase-wise construction of 27 road links totaling 608 Kms
in the border areas along the India-China border in the
States of Jammu & Kashmir, Himachal Pradesh,
Uttaranchal, Sikkim and Arunachal Pradesh at an
estimated cost of Rs. 912.00 crores. The project is
expected to be completed by the year 2012-13.

Operation by Army against ULFA

1296. SHRI GIRDHARI LAL BHARGAVA:
SHRI SUGRIB SINGH:
SHRI KISHANBHAI V. PATEL:

Will the Minister of DEFENCE be pleased to state:

(a) whether the Government had given assurance to
ULFA that ammy would not take any action against them
till 13th August for restoration of peace in the North-
Eastern Region;

(b) if so, whether the Army had urged the
Government not to give more time to them and it was
back to hunting down ULFA Cadre in Assam;
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(c) it so, the facts thereof;

(d) whether such move of Indian Army has affected
the peace process,

(e) it so, the details in this regard; and

() the steps taken by the Govemment to bring peace
in the North-Eastem Region?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY)
(a) to (f) Three rounds of talks with Peoples’ Consultative
Group (PCG) set up by the United Liberation Front of
Asom (ULFA) have been held. The Government had
agreed favourably to consider the request of ULFA for
release of five ULFA detenues in consuitation with the
Government of Assam provided ULFA made a formal
approach to Government of India/Government of Assam
for holding direct talks, nominated the delegation for these
talks, indicated the time frame and abjured violence in all
forms including extortions, notices etc. Efforts with Peoples’
Consultative Group representatives for holding these talks
were continued even after three rounds through mutual
initiatives. Government had also declared unilateral
suspension of operations by Army against ULFA from
13.8.2006 to 20.9.2006 with a view to create a conducive
atmosphere for holding peace talks. Since there was no
direct response from ULFA and reports were received of
regrouping, new raisings, violence and extortion by ULFA
cadres, operations against ULFA have been resumed.

The Government is open to talks with any militant
group provided they shun violence. However, Government
is duty bound to protect the lives and property of its
citizens.

Construction of Rallway Bridges In Uttar Pradesh

1297. SHRI BHAL CHANDRA YADAV: Will the Minister
of RAILWAYS be pleased to state:

(a) the details of the railway overbridges constructed
or repaired in Uttar Pradesh during the last two years;

(b) whether the Railways propose to construct more
railway bridges in Uttar Pradesh; and

(c) if so, the time by which such bridges are proposed
to be constructed?
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THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU) (a) Following four works of
Road Over Bridges (ROBs) were completed during the
last 2 years, however, no bridge required repair during
this period.

1. ROB at Rampur in lieu of Level Crossing (LC)
No. 403 A in 2006.

2. Jajua ROB at LC No. 478A in December 2004
Delhi-Jhansi Sectitm.

3.- Hathras ROB at LC No. 45-A, Ghaziabad-
Kanpur Section in October 2005.

4. ROB at LC No. 3A between Lucknow-Aishbagh.
(b) Yes, Sir.

(c) There are 41 works of Road over/under bridges
sanctioned on cost sharing basis in Uttar Pradesh which
are at different stages of planning and execution. Railways
construct bridges proper (across tracks) and approaches
are constructed by State Government Hence, completion
depends upon completion of approaches. Railways make
all out efforts to complete their portion of work
simultaneously with the work of approaches.

[English]
VRS in PSUs

1298. SHRI HITEN BARMAN: Will the Minister of
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be
pleased to state:

(a) whether Voluntary Retirement Scheme (VRS)
offered for employees of Public Sector Undertakings
(PSUs) has been losing its attraction;

(b) if so, the details and the reasons therefor;

(c) the number of employees in PSUs opted for VRS
during each of the last three years; and

(d) the steps being taken by the Government to make
VRS more attractive?

THE MINISTER OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI SONTOSH MOHAN DEV)
(a) to (d) The Voluntary Retirement Scheme (VRS) for
Central Public Sector Enterprises (CPSEs) is in operation
since 1988. In order to make it more attractive, the
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guidelines on VRS have been modified in May, 2000 and
November, 2001. Ex-gratia payment in respect of Industrial
Deamess Allowance (IDA) patten employees on pay
scales at 1.1.87 and 1.1.? levels, computed on their
existing pay scales in accordance with the scheme of
year 2000, shall be increased by 100% and 50%
respectively. This benefit was subsequently extended to
Central Deamess Allowance (CDA) pattern employees who
are on 1986 pay scales by enhancing 50% w.e.f.
26.10.2004.

As per available information, year-wise number of
VRS optees from 2002-03 to 2004-05 is given .as under:

2002-2003 63741
2003-2004 45125
2004-2005 22698

Barak Missile Deal

1289. MS. INGRID MCLEOD:
DR. RAJESH MISHRA:
SHRI JM. AARON RASHID:
SHRI BASU DEB ACHARIA:
SHRI HEMLAL MURMU:
DR. M. JAGANNATH:

Will the Minister of DEFENCE be pleased to state:

(a) whether the Government's approval on the Barak
Missile deal with Israel Aircraft Industries has been
opposed by the Indian scientists;

(b) if so, the details thereof;

(c) whether the Government has taken action against
the persons found involved for committing irregularities in
the Barak Missile deal; and

(d) if so, the details thereof?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY)
(a) No, Sir.

(b) Does not arise.

(c) and (d) In view of certain allegations regarding
procurement of Barak-l Anti Missile Defence (AMD)
systems, the case was referred to CBI for investigation.
The CBI has filed an FIR at New Delhi on 9.10.2006 in
this regard.

-
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Vacuum Pipe Cutting

1300. SHRI BRIJBHUSHAN SHARAN SINGH: Wil
the Minister of RAILWAYS be pleased to state:

(a) whether the Railways are aware of the large
number of incidents of vacuum pipe cutting in the
Bhagalpur Mandar Hill Railway stations and Gonda Jn.-
Balrampur-Nautanva Railway section;

(b) if so, the details of such incidents reported during
the last two years;

(c) whether the basic amenities/faciiities at the above
stations are not available to the passengers;

(d) if so, the detalls thereof, and

(e) the remedial measures proposed to be taken by
the Railways in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU) (a) and (b) No, Sir. As only
one case of vacuum pipe cutting came to notice in Gonda
in Balrampur-Nautanva Rallway Section during 2005-06
on 23.03.2006 where train No. 5321 suffered detention
for 12 hours in between Uska Bazar-Naugarh Railway
Station. No such incident has come to the notice from
Bhgalpur Mandar Hill in Malda Division of Eastern Rallway
so far.

(c) No, Sir.
(d) Does not arise.

(e) Joint raids by Railway Protection Force,
Government Railway Police and Commercial Department
are organized. First Information Reports are lodged by
train Guards/Station Masters.

[Translation]
Maintenance of Historical Temples In Pakistan

1301. SHRIMATI SANGEETA KUMARI SINGH DEO:
SHRI KASHIRAM RANA:

Will the Minister of CULTURE be pleased to state:

(a) whether the Government of India and Pakistan
have allocated funds for the construction and maintenance
of temples of historical and archaeological importance
located in Pakistan:
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(b) it so, the details thereof;

(c) the details of these temples and the nature of
work carried out so far;

(d) whether the work pertaining to restoration of these
temples is being carried out satisfactorily; and

(e) if so, the details thereof?

THE MINISTER OF TOURISM AND CULTURE
(SHRIMATI AMBIKA SON!) (a) to (e) The Government of
India has not allotted any funds for the construction and
maintenance of temples of historical and archaeological
importance located in Pakistan. However, on the request
of Pakistan Government, an ASI expert visited the Katasraj
Temple Complex from 28th Aug. to 2nd Sept. 2005 and
a report has been submitted to the Government of
Pakistan in Jan. 2006. The restoration work of this temple
is being carmied out by the authorities in Pakistan. India
has offered to provide further technical assistance, if
required.

[English]
Introduction of Garib Rath Trains

1302. SHRI MANORANJAN BHAKTA:
DR. M. JAGANNATH:
SHRI PARSURAM MAJHI:
SHRI K.C. SINGH “BABA".
SHRI HARIBHAU RATHOD:
SHRI K.C. PALLANI SHAMY:
SHRI CHANDRABHAN SINGH:

Will the Minister of RAILWAYS be pleased to state:

(a) whether the Railways have started operation of
‘Garib Rath’ trains in the country;

(b) it so, the details alongwith the routes on which
these have been started;

(c) whether the Railways have conducted any study
to assess the response of passengers on these routes;

(d) if so, the details thereof;

(e) whether the Railways have received demands
from various quarters for introduction of these trains on
other routes; and
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(f) if so, the detalls thereof and the action taken
thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU) (a) and (b) Yes, Sir. In the
Rail Budget 2006-07, it has been proposed to run fully
air-conditioned Garib Rath trains between Saharsa-
Amritsar, Delhi-Patna, Delhi-Mumbai and Delhi-Chennai.
Out of these, 2203/2204 Saharsa- Amritsiir Garib Rath
via Hajipur-Chappra-Gorakhpur-Sitapur Cantt-Moradabad-
Saharanpur-Ambala Cantt.-Jalandhar City has been
introduced w.e.f. 04-10-2006.

(c) No, Sir.
(d) Does not arise.

(e) and (f) Requests for introduction of trains including
Garib Rath trains are received continuously from various
fora at various levels viz. Board level. Headquarter level,
Division level and Station level. This voluminous data is
not compiled. However, action as feasible and justified is
taken on these demands.

Special Purpose Vehicle for Paradip-
Haridaspur Rallway Line

1303. SHRI BASU DEB ACHARIA: Will the Minister
of RAILWAYS be pleased state:

(a) whether nine companies including Rail Vikas
Nigam Limited (RVNL) have formed a consortium in the
Rs. 590 crore Special Purpose Vehicle (SPV) to develop
the Paradip-Haridaspur railway line;

(b) if so, the facts in details;

(c) whether they have signed shareholders’
agreement;

(d) if so, the details of equity picked up by these
companies;

(e) whether laying Paradip-Haridaspur railway line is
cost effective;

(f) if so, whether Railways have examined the viability
of the project line of its own;

(9) if so, the details thereof, and

(h) it not, the reasons theretor?
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THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHR! R. VELU) (a) to (d) Rail Vikas Nigam
Limited (RVNL) and 8 other partners have signed a
Shareholders Agreement on 11.10.2006 to contribute
equity of Rs. 275 crores altogether and construct the
new line between Haridaspur and Paradip at a hard
project cost of Rs. 456 crores. The details of equity
contribution is as under:

Subscription Amount
(Rs. in Crores)

(i) Rail Vikas Nigam Limited 133.20

(i) Government of Orissa 01.80

(i) Paradip Port Trust 27.50
(iv) Steel Authority of India Ltd. . 05.00
(v) Essel Mining & Industries Ltd. 30.00

(vi) Rungta Mines Limited 30.00
(viij Jindal Steel and Power Limited 05.00
(vii) POSCO India Private Limited 27.50
(ix) MSPL Limited 15.00
Total 275.00

(e) to (h) The project under Special Purpose Vehicle
(SPV) structure is a cost-effective option. The project
Internal Rate of Return (IRR) is 15.6% at hard project
cost of Rs. 456 crore.

Upgradation of Delhi and Mumbal Airports

1304. SHRI P.C.THOMAS:
SHRI SHAILENDRA KUMAR:
SHRI SURESH PRABHAKAR PRABHU:
SHRI M. RAJA MOHAN REDDY:
SARI M. SREENIVASULU REDDY:
SHRI BRAJA KISHORE TRIPATHY:
SHRI TUKARAM GANGADHAR GADAKH:

Will the Minister of CIVIL AVIATION be pleased to
state:

(a) whether the Delhi Intemational Airport Pvt. Ltd.
(DIAL) has submitted the master plan to the Government
for modernisation of Indira Gandhi International Airport
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as reported in the Hindustan Times, dated November 8,
2006;

(b) if so, the details thereof;

(c) the time by which the work on the project is
likely to be started and completed; and

(d) the estimated expenditure likely to be incurred in
implementing the said master plan?

THE MINISTER OF STATE IN THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) Yes, Sir.

(b) In the first phase, a new passenger terminal
building to handle 37 million passengers per annum would
be constructed by the year 2010 and a new runway
compatible for operations upto A-380 type of aircraft would
be constructed by the year 2008.

(c) The construction of first phase will start in January
2C07 and is likely to be completed by March 2010.

(d) The cost of first phase of development is
Rs. 6750 crores approximately.

Freight and Passenger Fares

1305. SHRI CHANDRA BHUSHAN SINGH: Will the
Minister of RAILWAYS be pleased to state:

(a) whether the Railways are considering to make
reduction in freight and passenger fares;

(b) if so, the details thereof,

(c) whether it is also a fact that due to decrease in
international oil prices the Railways may have to compete
with road cargo sectors; and

(d) if so, the views of the Railways in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU) (a) and (b) No, Sir. There is
no such plan at present.

(c) and (d) No, Sir. Railways have already launched
various incentive schemes to compete with the road
sector.
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Vigilance Machinery in PSUs

1306. SHRI JOACHIM BAXLA: Wil the Minister of
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be
pleased to state:

(a) whether the vigilance machinery of public sector
undertakings has been strengthened;

(b) it so, the details thereof;

(c) whether some special facilities have been provided
to the officers involved in this task;

(d) it so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI SONTOSH MOHAN DEV)
(a) and (b) Government have already issued guidelines
to sirengthen vigilance machinery at corporate and
regional level offices of Central Public Sector Enterprises
(CPSEs) which provide for model vigilance set up with
skilled and trained vigilance personnel.

(c) to (e) Chief Vigilance Officers (CVOs) working in
Central Public Sector Enterprises (CPSEs) have been
given the status equivalent to the Functional Directors or
key officers with accommodation, transport and other
admissible facilities, depending upon the categorization
of CPSE and the level of Officer holding the post of
Cvo.

Selsmic Survey for Gas Hydrates

1307. SHRI NAVJOT SINGH SIDHU: Will the Minister
of PETROLEUM AND NATURAL GAS be pleased to state:

(a) Whether the Government proposes to take up

seismic survey on gas hydrates along the east and west
coast of the country,

(b) if so, the details thereof;

(c) whether India has the technology to exploit gas
hydrates; and

(d) it so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI DINSHA
PATEL): (a) and (b) Yes Sir.
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Directorate General of Hydrocarbons, under this
Ministry, have plans to carry out specialized survey known
as “Q-Marine” for mapping for gas hydiates in Krishna
Godavari Area in the year 2007.

(c) and (d) Technology for exploitation of gas hydrates

is not available presently any where in the world including
India.

[Translation]
Impact of Terrorism on Tourism

1308. DR. RAJESH MISHRA: Will the Minister of
TOURISM be pleased to state:

(a) whether the number of foreign tourist coming to
India has decreased due to recent bomb explosions at
Malegaon, Mumbai;
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(b) it so, the details thereof, and

(c) the percentage decrease in the number of tourist
during the last six months, especially after the explosions?

THE MINISTER OF TOURISM AND CULTURE
(SHRIMATI AMBIKA SONI): (a) No, Sir.

(b) Does not arise.

(c) The foreign tourist arrivals to India during January
to October 2006 are estimated at 34.10 lakh, up from
30.15 lakh during the corresponding period of the previous
year, showing a growth of 13.1%. During the last six
months, i.e. May-Oct 2006, the foreign tourist arrivals are
estimated at 18.58 lakh, up from 16.59 lakh during the
corresponding period of the previous year, showing a
growth of 12.0%. Month-wise estimated foreign tourist
arrivals to India for the period January-October 2006 are
given in the following table:

Table: Foreign Tourist Amvals fo India (in /akh)

Month 2005 2006 % change over

previous year
January 3.86 4.44 (+)15.1
February 3.70 4.07 (+)10.1
March 3.52 3.91 (+)11.0
April 2.48 3.10 (+)24.7
May 2.25 2.59 (+)14.7
June 247 2.73 (+)10.6
July 3.08 3.49 (+)13.3
August 2.74 3.03 (+)10.5
September 2.57 2.81 (+) 9.3
October 3.48 3.94 (+)13.3
Total(Jan-Oct) 30.15 34.10 (+)13.1

[English] (a) whether the Railways have approved to raise the

Platform Iin Kharagpur Division

1309. SHRI RUPCHAND MURMU: Will the Minister

of RAILWAYS be pleased to state:

level of platform at Jhargram Railway Station in Kharagpur
Division of South Eastern Railways;

(b) if so, whether construction work at the said station
has been started;
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(c) if so, the progress made so far in this regard;
and

(d) if not, the time by which the construction work is
likely to be started?.

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU) (a) No, Sir.

(b) to (d) Do not arise.
Revival of HCL

1310. SHRI PRABODH PANDA: Will the Minister of
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be
pleased to state:

(a) whether the Government has prepared any plan
to revive the Hindustan Cables Ltd. (HCL);

(b) if 8o, the details thereof;

(c) whether the Department of Telecommunications
is agreed with the proposal to tie-up with BSNL or MTNL
to provide a bulk order to overcome the present crisis in
HCL; and

(d) It so, the details thereof?

THE MINISTER OF STATE IN THE DEPARTMENT
OF HEAVY INDUSTRY, MINISTRY OF HEAVY
INDUSTRIES AND PUBLIC ENTERPRISES (SHRIMATI
KANTI SINGH): (a) and (b) The Draft Revival Scheme in
respect of Hindustan Cables Ltd. (HCL) was prepared by
the Operating Agency (OA) appointed by the BIFR.
Further, studies were conducted by IIT Kharagpur and
Tata Consultancy Services (TCS).

A note on future of HCL was examined by the Board
for Reconstruction of Public Sector Enterprises (BRPSE)
in its meeting held on 11th September, 2006. BRPSE
recommended that a further holistic study of HCL, unit-
wise and company as a whole, should be commissioned
through HT, Kharagpur.

(c) and (d) The requirement of BSNL and MTNL for
Polyethylene Insulated Jelly Filled cables (PIJF) the main
product of HCL, has come down drastically due to the
usage of new technology like WLL (Wireless in Local
Loop), GSM (Global Service for Mobile), Intemnet and
CDMA (Code Division Multiple Access). For BSNL, the
requirement of cables has come down from 583 LCKM
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(Lakh Circuit Kilometer) in 2000-01 to 120 LCKM in 2003-
04 and 2004-05. No tender was floated for the year 2005~
06. The tentative requirement of cables by BSNL for
current financial year 2008-07 is about 70 LCKM. BSNL
and MTNL have not placed any order with HCL for last
three years.

PATA Conference 2007

1311. SHRI D. VITTAL RAO: Will the Minister of
TOURISM be pleased to state:

(a) whether the Govermment has confirmed Hyderabad
as the venue for Pacific Asia Travel Association
Conference 2007;

(b) if so, the detaills thereof, and
(c) if not, by which the venue will be fixed?

THE MINISTER OF TOURISM AND CULTURE
(SHRIMATI AMBIKA SONI) (a) The Pacific Asia Travel
Association Travel Mart will be held in Hyderabad in 2008.

" (b) and (c) The Pacific Asia Travel Association Travel
Mart, organized annually, is an important tourism marketing
event designed to bring international buyers from around
the world and sellers from the Pacific Asia Region
together, to interact, promote and sell, with the objective
of increasing tourist arrivals to the region. Hosting of the
event will provide a major promotional opportunity to India
as it will enable intemational buyers to experience first
hand the tourism products and services of the country
and Interact with Indian Sellers.

[Transl/ation]

Construction of New Rallway Station
at Jodhpur Cantt.

1312. SHRI JASWANT SINGH BISHNOI: Will the
Minister of RAILWAYS be pleased to state:

(a) whether the Ministry of Defence have demanded
for a new railway station at Jodhpur Cantt.;

(b) if so, the time by which the construction of the
said railway station is likely to be started;

(c) whether the Ministry of Defence have deposited
the funds for the above railway station; and
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(d) it so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R.VELU) (a) No, Sir. However, work of
construction of new crossing station between Rai-Ka-Bagh
and Banar has been taken up.

(b) The preliminary works have been completed and
land acquisition paper submitted to State Government.

(c) and (d) Do not arise.

Setting up of Heavy Industries/
Public Enterprises

1313. SHRI SURAJ SINGH:
SHRIMATI SANGEETA KUMARI SINGH
DEO:

Will the Minister of HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES be pleased to state:

(a) the number of Heavy Industries/Public Enterprise®
set up/expanded in backward States of the country during
the last three years, State-wise; and

(b) the details of new Heavy Industries/Public
Enterprises likely to be set up in the country during the
Eleventh Five Year Plan?

THE MINISTER OF STATE IN THE DEPARTMENT
OF HEAVY INDUSTRY, MINISTRY OF HEAVY
INDUSTRIES AND PUBLIC ENTERPRISES (SHRIMATI
KANTI SINGH) (a) There is no formal classification of
Industries as “Heavy”. However, so far as the Department
of Heavy Industry is concerned, no new Public Sector
Enterprises (PSE) has been set up in the country during
the last three years. Expansion/diversification in the
existing PSEs is a continuous process depending upon
the market demand/viability etc.

(b) There is, at present, no proposal to set up any
new Public Sector Enterprise, so far as the Department
of Heavy Industry is concerned.

Child Labour Engaged in Gauge Conversion

1314. SHRI D.B. PATIL: Will the Minister of
RAILWAYS be pleased to state:

(a) the time by which the gauge conversion of
Mudkhed-Adilabad rail line under the Nanded Division is
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likely to be completed alongwith the time by which the
train announced is likely to be started;

(b) whether child labour has been engaged for this
work and the quality of work is also very poor,;

(c) if so, the action taken by the Railways in this
regard;

(d) whether a child labour had died falling down the
bridge during this work in the first week of November,
2006; and

(e) if so, the action taken against the persons found
guilty in this case?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU) (a) Work of gauge conversion
of Mudkhed-Adilabad has been completed. Trains to be
run in the newly gauge converted section, as announced
in the Budget are proposed to be run in the current
financial year.

(b) No, Sir.
(c) Does not arise

(d) No, Sir. Only one villager not connected with
railway work, who was trespassing on Bridge No. 110
between Bhodadi Bujrug and Dhanora stations had died
on 1.11.2006.

(e) Does not arise.
[English]
Package for Minority People

1315. SHRI ANWAR HUSSAIN: Will the Minister of
MINORITY AFFAIRS be pleased to state:

(a) Whether the Government of Assam has submitted
any proposal for a package for the minority people;

(b) It so, the details thereof; and
(c) the reaction of the Union Govemment thereto? ,

THE MINISTER OF MINORITY AFFAIRS (SHRI A.R.
ANTULAY)

(a) No, Sir

4
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(b) and (c) Do not arise.
[Trans/ation]
Electrification of Indore-Ujjain Rall Line

1316. SHRIMATI SUMITRA MAHAJAN: Will the
Minister of RAILWAYS be pleased to state:

(a) whether the Rallways propose to electrify Indore-
Ujjain railway line in Madhya Pradesh; and

(b) it so, the details thereof and the time by which
it is likely to be electrified?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R.VELU) (a) and (b) Yes, Sir.
Electrification work of Ujjain-Indore & Dewas-Maksi/section
has been included in the Supplementary Demands for
Grants (Railways) 2006-07, at an anticipated cost of
Rs. 48.35 crore and targeted for completion by December,
2009.

[English]
Security at Alrports

1317. SHRI SHAILENDRA KUMAR:
SHRI SURESH PRABHAKAR PRABHU:
SHRI EKNATH MAHADEO GAIKWAD:
SHRIMAT! NIVEDITA MANE:
SHRI KIRTI VARDHAN SINGH:
SHRI KAILASH NATH SINGH YADAV:
SHRI SHISHUPAL PATLE:
PROF. MAHADEORAO SHIWANKAR:

Will the Minister of CIVIL AVIATION be pleased to
state:

(a) whether the Government has received threat/
waming of Al Qaeda attack on various airports in the
country;

(b) if so, the details thereof; and

(c) the cormrective steps taken by the Government in
this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
CIVIL AVIATION (SHR!I PRAFUL PATEL) (a) and (b) Yes,
Sir. Intelligence inputs were received regarding a plan to
hijack an aircraft by suspected Al Qaeda operatives during
the month of Ramzan. An anonymous letter was also
received regarding the plan of Al Qaeda operatives to
blast some airports in the South;

NOVEMBER 30, 2008
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(c) An alert was issued immediately by the Bureau
of Civil Aviation Security (ECAS) to all agencies concemed
at the airports in the country to take all precautionary
measures to prevent any unfortunate incident.

Barrier Free Environment for Disabled Persons

1318. SHRI G.V. HARSHA KUMAR: Wil the Minister
of SOCIAL JUSTICE AND EMPOWERMENT be pleased
to state:

(a) whether the representatives of disabled persons
from Andhra Pradesh and Tamil Nadu have namated their
experiences and wanted a barrier-free environment in
place by 2010 'and requested to adopt more
comprehensive and inclusive United Nations definition of
disability;

(b) if so, the details thereof and the action taken
theraon;

(c) whether they have sought 50 per cent allocation
for disabled women in poverty allevation programme,
inclusion of agriculture for the benefit of disabled tarmers
and ensure of the clause ‘within economic capacity’; and

(d) if so, the details thereof and the action taken
thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI
SUBBULAKSHM! JAGADEESAN) (a) to (d) Suggestions
received for amendment to the Persons with Disabilities
Act have been noted. United Nations (UN) convention for
Persons with Disabilities has not been adopted by the
UN General Assembly.

[Translation]

Maintenance and Renovation of
Protected Monuments

1319. SHRI MOHAN SINGH: Will the Minister of
CULTURE be pleased to state:

(a) whether the Government has proposed cleaning
of all the monuments in the country;'

(b) if so, the names of monuments which are
identified for the purpose, State-wise, particularly in Tamil
Nadu;
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(c) the funds allocated for this purpose;

(d) whether the government is aware of the concemn
expressed by Conservationists on the issue;

(e) it so, the action taken by the Govemment thereon;
and

(f) if not, the reasons therefor?

THE MINISTER OF TOURISM AND CULTURE
(SHRIMATI AMBIKA SONI): (a) No, Sir. Only limited
number of monuments are selected every year for
cleaning and chemical preservation.

AGRAHAYANA 9, 1928 (Saka)

to Questions 28

(b) The names of the monuments, State-wise,
Identified for the above (including Tamil Nadu) for 2006-
07 are given in the Statement enclosed.

(c) The funds allotted for chemical preservation for
the current financial year is Rs. 502.15 lakhs.

(d) to (f) Yes, Sir. The Science Branch of
Archaeological Survey of India is taking every possible
care for proper safeguard of the monuments by applying
time tested methods and materials for conservation. The
chemical preservation process generally comprises
cleaning, strengthening, biocidal treatment and hydro
phobization.

Statement

The Name of the Monuments (State-wiss) /dentified for Chemical Preservation
including Tamilnadu for the Year 2006-07

Sl. No. Name of the Monuments Locality District Provision for
2006-07

1 2 3 4 5

Andhra Pradesh

1. MR CT &P to Alwar Mandapa, Cloisters and other Tadipatri Anantapur 3,00,000
Mandapas, Sri Chintala Venkataramana Swamy Temple

2. MR CT &P to Group of Temples Pushpagiri Cuddapah 2,50,000

3. MR CT &P Somavara Mandapa, South and Waest Draksharama East Godavari 2,00,000
Gopurama, Sri Bheemeswara Swamy Temple

4, MR CT &P to Bastion No. 1, Beach Ghantki Kumool Kumool 2,00,000
Buruzu, Kumool

5. MR CT &P to Sri Buggeramalingeswara Swamy Temple Tadipatri Anantapur 50,000

6. MR CT &P to Buddhist Remains, Guntupalli Guntupalli West Godavari 1,00,000
(Integrated Development)

ASSAM

1. MR CT &P to Talatal Ghar (Integrated Development) Joysagar Sibsagar 3,00,000

BIHAR

1. MR CT &P to Mundeswari Temple Ramgadh Bhabhua 1,80,000

2. MR CT &P to Excavated site Kulhua Vaishali 2,50,000
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3. MR CT &P to main entrance gate, Monk's room Antichak Bhagalpur 1,00,000
and adjoining structure of Vikram Shila University

DELHI

1. MR CT &P to Isa Khan Tomb H. Tomb Delhi 2,50,000

2. MR CT &P to Firuz Shah’s Tomb (Big dome) Hauz Khas New Delhi 50,000
Hauz Khas

GOA

1. MR CT &P & Consolidation of exterior wall (North) Old Goa Panaiji 8,00,000
of Basilica of Bom Besus Church

GUJARAT

1. MR CT &P to South East & North, West gate & Dwarka Jamnagar 1,50,000
remaining subsidiary shrine, Dwarkadhish Temple,
Dwarka

2. MR CT &P to Raolekha Chhatri, Bhuj Bhuj Bhuj 2,50,000

HIMACHAL PRADESH

1. MR CT &P of paintings and stucco figures in Tabo Lahaul & Spiti 35,000
ante-Room of Duwang Gumpha

2. MR CT &P of Murl paintings, Phoo Gumpha Tabo Lahaul & Spiti 45,000

3. MR CT &P and Consolidation of Rock cut Temple Masrur Kangra 10,00,000

JAMMU AND KASHMIR

1. MR CT&P of painting Manjusree Monastery Alchi Leh 1,00,000
KERALA
1. MR CT&P to paintings and wooden carvings of Trichur Trichur 18,000

Sri Vadakkunathan Temple
KARNATAKA

1. MR to Installation of weather & Air Poliution Data Gola Hassan 50,000
Instrument around Gomateswara Statue

2. MR CT&P to paintings, Ahmed Shah Wali, Tomb Asthur Bidar 25,000

3. MR CT&P to paintings, Asar Mahal Bijapur Bijapur 25,000
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4. MR CT&P to Kedaraswara Temple Complex Balligavi Shimoga 4,60,000
5. MR CT&P to Rameswara Temple Kudii Shimoga 1,00,000
6. MR CT&P to paintings, Virupaksha Temple Hampi Beliary 10,000
7. MR CT&P to Kalyan Rai Temple Toda Rai Singh  Tonk 1,50,000
8. MR CT&P to Pipali Temple Toda Rai Singh  Tonk 1,650,000
9, MR CT&P to Mandleshwar Mahadev Temple Arthuna Banswara 2,20,000
TAMIL NADU

1. MR CT&P to Musical Inscription, Sikhanatha Sittannavasal Pudukkottai 45,000

Swamy Temple, Kudumiyanmalai and Rock
cut Jain Temple, Sittannavasal

UTTAR PRADESH

1. MR CT&P to R. C. Cemetery Agra Agra 3,890,000
2. MR CT&P to Wall paintings, Hakim Hamam F. P. Sikri Agra 95,000
3. MR CT&P Khusro Bagh Tomb (Integrated Development) Allahabad Allahabad 10,80,000
4, MR CT&P to Makdoom Jahania tomb Kannauj Kannauj 2,74,000
5. MR CT&P to Sadat Ali Tomb & Murshid Jadi Lucknow Lucknow 13,50,000
6. Running of AAQMS & Electric supply Solar Taj Mahal Agra 42,000
Energy supply
7. MR CT&P to Lalkhan Tomb Varanasi Varanasi 2,00,000
UTTARANCHAL
1. MR CT&P to Group of Temples, Sun Temple Katarmal Almora 2,50,000
2. MR CT&P to Mrityunjay Group of Temples Dwarahat Almora 1,22,000
(Integrated Development)
3. MR CT&P to Group of Temples, Gopinath Gopeshwar Chamoli 2,50,000
4. MR CT&P to Mahasu Temple Hanol Dehradun 1,45,000
5. Procurement of laboratory Equipment and O/o the Dehradun 5,00,000
chemicals for scientific studies and Analytical works Director
(Science)

Dehradun
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WEST BENGAL

1. MR CT&P to Museum objects of Hazarduari Murshidabad Murshidabad 50,000
Palace, Murshidabad

PLAN (NEW WORKS)

ANDHRA PRADESH

1. ME CT&P to Buddhist Rock Cut Stupas, Caves etc Sankaram Visakhapattanam  1,50,000

2. ME CT&P to Interior of Sri Mukhalingeswara Srimukhalintam Srikakulam 2,00,000
Swamy Temple

3. ME CT&P to Papanasi group of temples Alampur Mahboob Nagar  2,00,000

4, ME CT&P to Sri Bhavanarayana Swamy Temple Bapatia Guntur 1,650,000

5. ME CT&P to Museum objects of Reserve Collection Amaravathi Guntur 1,00,000

ASSAM

1. MR CT&P to Joy Sagar Group of Monument includes Sibsagar Joysagar 3,00,000
(Devidol, Sivdol, Vishnudol, Ghansyam house)

BIHAR

1. MR CT&P to Hasan Shah Suri Tomb Sasaram Sasaram 3,00,000

2. MR CT&P to Monastery Complex No. 8 Nalanda Nalanda 3,00,000

CHHATTISGARH

1. MR CT&P to Harsh Gupta Vihara Sirpur Mahasamund 2,50,000
(Integrated Development)

DELHI

1. MR CT&P to Three sided Rampat wall under Red Fort Delhi 3,00,000
flag mast facing Chandni Chowk,
(Integrated Development)

2. MR CT&P to Main Humayun's Tomb and enclosures Humayun's Tomb  Delhi 5,00,000

3. MR CT&P to Safdarjung Tomb Jor Bagh Dethi $,00,000

4, MR CT&P Monuments at Qutb Complex Qutb Dethi 5,560,000

GUJARAT

1. MR CT&P to Citadel wall of Fort, Pavagadh Pavagadh Godhra 3,50,000
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2. MR CT&P to Baba Man Mosque, Pavagadh Pavagadh Godhra 2,560,000
3. MR CT&P to Sat Kaman Pavagadh Pavagadh Godhra 1,00,000
4, MR CT&P to Mansar Talav Shrines, Viramgam Viramgam Surendra Nagar  6,00,000
5. MR CT&P to Galteshwar Mahadev Temple, Galteshwar  Galteshwar Kheda 3,00,000
HARYANA
1. MR CT&P to consolidation of red sand stone, Sonepat Sonepat 95,000
treatment & preservation wooden structures,
khwaza Khizr's Tomb
2 MR CT&P to Lat Ki Masijid Hisar Hisar 1,80,000
HIMACHAL PRADESH
1. MR CT&P to Gauri Shankar Temple Dasal Kullu 2,50,000
2. MR CT&P to Rani Mahal and West side fortification Nurpur Kangra 2,50,000
wall of Ruined Fort, Nurpur
JAMMU AND KASHMIR
1. MR CT&P to paintings, Hemis Monasteries Himis Leh 75,000
2. MR CT&P to Shankaracharya Temple Sri Nagar Sri Nagar 2,50,000
KARNATAKA
1. MR CT&P to Pranaveswara Temple and inscribed Pillar Talagunda Shimoga 1,560,000
2. MR CT&P to Museum objects Bijapur Museum Bijapur Bijapur 60,000
3. MR CT&P to Gomateswara Statue Sravana-beigola Hassan 1,50,000
4, MR CT&P to Hafta Gumbaz Gulberga Gulberga 1,00,000
5. MR CT&P Painting, Tipu Sultan Palace Bangalore Bangalore 40,000
6. MR CT&P to Bhuvaraha Temple Halsi Belgaum 1,00,000
7. MR CT&P to Tirumurthynarayana Temple Bandalke Shimoga 1,00,000
KERALA
1. MR CT&P to Bekal Fort, Pallikara Pallikara Kasargode 4,00,000
(Integrated Development)
2. MR CT&P to Bhaktavatsala Temple Cheranmahadev Thiruvelveli 1,560,000
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MADHYA PRADESH

1. MR CT&P to wall paintings of Cave No. 4 and Bagh Dhar 60,000
maintenance of mounted panel of paintings,
Bagh, Caves

2. MR CT&P to North westem face of Kandariya Khajuraho Chhattarpur 7.,50,000
Mahadev Temple

3. MR CT&P to Exterior of Easten & Southern walls Mandu Dhar 7,580,000
& Domes of Jami Masjid

4, MR CT&P to Raisen Fort (Integrated Development) Raisen Raisen 4,00,000

MAHARASHTRA

1. MR CT&P to Stone/Sculptures of Sabna Mandap of Ellora Aurangabad 8,00,000
Main Temple Cave No. 16, Ellora

2. MR CT&P to Stone/Sculptures of Facade Ellora Aurangabad 4,00,000
(exterior) Cave No. 10, Ellora

3. MR CT&P to Metal Plates of doors of Bibu-Ka- Aurangabad Aurangabad 3,00,000
Magbara

4, MR CT&P to Stone/Sculptures of Aurangabad Aurangabad Aurangabad 4,23,000
Caves Gr.li

5. MR CT&P to stone surface in different Caves. Ajanta Aurangabad 2,50,000
No. 4, 13, 26 & 27 Ajanta Caves

6. MR CT&P work of removal of preservation coatings & Ajanta Aurangabad 2,00,000
accretions from East & West painted wall surtace
Cave No. 17

7. MR CT&P to West aisle ceiling painting of Cave Ajanta Aurangabad 2,00,000
No. 2 & 16 Ajanta Caves

8. MR CT&P to Ethyl Silicate consolidation work on Ajanta Aurangabad 3,560,000
stone surface in Cave No. 1, 4, 5, 9, 19, 26
& 27 Ajanta Caves

9. MR CT&P to fixingffilleting work on painted plaster Ajanta Aurangabad 3,00,000
in various Caves Nos. 2, 6, (Upper Cave) 9, 10,
11, 15 & 16 Ajanta Caves

ORISSA

1. MR CT&P to Barabati Fort & Gate Cuttack CTC 1,00,000

2. MR CT&P to Chandrasekar Temple, Kapllash Kapilash Dhenkanal 2,00,000
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TAMIL NADU

1. MR CT&P to Sculptures Group of Monuments, Mahabalipuram Kanchipuram 2,00,000
Mahabalipuram

2. MR CT&P to Group of Temple on the hill Sankagiri Salem 2,00,000
Sankagiri (Integrated Development)

3. MR CT&P to Sri Subramaniya Swamy Temple, Vallimallai Vellore 2,00,000
Jain Cave, Valimallai

4, MR CT&P to Siva Temple, Valikantapuram Valikantapuram Perambalur 2,50,000

5. MR CT&P to Keralantak Gopuram and paintings Thanjavur Thanjavur 2,50,000
Sri Brihadiswara Temple

6. MR CT&P to Venkata Ramana Temple Gingee Villupuram 2,00,000

UTTARANCHAL

1. MR CT&P to Group of temples, Adi Badri Kamprayag Chamoli 1,50,000

2. MR CT&P to Baleshwar Group of temples Champawat Champawat 1,50,000

NON-PLAN (ON GOING WORKS)

ANDHRA PRADESH

1. MR CT&P to paintings on the ceiling of Vishnu Lepakshi Anantpur 1,25,000
Shrine, Sri Veerabhadra Swamy

2. MR CT&P to Inner Prakara wall bearing inscriptions Lepakshi Anantpur 1,50,000
and sculptured pillars of Natya Mandapa,
Sri Veerabhadra Swamy Temple

3. MR CT&P to Goiconda Fort Hyderabad Hyderabad 1,50,000

4. MR CT&P of Ambient Air Quality around Charminar Hyderabad Hyderabad 2,00,000

5. MR CT&Pto Kush Mahal and Loose Sculptures Warangal Fort Warangal 1,50,000

6. MR CT&P to Interiors of Swargabrahma and outer Alampur Mahboob Nagar 75,000
Prakara of Bala Brahmeswara Temple

ASSAM

1. MR CT&P to Shivdol Temple Nighertign Sibsagar 50,000

GOA

1. MR CT&P to Main Altar of Se Cathedral Church, Oid Goa Panaji 1,00,000

Old Goa
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2. MR CT&P to Fumigation of St. Francis of Oid Goa Panalji 5,50,000
Assisi Church Old Goa

GUJARAT

1. MR CT&P to Sikandar Shah Tomb, Halol Halol Godhra 2,50,000

MADHYA PRADESH

1. MR CT&P to Stone sculptures & architectural Khajuraho Chhattarpur 4,00,000
fragments of Jordian Museum

2. MR CT&P to Babu Temple Gwalior Fort Gwalior 5,00,000

3. MR CT&P to Interior of Hindola Mahal Mandu Dhar 5,50,000

4. MR CT&P to Koshak Mahal Chanderi Ashok Nagar 7,00,000

MAHARASHTRA

1. MR CT&P to Stone/Sculptures of Markandadev Markanda Gadchiroli 7,10,000
Temple, Markanda

ORISSA

1. MR CT&P to Jagmohan, Bhogmandap & Natmandap Bhubaneswar Khurda 3,50,000
of Lord Lingaraj Temple

PUNJAB

1. MR CT&P to Haji Jamal Tomb Bakodar Jalandhar 2,00,000

2. MR CT&P to Gateway of the Old Sarai Amanatkhan Amritsar 2,50,000

RAJASTHAN

1. MR CT&P to Somnath Temple, Dev Somnath Dev Somnath Dungarpur 3,00,000

2. MR CT&P to Temple with inscription Kansua Kota 4,00,000

3. MR CT&P to Bisal Dev Temple Bilaspur Tonk 3,560,000

4, MR CT&P to Ghat with inscription and Chattries Nav Chowki Rajsamnad 3,80,000

TAMIL NADU

1. MR CT&P to sculptures on main Vimana, Thanjavur Thanjavur 3,00,000

Brihadeswara Temple

2. MR CT&P to sculptures, Jalakandeswara Veliore Vellore 1,73,000
Temple, Vellore
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UTTAR PRADESH

1. MR CT&P to Moti Masjid Agra Fort Agra 7,10,000

2. MR CT&P to Marble Roof Top Portion Sikandra Agra 7,40,000

3. MR CT&P to Hiram Minar F. P. Sikri Agra 2,10,000

4, MR CT&P to Hathi Pole gate & water tank F. P. Sikrd Agra 5,00,000

WEST BENGAL

1. MR CT&P to painted ceiling & walls of two royal Koochbehar Koochbehar 50,000
rooms Koochbehar Palace

NON-PLAN (NEW WORKS)

ANDHRA PRADESH

1. MR CT&P to Rani Mahal and other structures Golconda Fort Hyderabad 1,00,000

2. MR CT&P to Loose sculptures Ghantasala Museum Ghantasala Krishna 50,000

3. MR CT&P to Museum objects Chandragiri Museum Chandirigiri Chittoor 50,000

4. MR CT&P to Mandapas and other structures, Yaganti Kumool 1,00,000
Sri Uma Maheswara Swamy Temple

CHHATTISGARH

1. MR CT&P To Ratanpur Fort Ratanpur Bilaspur 1,00,000

DELHI

1. MR CT&P to Dome and three side walls Purana Qila Delhi 2,50,000
(exterior) of Qila-I-Kuhna Mosque

2, MR CT&P to Khirkee Mosque Khirkee Village Dethi 2,50,000

GUJARAT

1. MR CT&P to Shivai Mata Temple Sunak Mehsana 2,00,000

2. MR CT&P to Siddi Sayed Mosque Ahmedabad Ahmedabad 2,00,000

3. MR CT&P to exposer of paintings in Mahatma Porbandar Porbandar 1,00,000
Gandhi Birth Place .

KARNATAKA

1. MR CT&P to Someshwara Temple Bandalke Shimoga 2,00,000
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2. MR CT&P to Huchappayya Temple Aihole Bagalkot 2,00,000

3. MR CT&P to Ibrahim Rouza Bijapur Bljapur 1,00,000

KERALA

1. MR CT&P To St. Angelo fort Kannur Kannur 1,00,000

MADHYA PRADESH

1. MR CT&P to Garhi Padawali Padawali Morena 1,00,000

2. MR CT&P to Group of Temples Bateshwar Gwallor 1,00,000

MAHARASHTRA

1. MR CT&P to Stone/Sculptures of Kanheri Caves, Borivali Mumbai 4,57,000
Borivali, Mumbai

2. MR CT&P to photo documentations of Ajanta Caves Ajanta Aurangabad 1,00,000
No. 17, 18, 19 & 20 Ajanta Caves

3. MR CT&P to stone surface of Sangameshwar Temple, Ajanta Aurangabad 2,00,000
whole outer surtace of the temple (the temple is
under Ajanta Caves Jurisdiction)

4. AR work to routne removal of dust & dirt from Ajanta Aurangabad 1,00,000
painted surface & sculptures from cave No. 1 to 30

5. AR work to spraying of insecticide on unpainted Ajanta Aurangabad 2,00,000
surface, in Ajanta Caves

6. AR work to Diurmnal recording of temperature and Ajanta Aurangabad 2,00,000
RH in painted caves, Ajanta

7. AR work to maintenance & running of regular Ajanta Aurangabad 2,00,000
experimental & analytical works at field laboratory,
Ajanta Caves

ORISSA

1. MR CT&P to Natya Mandapa in Sun Temple Complex Konark Puri 4,00,000

2. MR CT&P to Jambeswar Temple Bhubaneswar Khurda 3,00,000

3. MR CT&P to Group of Temples in LLT Complex Bhubaneswar Khurda 2,00,000

4, MR CT&P to Jagannath Temple, Jajpur Jajpur 2,00,000

5. MR CT&P to Kedarswar Temple Chowdwar Cuttak 2,00,000
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PONDICHERRY

1. MR CT&P to Shiva temple, Sethur, Sethur Karalkal 1,00,00

PUNJAB

1. Chemical conservation of antiquities/objects of Ropar Roop Nagar 60,000
Ropar Museum

Tamiinadu

1. MR CT&P to Sculptures, Rock-cut Siva & Vishnu Thrirumayam Pudukkottal 1,00,000
temple

Uttar Pradesh

1. MR CT&P to Jain temple (exterior) Deogarh Lalitpur 1,00,000

2 Annual maintenance contract for Solar energy supply Taj Mahal Agra 4,50,000
Procurement of instruments & chemicals for stone Agra Fort Agra 1,70,000
conservation

4 MR work to general maintenance Taj Maha! Agra 1,00,000

Uttaranchal

1. Restoration of Art & Collection objects of Taj Museum O/o of the Dehradun 1,00,000

Director(Sci)

West Bengal

1. MR CT&P to Bigunia group of temple Brakar Vardhman 1,00,000
MR CT&P to Gopal Ji temple Kaina Vardhman 1,00,000
MR CT&P to Chandidas temple Nanoor Birbhumi 1,00,000

[Engilish]
Maintenance of Golconda Fort

1320. DR. M. JAGANNATH: Will the Minister of
CULTURE be pleased to state:

(a) whether the Government is aware that the
damage being caused to the historic Golconda Fort
located in Hyderabad, Andhra Pradesh by the film crews
using the premises of the fort for shooting of films as
reported in the Deccan Chronicls, dated September 27,
2006,

(b) if so, the details thereof;

(c) the quantum of amount eamed annually by the
ASI from that Fort;

(d) the amount spent annuafly on the maintenance
of the monument; and

(e) the steps taken by the Govemment to protect
and maintain this Fort?

THE MINISTER OF TOURISM AND CULTURE
(SHRIMATI AMBIKA SONI) (a) and (b) No damage has
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been caused to the historic Golconda fort due to film
shooting as reported in the Deccan Chronicle dated
27.9.2006. However, during filming operation, a foot light,
which was erected by the Andhra Pradesh Tourism, has
been damaged.

(c) The amount earned annually from the Goiconda
fort for the last two years is as under:

Year Amount
2004-05 Rs.52,62,790
2005-06 Rs. 56,44,530

(d) The amount spent annually on the maintenance
of the monument during the last two years is as under:

Year Amount
2004-05 Rs. 49,67,422
2005-06 Rs.31,99,365

(e) For the protection and maintenance of Golconda
Fort, 20 regular watch and ward staff have been engaged.
In addition, 17 private security guards have been
employed for enhancement of security.

Structural conservation work is being taken up on a
continuous basis. Some of the important work taken up
recently are conservation of Nagina Bagh, structural
repairs to Rani Mahal, Camel Stable and Naya Quila.
For environmnental development, horticulture activity is
also taken up in the monument. Continuous assessment
of the state of preservation is taken up in order to facilitate
required measures for structural conservation, chemical
preservation, eftc.

Realization of Tourism Potential

1321. SHRI ADHALRAO PATIL SHIVAJIRAO:
SHRIMATI PRATIBHA SINGH:
SHRI ASADUDDIN OWAISI:
SHRI RAVI PRAKASH VERMA:
SHRI ANANDRAO VATHOBA ADSUL.

Will the Minister of TOURISM be pleased to state:

(a) whether the Prime Minister has expressed concem
over the under realization of country’s tourism potential
as reported in 7he Times of India dated September 24,
2006;
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(b) if so, the detalls thereof and the reasons for
under realization of tourism potential;

(c) whether the PM has set up a group of Ministers
to tackle infrastructure issues;

(d) if so, the details thereof and the time by which
this group is likely to start its functions;

(e) whether the PM has also reviewed the on-going
projects;

(f) it so, the shortcoming noticed therein; and

(g) the steps taken by the Govermment to rectify
these shortcomings?

THE MINISTER OF TOURISM AND CULTURE
(SHRIMATI AMBIKA SONI): (a) to (g) The Prime Minister
reviewed the tourism sector on 21st September, 2006.
Ministry of Tourism made a presentation giving an
overview of its activities, opportunities that have been
explored by the Ministry and constraints that held back
the sector. The presentation highlighted the contribution
tourism can make to substantially increasing GDP and
employment if constraints are removed. It was recognized
that tourism is essentially a multi-sectoral activity and
requires action across several Ministries.

It has been decided that tourism will be included
under the National Infrastructure Committee chaired by
the Prime Minister. This Committee will review the
progress of infrastructure components of the tourism
sector.

Rallway Projects in Maharashtra

1322. SHRI CHANDRAKANT KHAIRE: Will the
Minister of RAILWAYS be pleased to state:

(a) the details of ongoing railway projects in
Maharashtra and progress thereof till date;

(b) the amount spent on them till date, project-wise;

(c) the funds required for completion of pending
projects and the cost overrun in each project;

(d) the time by which these projects are liksly to be
completed; and
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(e) the steps being taken by the Railways for their (e) A number of initiatives have been taken in the
early completion ? past few years for generation of additional resources
through project specific funding for National Projects, state

THE MINISTER OF STATE IN THE MINISTRY OF sharing, funding from Ministry of Defence, Public/Private

RAILWAYS (SHRI R. VELU): (a) to (d) The details are Partnership and non-budgetary initiatives for National Rail
given In the Statement enclosed. Vikas Yojana.
Statement

The details of ongoing projects alongwith anticipated cost, expenditure incurred, outlay for the year 2006-07, status
and targets wherever fixed are as under:

(Rs. in crore)

S.No. Detaiis of the ongoing Km Anticipated  Expenditure Outiay Status and targets wherever fixed
2008 2006-07
1 2 3 4 § 6 7
New Lines
1. Ahmedngar-Beed-Parii 261.25 462.67 15.06 10.00 Final location survey
Vaijnath completed. Land acquisition

completed in 1 km length
(Ahmednagar-Narayandoh
section) where 71%
earthwork, 3 major and 10
minor bridges completed.

2. Amravati-Narkhar 138 284.27 148.55 16.00 Section from Amravati to
Chandur Bazar (44 kms)
completed.

3. Baramati-Lonand 54 138.48 16.11 7 Final Location Survey

completed. Land papers for
Lonand-Phalton (27
kilometres) submitted to
State Government. 16
minor bridges completed.

4. Panvel-Karjat 28 137.96 134.82 1 Work completed and
commissioned.
5. Puntamba-Shirdi 16.6 48.78 34.07 10.05 Final Location survey

completed. Earthwork,
bridges etc. taken up. The
work is likely to be
completed during 2007-08.

Gauge Conversion

1. Akola-Puma 210 245.22 66.01 26 The work has been taken
up for earthwork, bridges
etc. The section is targeted
for completion during

2007-08.
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1 2 3 4 5 ¢ 7
2. Jabalpur-Gondia including 285 524.88 167.45 57.40 Gondia-Balaghat (42 km)
Balaghat Katangi section commissioned. In

Balaghat-Jabalpur including
Balaghat-Katangi earthwork
and bridge work taken up.

3. Miraj-Latur 374 515.57 329.95 44 The work is being
progressed in phases.
Kurduwadi to Pandharpur
(52 km) and Latur-Latur
Road (33 km) completed.
Earthwork and bridges
taken up between
Kurduwadi-Latur and Miraj-

Pandharpur.
4, Mudkhed-Adilabad 162 199.06 226.57 29.98 Completed, yet to be
commissioned.
5. Secunderabad-Mudkhed & 269 382.69 345.85 10.00 Completed and
Jankhampet-Bodhan commissioned.
6. Solapur (Hotgi)-Gadag. 282 342.7 291.90 20 Solapur-Hotgi-Bijapur-

Bagalkot completed. The
balance section is planned
for completion during 2007-
08.

7. Chhindwara-Nagpur 149.22 383.79 0.74 45.00 Land acquisition taken up.
Earthwork and bridgeworks
taken up.

Doubling

1. Diva-Kalyan 5th and 6th line 1 70 56.67 5.50 Earthwork and bridgework
etc. in progress and
targeted for completion
during 2006-07.

2. Pakni-Mohol 17 42.73 10.08 30.01 This work is entrusted to
Rail Vikas Nigam Limited
(RVNL). Earthwork,
bridgeworks etc. taken up.
Work likely to be completed
during 2007-08.

3. Pakni-Solapur 16.28 38.52 7.83 20.60 This work is entrusted to
Rail Vikas Nigam Limited
(RVNL). Earthwork,
bridgework etc. taken up.
Work likely to be completed
during 2007-08.

4. Panvel-Jasai-JNPT 28.5 53.25 22.62 8.0 Compileted and
commissioned.
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Development of Tourist Complex

1323. SHRI PRASANTA PRADHAN:
SHRI N.S.V. CHITTHAN:

Will the Minister of TOURISM be pleased to state:

(a) whether some State Governments have submitted

proposal for development of tourist complexes in their
States to the Union Government,

(b) it so, the details thereof, State-wise during each
of the last three years and current year, and
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(c) the funds provided during the last year and
proposed to be provided during the current year for
development of infrastructure at important tourist centres,
State-wise?

THE MINISTER OF TOURISM AND CULTURE
(SHRIMATI AMBIKA SONI): (a) to (c) Development of
Tourism is primarily the responsibility of the State/UT
Governments. The Ministry of Tourism extends Central
Financial Assistance to States/UTs for development of
tourism infrastructure projects which are prioritized in
consultation with them. A SYsfement showing the funds
sanctioned by the Ministry of Tourism for various tourism
projects including tourist complexes in States/UTs during
the last three years and the current year is enclosed.

Statement

State-Wise Tourism Projects Sanctioned Dunng The Tenth Five Year Plan

(Rs. in Lakhs)
2003-04 2004-05 200506 200607
SI.No. StateUT No. of Amount . of Amount No. of Amount No. of Amount
1 2 3 4 5 6 7 8 9 10
1. Andhra Pradesh 6 946.50 16 2827.19 7 2,615.82 1 468.63
2 Assam 3 313.46 8 986.03 10  2,140.00 1 454.28
3. Arunachal Pradesh 6 1044.60 9 1325.50 10  2,240.16 4 760.90
4 Bihar 6 1019.42 7 1901.43 3 121223 0 0
5. Chhattisgarh 6 1005.00 6 1117.94 7 1,775.59 7 876.38
6. Goa 2 36.76 3 110.00 1 10.00 0 0
7. Gujarat 8 920.51 2 138.93 5 2,011.58 5 347.73
8. Haryana 16 1215.38 6 693.55 7 639.71 3 25.00
9. Himachal Pradesh 4 182.32 12 2680.00 6 1,645.00 4 285.00
10. Jammu aand Kashmir 5 895.00 5 819.26 22 6,656.01 13 2826.32
1. Jharkhand 2 1109.00 2 945.91 5 1,227.27 0 0
12 Karnataka 14 932.66 12 2461.76 8 1,706.52 1 226.88
13. Kerala 6 608.50 10 2283.63 13  4,858.88 5 416.39
14. Madhya Pradesh 10 621.80 1 1595.19 12 3,047.39 3 903.10
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1 2 3 4 5 6 7 8 9 10
15. Maharashtra 10 931.83 10 1620.62 9  2,075.04 7 580.38
16. Manipur 1 82.44 0 0.00 2 49.80 5 788.29
17.  Meghalaya 2 40.22 2 963.30 1 5.00 2 15.00
18. Mizoram 5 567.70 6 1086.35 10  2,273.41 0 0
19. Nagaland 4 711.00 7 2250.69 9  2,528.97 5 468.94
20. Orissa ) 419.55 8 1320.74 10 2,309.61 8 477.12
21. Punjab 2 96.00 7 724.68 5 1,437.67 5 814.45
22. Rajasthan 14 1644.81 13 2516.61 7  2,591.87 8 653.39
23. Sikkim 8 1151.09 8 660.81 14  2,844.58 0 0
24, Tamil Nadu 14 1339.82 7 1308.92 19 4,264.62 6 625.63
25. Tripura 6 450.17 1 20.00 3 718.28 1 4.15
26. Uttaranchal 4 230.44 7 2199.98 13 2,738.00 6 528.99
27. Uttar Pradesh 7 1116.80 9 1044.93 18 3,905.23 5 2441.90
28. West Bengal 10 717.44 10 513.04 5 989.35 4 952.36
29. Andaman and Nicobar 0 0 0 0.00 1 6.25 0 0
30. Chandigarh 2 10.00 3 467.00 1 13.70 0 0
31. Dadra and Nagar Haveli 0 0 0 0.00 2 29.79 0 0
32, Delhi 17  3316.28 8 628.85 2 20.00 3 20.00
33. Daman and Diu 1 265.07 0 0.00 4 262.28 0 0
34, Lakshadweep 0 0 0 0.00 0 0 0 0
35. Pondicherry 1 245.17 2 451.00 2 469.39 0 0

Total 207 24,185.84 217 37,663.83 253 61,316.96 112 15961.21

Note—This includes the projects relating to Circuits, Destinations, Large Revenue Generating, Projects, Rural Tourilsm (Software and
Hardware) Projects, IT, Event, Fair & Festivals Projects.

installation of X-ray Machines at Stations (b) if so, the details thereof alongwith the expenditure
1324. SHRI KINJARAPU YERRANNAIDU: Wil the %o be incurred thereon; and

Minister of RAILWAYS be pleased to state: (c) the time by which these machines are likely to

(a) whether taking into consideration the security be installed at the stations?
aspects, the Railways propose to install X-ray machines
at the New Delhi, Delhi and Nizamuddin railway stations THE MINISTER OF STATE IN THE MINISTRY OF

to scan and monitor the luggage; RAILWAYS (SHRI R. VELU): (a) Yes, Sir.
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(b)

Station Nos. Amount
(in crore)
Approximate
New Delhi 1" 10.58
Delhi Main 09 8.66
Hazarat Nizamuddin 05 4.60

(c) It is expected that the installation of these
machines will be completed within six months.

[Translation]
New Communication Network for Defence Forces

1325. SHRI MAHESH KANODIA:
SHRI BHUPENDRASINH SOLANKI:

Will the Minister of DEFENCE be pleased to state:

(a) whether a new communication network has been
developed for the Defence Forces as reported in 7he
Hindustan Times dated September 15, 20086;

(b) if so, the facts and the salient features thereof,
and

(c) the estimated expenditure incurred on such
communication network?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY)
(a) Yes, Sir. An Optical Fibre Cable (OFC) based
communication network has been planned for Defence
Forces. The Network has not been completed as yet and
the work is under progress.

(b) The salient features of the proposed network are:

(i) 1t will provide link of sufficient capacity between
Defence Point of Presence (PoP) and Bharat
Sanchar Nigam Limited (BSNL)PoP.

(i) Satellite and Radio based redundancy to
operationally critical locations.

The project is being executed by BSNL/MTNL
based on the orders by the Services.
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(c) As per Project Definition Team Report, the
estimated cost of the Project would be approximately Rs.
3051 crore.

Time Schedule of Revanchal Express

1326. SHRI GANESH SINGH: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the Rallways are aware that change in
timing of the Revanchal Express running between Reva
and Bhopal has been causing great inconvenience to the
passengers;

(b) if so, whether the Railways proposes to restore
the time schedule of the train; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) In order to speed up
the train, the departure time of Rewa-Bhopal Express via
Katni (tri-weekly) and Rewa-Bhopal Express via Jabalpur
(4 days in a week) has been changed to 18.40 hrs. and
21.15 hrs. respectively. However, the departure time of
both the trains is being changed to 19.50 hrs. from
01.12.2006.

(b) No, Sir.
(c) Does not arise.
[English]

National Overseas Scholarship Scheme
for SC Students

1327. PROF. M. RAMADASS: Will the Minister of
SOCIAL JUSTICE AND EMPOWERMENT be pleased to
state:

(a) the overall progress made by the National
Overseas Scholarship Scheme for Scheduled Castes
Students for higher studies abroad;

(b) whether there is wide disparity in the budgetary
allocation made and utilisation of funds under the scheme .

(c) if so, the details thereof during each of the last
three years and the reasons therefor;

(d) the reaction of the Government thereto;
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(e) whether the scheme was not implemented during
some of the years;

(f) if so, the details thereof and the reasons therefor;

(g) whether out of the total candidates selected under
this scheme from 1993-94 to 2004-05 only five were
women; and

(h) if so, the reasons for such low and under
representation of women in the scheme and the reaction

NOVEMBER 30, 2006
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of the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI
SUBBULAKSHMI JAGADEESAN): (a) Under the Scheme
of National Overseas Scholarship, a total of 114
candidates have been selected during the period from
1993-84 to 2005-2006.

(b) to (d) The budget provision and allocation is as
under.—

Year Budget Allocation Expenditure (Rs. in lakhs) % age utilization
2003-04 100.00 70.00 70
2004-05 100.00 90.00 90
2005-06 100.00 160.00 160

The expenditure depends upon receipt of bills from
the Indian Embassies.

(e) and (f) Yes Sir. The selection was not made,
during the years 1985-96 to 1997-98 and 2000-01 to
2003-04, as the scheme was non functional during these
years for want of approval of Competent Authority.

(g) and (h) Yes, Sir. Non-receipt of sufficient
applications from women candidates is one of the
important reasons.

Wiid Life Tourism Projects

1328. SHRI SANAT KUMAR MANDAL: Will the
Minister of TOURISM be pleased to state:

(a) the number of Wild Life Tourism Projects
sanctioned by the Govemment during the last three years,
State-wise;

(b) the allocation of funds made so far for these
projects till date project-wise; and

(c) the achievements made in this regard?

THE MINISTER OF TOURISM AND CULTURE
(SHRIMATI AMBIKA SONI): (a) to (c) Development of
Tourism is primarily the responsibility of the State/UT
Governments. The Ministry of Tourism extends Central
Financial Assistance to States/UTs for implementation of
tourism infrastructure projects, including wildlife tourism
projects, which are prioritized in consultation with them. A
statement showing the central financial assistance
extended to States for wildlife tourism projects during the
last three years is enclosed.

Statement
(Rs. in lakhs)
Sr.No. State/UT Year Project Amount Amount
sanctioned released
1 2 3 4 5 6
1. Arunachal Pradesh 2005-08 Development of Dibrugarh- 299.00 239.20

Passighat-Daying Ering Wildlife
Sanctuary




133 Written Answers

AGRAHAYANA 9, 1928 (Saka)

to Questions 134

1 2 3 4 5 6
2 Assam 2006-06 Development of Adventure Tourism 44.95 35.90
in Kaziranga
-do- 2005-06 Development of Manas-Guwahati- 781.00 624.80
Kaziranga
3 Karnataka 2003-04 Development of Attiveri Bird 60.00 18.00
Sanctuary
-do 2004-05 Development of Bandipur Tiger 195.70 156.56
Reserve
4, Tamil Nadu 2003-04 Setting up of Eco-Tourism 43.00 34.00
Cum Bird Centre at Rameshwaram
-do- 2004-05 Development of Eco-Tourism 368.00 294.40
at Point Calimere wild life
sanctuary Muthupet
-do- 2005-08 Setting up of Eco-Tourism 42.50 34.00
cum-Bird Centre at
Rameshwaram
5. Uttar Pradesh 2005-06 Development in Dudhwa National 312.60 250.08
Park
-do- 2005-08 Development of Kateniaghat wildiife 105.00 84.00
sanctuary
6. Uttaranchal 2005-06 Development of Nainital- 697.51 558.00
Almora-Ranikhet (Binsar Sanctuary,
Corbett Museum)
7. Orissa 2005-08 Development of Chilka Lake as a 389.05 311.24

Tourist Destination

Total:

3338.31 2640.18

PSUs Under the Ministry of Tourism

1329. SHRI RAYAPATI SAMBASIVA RAO: Will the
Minister of TOURISM be pleased to state:

(a) the details of PSUs under his Ministry,

(b) the performance of each of the PSUs during the
last three years; and

(c) the steps proposed to be taken to improve the
performance of these PSUs?

THE MINISTER OF TOURISM AND CULTURE
(SHRIMATI AMBIKA SONI): (a) The Ministry of Tourism
has two Public Sector Undertaking viz. (i) India Tourism
Development Corporation and (ii) Kumarakruppa Frontier
Hotels Pvt. Ltd.

(b) The details of the performance of Public Sector
Undertaking during the last three years are as under:



135 Whitten Answers

(i) India Tourism Development Corporation
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(Rs. in Crores)
2003-04 2004-05 2005-06
Tumover 290.65 363.49 377.25
Operating Profit 5.14 37.87 56.79
Net Profit (Before Tax) 2.86 31.16 52.61
(ii) Kumarakruppa Frontier Hotels Pwvt. Ltd.
(Rs. in Crores)
2003-04 2004-05 2005-06
Tumover 5.90 8.48 10.55
Operating Profit 5.03 7.68 9.68
Net Profit (Before Tax) 5.03 7.68 9.68

(c) ITDC is focusing on the following steps to improve
its performance:—

* Aggressive marketing and promotional efforts to
tap new market.

Ensuring better customer services.
Renovation and refurbishment of hotel properties
* Adding new customer facilities/services.

* Renting out space available in some of the
hotels for setting up Fast Food Outlets/
Restaurants in collaboration with reputed
national/multinational Food Chains.

Human Resource Development to improve
service standards of the hotels.

Iinternational Terminal Compiex at
Ahmedabad Alrport

1330. SHRI HARIN PATHAK:
SHRI JASHUBHAI DHANABHAI BARAD:

Will the Minister of CIVIL AVIATION be pleased to
refer to Unstarred Question No. 1875 on August 10, 2006
regarding “Construction of intenational Terminal Complex
at Ahmedabad Airport” and to state:

(a) whether the Cabinet Committee on Economic
Aftairs (CCEA) has given clearance for the construction
of a new international terminal building complex at
Ahmedabad Airport;

(b) if so, the details thereof, and

(c) the further steps taken/proposed to be taken by
AA! in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL) (a) to (c) A
note seeking approval of the Cabinet Committee on
Economic Affairs (CCEA) to the proposal for construction
of a new international terminal building complex at
Ahmedabad has been prepared and being sent to CCEA
for consideration.

Financial Assistance to PSUs

1331. SHRI RANEN BARMAN: Will the Minister of
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be
pleased to state:

(a) whether financial assistance has been provided
by the Government to some Public Sector Undertakings
(PSUs) for smooth operation; and
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(b) it so, the details of the financials assistance
provided to these PSUs during each oi the last three
years?

THE MINISTER OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI SONTOSH MOHAN DEV)
(a) and (b) As per available information in Public
Enterprises Survey 2004-05, during the last three years
i.e. during 2002-03, 2003-04 and 2004-05, an amount of
Rs. 5313.91 crore, Rs. 5014.46 crore and Rs. 5090.24
crore respectively were provided as Budgetary Support
(in terms of equity and loans) to Central Public Sector
Enterprises.

[Transiation]
Dependency on import

1332. SHRI HANSRAJ G. AHIR :
SHRI RAVI PRAKASH VERMA :
SHRI ADHALRAO PATIL SHIVAJIRAO:
SHRI ANANDRAO VITHOBA ADSUL:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether the World Bank has asked India to
reduce dependence on oil import as higher prices are a
major concem,

(b) it so, the details thereof;

(c) the reaction of the Union Government thereto;
and

(d) the steps suggested by World Bank to reduce
dependence on oil import?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI DINSHA
PATEL): (a) No, Sir.

(b) to (d) Do not arise in view of (a) above.
[English]
Guidelines for COCO Pumps

1333. SHRI ANANDRAO VITHOBA ADSUL.
SHRI ADHALRAO PATIL SHIVAJIRAO:
SHRI RAVI PRAKASH VERMA:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:
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(a) whether the Union Government has issued a set
of guidelines for company owned company-operated
(COCO) petrol pumps;

(b) it so, the details thereof;

(c) whether these guidelines will effect a change in
dealership across the country; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI DINSHA
PATEL): (a) and (b) Yes, Sir. The Ministry has issu.ud
broad guidelines on 6.9.2006, on the basis of which Public
Sector Oil Marketing Companies (OMCs) have been
requested to frame their own guidelines for operation of
Company-Owned-Company-Operated (COCO) retail
outlets. These broad guidelines inter-alia include operation
of permanent COCO retail outlets by the officers of OMCs
and phasing out the existing temporary COCO ROs within
a timeframe.

(c) and (d) COCO ROs are the ROs which are being
operated by OMCs themselves without appointment of
regular dealers. The broad guidelines will enable OMCs
to phase out temporary COCO ROs by appointment of
regular dealers in a transparent manner.

In terms of the broad guidelines the temporary COCO
ROs may first be offered and handed over to pending
Letter of Intent (LOI) holders under Special Scheme
(Operation Vijay-Kargil) the Kargil allottees, Discretionary
Quota Scheme, Corpus Fund Scheme and other
categornies as prescribed in marketing plans, in the same
order. The remaining temporary COCOs, if any, will be
converted into regular dealerships in a transparent manner
through advertisement and interviews of eligible
candidates.

Tuticorin Rail Overbridge

1334. SHRI M. APPADURAI: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the construction work of Tuticorin
Overbridge has been stopped/postponed,;

(b) if so, the reasons therefor;
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(c) the steps proposed to be taken to complete the
construction of the above over bridge; and

(d) the time by which the construction work is likely
to be completed?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R.VELU): (a) to (c) No, Sir. Sub-
structure is complete. Contract for super-structure work
had to be terminated due to poor progress. Now contract
has been awarded and work is progressing.

(d) Railway portion of the work is likely to be
completed by June, 2007.

Revival Package for BHPV

1335. SHRI BADIGA RAMAKRISHNA: Will the
Minister of HEAVY INDUSTRIES AND PUBLIC
ENTERPRISES be pleased to state:

(a) the details of scheme of revival package for
Bharat Heavy Plates and Vessels (BHPV);

(d) whether BHEL and EIL have also taken the
responsibility to assist BHPV; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE DEPARTMENT
OF HEAVY INDUSTRY, MINISTRY OF HEAVY
INDUSTRIES AND PUBLIC ENTERPRISES (SHRIMATI
KANTI SINGH): (a) to (c) Govemment of India has been
making efforts for revival of Bharat Heavy Plate & Vesseis
Limited (BHPV) and a package was initially submitted to
the Board for Reconstruction of Public Sector Enterprises
(BRPSE) on 21.10.2005. Meanwhile, Bharat Heavy
Electricals Limited (BHEL), Engineers India Limited (EIL)
and Hindustan Petroleum Corporation Limited (HPCL)
evinced interest in BHPV and sought permission from
the Government for conducting due diligence study of
the company, which were granted. These companies are
conducting their due diligence studies of BHPV.

The BRPSE considered the proposal for revival of
BHPV on 26.05.2008 and directed that a proposal may
be submitted to it on receipt of the report of due diligence
exercise. Once final due diligence study report is received
from these companies, BRPSE will be requested for a
recommendation in this regard.
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Strengthening of Coast Guards

1336. SHRI DUSHYANT SINGH: Will the Minister of
DEFENCE be pleased to state:

(a) whether the Government proposes to strengthen
the country’'s Coast Guards;

(b) if so, the details of weapons and other equipment
proposed to be provided to Coast Guards;

(c) whether there is a need to step up aerial and
sea surveillance to make the country’s coastline more
secure; and

(d) it so, the steps taken by the Government in this
regard?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY)
(a) end (b) Augmenting the strength of Indian Coast Guard
is a continuous process being undertaken according to
the identified roles that the organization is required to
perform. Presently, new assets are being procured to
augment the capabilities of Coast Guard.

(c) and (d) The surveillance over the country’s coast
line and island territories has been augmented by
establishing new Coast Guard stations and inducting
various kinds of platforms/vessels. Some of the items
being acquired include Advance Offshote Patrol vessels,
Fast Patrol vessels, helicopters etc.

[Transiation/
incidents of Shelling on Borders

1337. SHRI RAGHURAJ SINGH SHAKYA:
SHRI BRAJESH PATHAK:

Will the Minister of DEFENCE be pleased to state:

(a) the details of incidents of shelling on the Indo-
Pakistan and Indo-Bangladesh borders occurred during
the last six months;

(b) the number of civilians and army personnel killed
and -injured in these incidents and the: loss of property
therein;

(c) the gquantum of compensation given to the
dependents of the affected villagers; and
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(d) the action taken or proposed to be taken to

protect the life and property of the people living in these’

border areas?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY):
(a) to (d) During last six months, there have been no
incidents of shelling on the International Border of India
with Pakistan. However, on Indo-Bangladesh border,
Bangladesh Rifle (BDR) troops resorted to heavy firing
and shelling on Border Security Force (BSF), Border Out
Posts (BOPs)/Indian Villages on one occasion l.e. on 9th
August, 2006. The BSF troops adequately responded to
the firing. There was no loss or casualty of BSF
personnel. However, two women were reportedly killed
and a child critically injured in the incident. BSF has no
provision to pay compensation in such cases. Strong
protest was lodged with the Bangladesh authorities for
fiing on Indian civilian houses. Flag meetings were aiso
held between BSF authorities and their counterparts to
normalize the situation.

Review of Armed Forces Headquarters Cadre

1338. SHR!I KULDEEP BISHNOI: Wil the Minister of
DEFENCE be pleased to state:

(a) whether it is a fact that 37 years have passed
after the establishment of Ammed Forces Headquarters
Cadre but no review has been conducted in respect of
this cadre till date,

(b) if so, the reasons therefor; and

(c) the steps taken or proposed to be taken by the
Government for immediate review and refixation of this
cadre?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY):
(a) and (b) No, Sir. A review of Group ‘A’ posts of the
Armed Forces Headquarters Civil services was conducted
in 1986.

(c) A Committee was constituted for the restructuring
of the Amed Forces Headquarters Civil Service and the
Armed Forces Headquarters Clerical Service. The
Committee submitted its report in September 2005. The
report is under examination. The inter Ministerial

consultation is in progress.
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[Engiish]
Manufacturing of MiG-20 Fighter Aircraft

1339. SHRI BRAJA KISHORE TRIPATHY: Will the
Minister of DEFENCE be pleased to state:

@) whether India proposes to manufacture MiG-20
fighter aircraft with the help of Russia;

(b) if so, the details of agreement signed with Russia;

(c) the details of production cost of RD-33 MK jet
engine in comparison to import cost from Russia; and

(d) the time by which the project is likely to be
completed?

THE MINISTER OF STATE IN THE MINISTRY OF
DEFENCE (RAO INDERJIT SINGH): (a) No, Sir.

(b) Does not arise.

(c) and (d) No decision has been taken to
productionise RD-33 MK engine.

[Trans/ation]
Air Services for Bilaspur Chakrabhata

1340. SHRI PUNNU LAL MOHALE: Will the Minister
of CIVIL AVIATION be pleased to state:

(a) whether the Government, proposes to introduce
air-services for Bilaspur Chakrabhata;

(b) it so, whether any representation has been
received by the Government in this regard;

(c) if so, the details thereof, and

(d) the decision taken by the Govemment in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) Indian
Airlines have no plans to introduce air services to Bilaspur.
Further, Bilaspur airport is not operational and there is
no firm commitment from any scheduled airline operator
to operate through that airport.
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(b) Yes, Sir.

(c) An advocate from Bilaspur, Chhattisgarh had
served a notice on behalf of his lady doctor client calling
upon this Ministry to increase the number of flights,

starting facilities not existing and for ensuring development.

of Chakrabhata runway within two months.

(d) The Government has laid down route dispersal
guidelines with a view to achieve better regulation of air
transport services of different regions of the country
including North-East region. It is, however upto the airlines
to provide air services to specific places depending upon
the traffic demand and commercial viability. As such, the
airlines are free to operate anywhere in the country
subject to complaince of route dispersal guidelines issued
by the Government.

Remnants of Anclent Civilization

1341. SHRI KAILASH NATH SINGH YADAV:
SHRI SHISHUPAL PATLE:

Will the MINISTER OF CULTURE be pleased to
state:

(a) whether remnants of several civilizations has been

found in excavation in various parts of the country as-

reported in Rahtriya Sahara dated October 09, 2008;

(b) if so, the details thereof alongwith the names of
areas in various States where such remnants of old
civilization have been found;

(c) whether the Government has been reported
regarding theft of such remnants; and

(d) the steps taken by the Government in this
regard?

THE MINISTER OF TOURISM AND CULTURE
(SHRIMAT!I AMBIKA SONI): (a) and (b) Yes, Sir. Remains
of Harappan Civilization have been found at Bhirrana
(Haryana), Baror and Tarkhanawala Dhera (Rajasthan),
Juni Kuran and Dholavira (Gujarat) and Sanauli (Uttar
Pradesh) in the recent excavations.

(c) and (d) Yes, Sir. A broken copper bangle was
found missing from the excavated site at Sanauli, district

Baghpat (Uttar Pradesh). The Archaeological Survey of:

India (ASI) has reported the incident to police who are
investigating into this.
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Commission on setting up of New Airports

1342. SHRI BAPU HARI CHAURE:
SHRIMATI BHAVANA PUNDLIKRAO GAWALI:

Will the Minister of CIVIL AVIATION be pleased to
state:

(a) whether the Government proposes to adopt a
new mechanism for giving approval to new airports in
view of requirement of new airports in various parts of
the country;

(b) if so, whether the Government proposes to
constitute a commission in this regard, and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) No, Sir.

(b) and (c) Do not arise
[English]
Upgradation of Hubli Alrport

1343. SHRI MANJUNATH KUNNUR: Will the Minister
of CIVIL AVIATION be pleased to state:

(a) the number of aircraft are flying to and fro from
Hubli Airport;

(b) whether the Government proposes to upgrade
the Hubli Airport;

(c) if so, the details thereof; and
(d) the time by which it is likely to be done?

THE MINISTER OF STATE IN THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL) (a) At present,
Air Deccan operates two flights daily to Hubli.

(b) Yes, Sir,

(c) and (d) State Government of Karnataka has been
requested to provide 390 acres of land free of cost and
free from all encumbrances for upgradation of runway
and associated facilities at this airport. Finalisation and
initiation of Development plan is subject to receipt of
required land from the State Government and demand
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from scheduled airlines to operate higher category aircrafts
through this airport.

Litigations in Raliways

1344. SHRI P. KARUNAKARAN: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the Railways are aware that the progress
of a number of railway works has been affected due to
litigations;

(b) if so, the reasons for such litigations; and

(c) the action taken by the Railways for quick disposal
of such cases ?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) to (c) Information is
being collected and will be laid on the Table of the Sabha.

Rall Overbridge between Mangalore to Shomur

1345. SHRIMATI| P. SATHEEDEVI: Will the Minister
of RAILWAYS be pleased to state:

(a) the number of rail overbridges between Mangalore
to Shomur rallway stations where construction work is

going on;

(b) whether the Government is aware that the
construction of Nandi Railway over-bridge is running
behind schedule;

(c) if so, the reasons therefor; and

(d) the time by which the said work is likely to be
completed?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) 10 numbers of road
over bridge works have been taken up for construction,
out of which 6 already completed and 4 are in progress.
In addition remaining 20 numbers are in planning stage.

(b) Yes, Sir.

(c) Work of Nandi Road Over Bridge is being
executed by M/s. Roads and Bridges Development
Corporation of Kerala (M/s. RBDCK) as a Single Agency.
Work is in progress. 1st spsn on approach portion
completed, 2nd is in progress. After completion of
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approaches, spans work on Railway portion will be taken
up by M/s. RBDCK.

(d) Tbe work is likely to be completed by March,
2007.

[Transiation)
New Advertisement Policy of Raliways

1346. SHRI RAKESH SINGH: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the Railways propose to introduce a new
advertisement policy to increase its revenue;

(b) if so, the details thereof;

(c) whether with a view to boost tourism, the Railways
propose to eammark some space in these commercial
advertisements for propagation of the tourist places
situated in different railway zones; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) and (b) No, Sir. However,
some modifications have been made recently to increase
the revenue and now an entire division and train can
also be given for bulk advertising rights to a single firm.
This scheme is being implemented on a pilot project basis.
Zonal Railways have also been advised to exploit areas
like tickets, announcements etc. for commercial advertising.

(c) and (d) There is no such proposal. The
commercial advertisements, however, can be tourism
related.

Construction of airport in Moradabad

1347. DR. SHAFIQUR RAHMAN BARQ: Will the
Minister of CIVIL AVIATION be pleased to state:

(a) whether the Government proposes to construct
an airport/airstrip in Moradabad;

(b) if so, the details thereof, and
(c) it not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL) (a) No, Sir.
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(b) Does not arise.

(c) At present there is no such proposal.
[English]

Operation of Small Aircraft to Hilly Reglons

1348. SHRIMAT! PRATIBHA SINGH: Wil the Minister
of CIVIL AVIATION be pleased to state:

(a) whether the Government considers to increase
the services of small Aircraft (80 seaters) on regular basis
in various States of the country particularly in Himachal
Pradesh;

(b) it so, the details along with the time by which
these services are likely to be operated;

(c) Whether some private operators are not willing to
start their services in the hilly regions; and

(d) if so, the action taken/proposed to be taken
against such operators?

THE MINISTER OF STATE IN THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b) In
order to encourage operators of small aircraft to regional/
smaller airports, Government is offering concessions in
airport charges to small aircraft and in parking charges
at select airports, reduced taxation on ATF for turboprop
aircraft, liberalizing the regulatory regime for employment
of foreign pilots/engineers etc. Some of these measures
will help in providing connectivity to secondary cities and
smaller airports. However, each airfine is free to determine
its own business plan, routes and tariffs as per its
commercial judgement. At present Air Deccan is operating
daily scheduled air service on Delhi-Chandigarh-Kullu and
retumn sector with ATR 42 (50 seater) aircraft. In addition,
M/s Jagson Airines Ltd. is also operating on Delhi-Kullu-
Delhi, Delhi-Shimla-Delhi and Delhi-Gaggal-Delhi sectors
depending upon traffic demand.

(c) and (d) The Govemment has laid down route
dispersal guidelines with a view to achieve better
regulation of air transport services taking into account
the need for air transport services of different regions of
the country including North-East region. It is, however,
up to the airlines to provide air services to specific places
depending upon the traffic demand and commercial
viability. As such, the airlines are free to operate anywhere
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in the country subject to compliance of route dispersal
guidelines issued by Govemment.

Bird Hit Incidents

1349. SHRI ASADUDDIN OWAISI:
SHRI DUSHYANT SINGH :
SHR! PARSURAM MAJHI:
SHRI RAVI PRAKASH VERMA:
SHRI ADHALRAO PATIL SHIVAJIRAO :

Will the Minister of CIVIL AVIATION be pleased to
state:

(a) the number of bird hit incidents reported during
the current year,

(b) whether the Airports Authority of India (AAl) has
identified the airports which are most prone to bird hit;

(c) if so, the details thereof; and

(d) the remedial measures taken or being taken by
the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) During the
current year and upto the month of October, 2006, 142
bird hit incidents were reported to Directorate General of
Civil Aviation (DGCA).

(b) and (c) Yes, Sir. The Airports Authority of India
(AAl) have identified Ahmedabad, Hyderabad and
Vadodara airports as most prone to bird hits.

(d) Airtield Environment Management Committees
have been constituted at those airport where scheduled
flights operate to identify the sources of bird attraction
and take remedial steps for prevention of such Incidents.
To reduce bird hits inside and outside the airports, AAl,
with the help of local authorities have taken steps for
proper disposal of garbage, prevention of water logging,
coverage of garbage dalaos, establishment of modem
abattoirs and scaring/shooting of birds etc.

Private Companies to Run Passenger Trains

1350. SHRIMATI JAYAPRADA:
SHRI N. JANARDHANA REDDY:

Will the Minister of RAILWAYS be pleased state:
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(a) whether the Rallways propose to allow private
companies to ply passenger trains and to construct their
own locomotives, coaches and tracks;

(b) it so, the details of the plan and its impact on
Railways run trains;

(c) whether any comprehensive study has been made
to assess the workability of the plan;

(d) if so, the details thereof, and

(e) the time by which a final decision is expected to
be taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) There is no such plan
at present.

(b) to (e) Do not arise.
[Transiation/
Rall Coach Factories

1351. SHR!I RAJNARAYAN BUDHOLIA: Will the
Minister of RAILWAYS be pleased to state:

(a) whether Rail Coach Factories in the country have
not been able to manufacture coaches as per the demand;

(b) If so, the reasons therefor; and

(c) the number of coaches manufactured by each
rail coach factory during each of the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) and (b) Production Units
have generally been exceeding their targets set by the
Ministry of Railways, based on Plan forecasts. However,
a shortage of Coaches is now anticipated due to recent
spurt in traffic demand.

(c) The number of coaches manufactured by rail
coach factories during the last three years are as under:

Year ICF (integral RCF (Rail
Coach Factory) Coach Factory)
2003-04 1070 1201
2004-05 119 1201
2005-06 1175 1263
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[Enghsh]
Replacement of Rall Engines

1362. SHRI A. SAl PRATHAP:
SARDAR SUKHDEV SINGH LIBRA:

Wil the Minister of RAILWAYS be pleased to state:

(a) the number of rall engines which have outlived
their life; and

(b) the steps taken by the Railways to replace them?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) The position of overaged
diesel locos as on 31.03.2006 is as under:

Broad Gauge Metre Gauge Narrow Gauge

260 119 03

Electrical locos — NIL

(b) Replacement of overaged locomotives is planned
on year-to-year basis through Rolling Stock Programme.
However, it is clarified that codal life is only indicative
and actual condemnation is done on the basis of age
cum condition of locos. Rallways make sure that even
locos running after achieving their codal lite are kept in
good mechanical fettle. Safety of train operation is not
compromised under any circumstances.

Cess Pald by ONGC to OIDB

1353: SHRI P.S.GADHAVI: Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) total amount of cess paid by Oil and Natural Gas
Corporation (ONGC) to Oil Industry Development Board
during last three years;

(b) the purpose for which Oil Industry Development
Board utilize the said cess amount; and

(c) the extent to which the Board has succeeded in
achieving the target?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI DINSHA
PATEL) (a) ONGC pays cess to the Central
Govemment. It has paid Rs. 11941.53 crore cess to
Central Government in the years 2003-04 to 2005-06.
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(b) to (c) Central Government has not allocated any
cess amount to Ol Industry Development Board (OIDB)
during the above period. OIDB provides funds for
organizations engaged in development programmes of oil
industry for securing self-reliance in petroleum.

[Translation]
Electronic identity Cards to Passengers

1354. SHRI VIJAY KUMAR KHANDELWAL: Will the
Minister of CIVIL AVIATION be pleased to state:

(a) whether the Government is considering to issue
electronic identity cards to the passengers of domestic

flights for security purpose;
(b) if so, the details thereof; and
(c) the time by which it is likely to be implemented?

THE MINISTER OF STATE IN THE MINISTRY OF
CIVIL AVIATION (GHRI PRAFUL PATEL) (a) No, Sir.

(t) & (c) Do not arise.
Earnings of Al

1355. SHRI BRAJESH PATHAK: Will the Minister of
CIVIL AVIATION be pleased to state:

(a) the number of intemational flights operated by
the Air India (Al) during the last one year,

(b) the details of the revenue eamed annually by the
Al from its flights to those countries, country-wise; and

(c) the details of the annual expenditure incurred by
the Al through oparation of those flights?

THE MINISTER OF STATE IN THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL) (a) During the
last one year, Air India had operated a total of 9184
international flights.

(b) The information is being coliected.

(c) The operating expenses incurred by Air India
during 2005-06 was Rs. 9233.30 crores.
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[English]
Training to SCe/STs and OBCs

1356. SHRI K.S. RAO: Will the Minister of SOCIAL
JUSTICE AND EMPOWERMENT be pleased to state:

(a) the commitment made in the draft on its ‘code of
conduct’ prepared by the industry in confirnation of their
commitments made to the Prime Minister regarding
opportunities to be provided to Scheduled Castes and
Scheduled Tribes;

(b) the nature and extent of training provided by the
industry to SCs & STs for entrepreneurship and skill
enhancement;

(c) whether the Government proposes to regulate the
internal audit >f human resources in industrial units and
encourage the industry to expand its training programme
to ali the States and UTs for the benefit of SCs, STs and
OBCs; and

(d) it so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI
SUBBULAKSHMI JAGADEESAN): (a) to (d) two
Associations of Industries have circulated a code of
conduct on affimative action to their members. A Co-
ordination Committee has been constituted on 9 October
2006 under the Chairmanship of Principal Secretary to
Prime Minister to take forward and supplement the
ongoing endeavours in order to ensure a fruitful national
dialogue leading to a time-bound action programme.

Development of Mysore Airport

1357. SHRI C.H. VIJAYASHANKAR: Will the Minister
of CIVIL AVIATION be pleased to state:

(a) the present status of the Mysore Airport
Development project; and

(b) the time by which work at the said airport is
likely to be completed?

THE MINISTER OF STATE IN THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL) : (a) and (b)
Airports Authority of India (AAl) has taken up works
relating to development, of infrastructure facilities at
Mysore airport at an estimated cost of Rs. 69.3 crores.
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Tender process has been initiated and the work is likely
to be awarded by December, 2006. The work is expected
to be completed within two years.

[Transiation/
Raliway Reservation Counter at Parshvanath

1358. SHRI TEK LAL MAHTO: Will the Minister of
RAILWAYS be pleased to state:

(a) whether a Railway Reservation Counter at
Parshvanath railway station on Delhi-Gaya-Gome railway
line has been set up by Railways;

(b) if so, the total number of full- time and part-time
employees/officers posted in this office alongwilh their daily
working hours; and

(c) the steps being taken by the Railways to augment/
enhance the reservation facilities at this famous Jain
pligrimage keeping in view the difficulties faced by the
pilgrims?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) Yes, Sir. Computerised
Passenger Reservation Centre is functional at
Parshvanath(Parasnath) railway station.

(b) At Parasnath, one computerised reservation
counter is in operation from 0800 hours to 1400 hours
daily (except Sunday). One Enquiry and Reservation Clerk
is posted at this center.
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(c) To augment/entrance the reservation facilities and
for facllitating Jain piigrimage, railway has opened
computerised Passenger Reservation System (PRS) at
Madhuban which is in close proximity of the place of
Jain pilgrimage.

[English]
Terminal Facliities

1359. SHRI B. MAHTAB: Will the Minister ot
RAILWAYS be pleased state:

(a) whether the terminal facllities available in various
zones Is far from satisfactory;

(b) it so, whether the Govermment proposes to
enhance the terminal facilities in some zones; and

(c) if so, the details thersof, zone-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) No, Sir.

(o) Improvement to existing terminals for better
handling of passengers and freight is being planned on
a continuous basis. Proposals for enhancing the terminal
facilities get appraised and sanctioned in the Works
Programme on need basis.

(c) The details of works sanctioned in 2006-07 Pink
Book (already presented in the Lok Sabha with the
Railway Budget) are as under.

Zonal Railway Number of Works Estimated Cost Total Outlay for
(Rs. in Crore) 2006-07

(Rs. in Crore)

1 2 3 4

Central Railway 9 188.7946 12.7418
Eastern Railway 37 225.2424 32.4645
East Central Railway 16 47.8350 14.6928
East Coast Railway 17 63.7524 15.8826
Northern Railway 28 297.8588 20.5131
North Central Railway 5 10.0188 2.9593
North Eastern Railway 6 100.2635 8.5535
Northeast Frontier Railway 1 42.1155 14.8804
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1 2 3 4
North Westemn Rallway 3 21.1200 2.2000
Southern Railway 14 86.9635 8.1254
South Central Railway 9 58.4597 10.7020
South Eastem Rallway 10 41.9801 16.6216
South East Central Railway 9 18.7609 7.8662
South Western Railway 4 28.0653 2.8094
Western Railway 12 114.7695 8.6783
West Central Railway 10 21.4861 8.4022
Rajkot Airport (a) whether the Government proposes to provide jobs

1360. DR. VALLABHBHAI KATHIRIA: Will the Minister
of CIVIL AVIATION be pleased to state:

(a) whether Airports Authority of india (AAl) proposes
to acquire land from raliway authority for the upgradation
of Rajkot Airport;

(b) it so, whether the railway authority has agreed to
give land to the AAl;

(c) if so, the details thereof; and

(d) the time by which the AAIl proposed to complete
the work of upgradation at Rajkot Airport?

THE MINISTER OF STATE IN THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) Yes, Sir.

(b) and (c) Airports Authority of India (AAl) has sent
a proposal to Railway Authorities; for transfer of 14.7
hectares of Railway land for extension of runway. AAIl
and Railway Authorities are negotiating the cost of land.

(d) Commencement of upgradation work is subject
to handing over of the required land by Railway Authorities
to AAl and diversion of Rajkot-Jamnagar Highway by the
State Government.

Jobs on Compassionate Grounds

1361. SHRI CHENGARA SURENDRAN: Will the
Minister of DEFENCE be pleased to state:

to the family members of the Army personne! killed in
the recent earthquake in Jammu and Kashmir on
compassionate grounds;

(b) if so, the details thereof; and

(c) the time by which the jobs are likely to be
provided by the Government?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY)
(a) to (c) As per the existing policy 5% of Group ‘'C' &
‘D' direct recruitment vacancies approved by Screening
Committee are available to be filled through
compassionate appointment of dependents of both civillan
and service personnel who die while in service.

All requests for compassionate appointment including
those from the family members of Army personnel killed
in the recent earthquake in Jammu and Kashmir are
considered subject to the fulfillment of the following
conditions:

(i) The family is indigent & deserves immediate
assistance for relief from financial destitution.

(ii) Regular vacancies for the purpose are available.

(ili) The candidate possesses essential educational
and technical qualifications and experience
required for the post.

(iv) Compassionate appointment is ordinarily not
granted after a lapse of three years.



167 Written Answers

Construction of Bridges In Gujarat

1362. SHRI VIKRAMBHAI ARJANBHAI MADAM: Will
the Minister of RAILWAYS be pleased to state:

(a) the details of road over bridges and under bridges
constructed during the last three years in Gujarat; and

(b) the number of road over bridges and under
bridges proposed to be taken up for construction during
the current year and next year in the State?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) One Road Under Bridge
in lieu of Level Crossing No. 11 between Sabarmati and
Gandhidham has been completed in 2004-05, during the
last three years period.

(b) One work of Road Over Bridge (ROB) will be
taken up for construction during 2008-07 and 7 works in
the next year.

[Trans/ation]
CNG Filllig Stations In Delhi

1363. CH. MUNAWAR HASSAN:
SHRI BRAJESH PATHAK:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) the number of Compressed Natural Gas (CNG)
filing stations in Delhi;

(b) whether the Government is aware that there are
long queues at the filling stations and the vehicles have
to wait for hours for filling of CNG;

(c) whether the Government has received requests
for providing CNG facility at various places in Delhi;

(d) if so, the details thereof and the action taken
thereon;

(e) whether the Government would consider to set
up more CNG filling stations in Delhi; and

(f) if so, the details thereof and the time by which
these are likely to be set up?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI DINSHA
PATEL): (a) There are 144 CNG filling stations in Delhi.
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(b) indraprastha Gas Limited (IGL) and Oil Marketing
Companies (OMCs) have been providing comfortable CNG
fuelling all over Delhi. However, the queue formation is
generally observed during peak office hours in moming
and evening for the non-bus segment and during night
for the bus segment. This is due to a recent increase in
the number of CNG vehicles, as also the customers
preferring a certain time to get the vehicles filled.

(c) and (d) No, specific request has been received.

(e) and (f) An action plan for setting up additional
CNGQG stations has been launched by |GL. The company
has requested Delhi Development Authority (DDA),
Municipal Corporation of Delhi (MCD), Land &
Development Office (L&DO) and Airports Authority of India
(AAI) for additional land for this purpose and the number
of proposals pending with these agencies are 29, 5, 4
and 1 respectively.

Normally, installation of a new CNG station takes
about 8 to 9 months after the land is allotted and its
possession is taken. However, In the Intervening period,
IGL is making efforts to overcome the problem of
overcrowding to some extent by enhancing the existing
infrastructure and adding new OMC outlets.

Compensation to Mumbal Train Bomb
Blasts Victims

1364. SHRI VIJOY KRISHNA:
SHRI HANSRAJ G. AHIR:

Will the Minister of RAILWAYS be pleased to state:

(a) whether the Railways had made any
announcement for giving compensation to the victims of
Mumbali train bomb blast;

(b) if so, whether the compensation as announced
by the Railways has been disbursed to the victims and
their families;

(c) if so, the details thereof;

(d) if not, the reasons therefor along with the number
of persons who have not been received any compensatiop
so far; and !

(e) the steps taken by the Railways for disbursement
of compensation to them?
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THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) Provision aiready exisfs
in the Rallways Act, 1988 for Rallways to pay
compensation to passengers who become victims of train
accidents or other untoward incidents such as bomb
blasts. Maximum amount payable as compensation is as
follows.

Death: Rs. 4 lakhs

Injury: Rs. 32,000 to Rs. 4 lakhs
(depending upon the gravity of injury)
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(b) to (d) Compensation is paid only after a decree
Is awarded on a claim filed in the Railway Claims Tribunal
by the victims or by dependents of the deceased
passengers. Upto 23.11.2006, 272 compensation
claims have been filed. No claim has so far been decreed
by the Tribunal. However, Railways have disbursed
ex-gratia at enhanced rates, the details of which are as
follows:

Classification No. of No. of cases in Rate of ex-gratia Amount paid  No. of cases Reason for
cases  which ex-gratia paid {Rs. in crores) pending delay
Death 187 186 Rs. 5 lakhs 9.30 1 Body unidentified
Grievous injury 540 531 Rs. 50,000 2.65 9 Addresses of the
injured not available.
Simple injury 327 315 Rs. 10,000 0.315 12 -do-
Total 1054 1032 - 12.265 22

(e) Following steps have been taken by the Rallway
to ensure expeditious settiement of claims:

(i) Claims application forms have been distributed
to the claimants and necessary assistance is
being provided for filing claims in Railway Claims
Tribunal.

(ii) Booths for giving guidance to the claimants were
opened at several stations like Borivili, Matunga
Road, Mahim, Jogeshwari, etc.

(i) A Special Bench has been set up at Mumbai to
deal exclusively with compensation cases of
Mumbai serial bomb blasts.

(iv) Railways have been advised to ensure that
cheques are issued and dispatched to the
claimants within a period of 15 days of the
receipt of decree.

[English]
Statutory dues of Empiloyess of PSUs

1365. SHRI K.C. PALLANI SHAMY: Will the Minister
of HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be
pleased to state:

(a) whether the pending wages/bonus to employees
of many of the Public Sector Undertakings (PSUs) has
not been released by the Government so far;

(b) if so, the details and the reasons therefor;

(c) whether the Government proposes to set up Index
Review Committee to compensate them adequately;

(d) if so, the details thereof, and

(e) the steps taken by the Govemment for payment
of statutory dues to the employees of PSUs?

THE MINISTER OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI SONTOSH MOHAN DEV):
(a) and (b) Central Public Sector Enterprises (CPSEs)
are expected to pay the wages and salaries to their
employees regularly out of their own resources.
Government, however, sometimes provides financial
assistance by way of non-plan loan to certain CPSEs to
supplement their efforts for payments of wages/salaries
when they are unable to generate enough resources.

(c) and (d) The Government vide order dated
17.11.2006 has constituted an Index Review Committee,
a non-statutory body to advise the Government on matter
arising out of issues pertaining to Consumer Price Index
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Number for Industrial Workers (CPI-IW), New Series (Base
2001).

(e) As per available information, during the last
3 years Government sanctioned Rs. 2024.50 crore for
payment of salaries and wages and outstanding statutory
dues to 35 CPSEs having 81978 employees.

Competition of IA with Private Alrlines

1366. SHRI KASHIRAM RANA: WIll the Minister of
CIVIL AVIATION be pleased to state:

(a) the number of private operators operating on
Indian skies at present;

(b) the total revenue eamed by the Government
during the last three years from private operators;

(c) whether the Indian Airlines is losing passengers
due to private operators; and

(d) if so, the steps to augment Indian Airines to
attract more passengers?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) At present,
there are 9 private scheduled airlines operating in the
country including one cargo airline.

(b) The information is being collected.

(c) and (d) while the entry of several new private
scheduled passenger airines and substantial induction of
capacity by existing as well as new scheduled passenger
airlines has resulted in a drop in market share of Indian
Airlines there continues to be growth in the number of
passengers carried by Indian Airlines. To overcome this
declining Market share, Indian Airlines is augmenting
capacity by inducting 43 new aircraft as well as taking
aircraft on lease. Simultaneously, Indian Airlines constantly
strives to improve its performance and image to remain
competitive in the market. Some of the measures taken
in this regard are market initiatives, product and service
upgrades, in-flight initiatives,, fleet augmentation/renewal,
improvement in cabin ambience and rebranding corporate
identity. Indian Airlines has also introduced. various
promotional fares/schemes to remain competitive and to
improve traffic on its routes.
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[Transiation]
Lack of Platforms between Delhl to Saharanpur

1367. SHRI RASHEED MASOOD: Will the Minister
of RAILWAYS be pleased to state:

(a) whether it is a fact that there are no platforms at
most of the railway stations falling on the route between
Delhi to Saharanpur via Shamali; and

(b) if so, the reasons therefor and the measures
being taken for constructing the platforms?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) No, Sir.

(b) Does not arise.

(Engligh]

List of Denotifled Tribes, Nomadic and Semi-
Nomadic Tribes

1368. SHRI HARIBHAU RATHOD: Will the Minister
of SOCIAL JUSTICE AND EMPOWERMENT be please
to state:

(a) whether the Government has declared or finalized
any list of Denotified Tribes, Nomadic and Semi Nomadic
Tribes community so far;

(b) if so, the details thereof;

(¢) whether the Government has taken up the matter
for epecial budget provision for Denotified, Nomadic and
Seml Nomadic Tribes in Eleventh Five Year Plan; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMTI
SUBBULAKSHM! JAGADEESAN): (a) No Sir.

(b) Does not arise. +
(c) No Sir.

(d) Does not arise.
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Notice to Rallway by Poliution Control Board

1369. SHRI SHRI NIWAS DADASAHEB PATIL: Wil
the Minister of RAILWAYS be pleased to state:

(a) whether the Mabarashtra Pollution Control Board
has served show cause notices to the General Managers
of Central and Western Raliways for their failure to keep
main line and suburban stations clean; and

(b) if so, the steps taken by the Government to keep
the stations and mainline clean in Mumbai?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) Yes, Sir.

(b) In order to keep the stations and mainline clean
in Mumbai, various steps have been taken like provision
of waste collection bins to enable proper disposal of waste
to nearest identified waste collection locations, regular
announcements through Public Address System to educate
the commuters, awarding of rag picking contracts at major
stations, cleaning of rallway tracks by machines along
with special gang of safaiwalas, etc. Washable aprons
are also being provided at important stations in a phased
manner. Besides, regular inspections are being conducted
by the railway officials to monitor and identify weak areas
and take remedial measures as and when required.

[Translation]
Promotion of Culture in Maharashtra

1370. SHRI TUKARAM GANPAT RAO RENGE PATIL:
Will the Minister of CULTURE be pleased to state:

(a) whether the Government has taken any measures
to protect and to promote the culture in Maharashtra:

(b) if so, the details thereof and the amount spent
on it during the last three years; and

(c) it not, the reasons therefor?

THE MINISTER OF TOURISM AND CULTURE
(SHRIMATI AMBIKA SONI): (a) Yes, Sir.

(b) and (c) Some of the important measures taken,
inter-alia, are as follows:- '

Maharashtra is a participating State in the West Zone
Cultural Centre and South Central Zone Cultural Centre.
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Both these ZCCs organize a number of programmes
regularly which, /rer-a/ia include programmes to protect
the folk dance and music traditions of Maharashtra.

There are 285 centrally protected monuments under
the jurisdiction of Archaeological Survey of India in the
State of Maharashtra.

During the last three years, following expenditure has
been incurred on the centrally protected monuments in
Maharashtra:

Year Amount Spent
(Rupees in lakhs)
2003-04 636.53
2004-05 448.04
2006-08 516.25

A Scheme for financial assistance for “Promotion and
Strengthening of Regional and Local Museums® is aiso
operated. The grant released to the State of Maharashtra
under this Scheme for the last three years is as under:

Year Amount Spent
(Rupees in lakhs)

2003-04 11.65
2004-05 16.23
2005-06 25.85

Raja Rammohun Roy Library Foundation renders
assistance to promote the public library movement and
service in Maharashtra. Details of amount spent on it
during last three years are as under:

Year Amount Spent
(Rupees in lakhs)

2003-04 91.30
2004-05 193.89
2005-06 203.43

Steps have been initiated to set up an Multipurpose
Cultural Complex at Nanded, Maharashtra.

Release of assistance under various other Schemes
of the Ministry is also considered on the basis of
proposals received from the State from time to time.
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inclusion of Cities in UNESCO Eco-City Project

1371. SHRI KULDEEP BISHNOI: Will the Minister of
CULTURE be pleased to state:

(a) whether the Government has proposed some cities
of the country to be included in the Eco-City project of
UNESCO.

(b) if so, the details thereof, State-wise; and

(c) the further action taken by the Government for
inclusion of these cities in the said Eco-City project?

THE MINISTER OF TOURISM AND CULTURE
(SHRIMATI AMBIKA SONI): (a) to (¢) The Ministry of
Culture and the Archaeological Survey of india do not
have any Eco-City project of UNESCO. However, the
Ministry of Environment and Forests is implementing the
Eco-City project which is not related to UNESCO. During
the 10th Five Year Plan, the Ministry of Environment and
Forests has taken up the Eco-City Project in six selected
small and medium towns listed below.

1. Vrindavan (Uttar Pradesh)
2. Ujjain (Madhya Pradesh)
3. Puri (Orissa)

4. Tirupati (Andhra Pradesh)
5. Thanjavur (Tamil Nadu)

6. Kottayam (Kerala).

The overall objective of the Eco-City Project is
identification of the environmental problems through
participatory approach, designing and detailing the
prioritised environmental project and creation of
environmental landmarks that show visible environmental
improvement in the selected cities and towns. The project
is being implemented with a total budget of about

Rs. 15 crores.
[English]
Concrete Siesper Plants

1372. SHRI G. KARUNAKARA REDDY: Will the
Minister of RAILWAYS be pleased to state:

(a) whether It is a fact that Railways propose to set
up 15 new concrete sieeper plants;

(b) if so, the details thersof;

(c) whether any concrete sleeper plant is proposed
to be set up in Karnataka;

(d) if so, the details thereof; and

(e) the time by which such work is likely to be
completed?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) Yes, Sir.

(b) The locations identified for setting up Concrete
Sleeper Plants in the country are as under:

(I) Chak Sikandar (East Central Railway)
() Dauram Madhepura (East Central Railway)
(i) Wena (East Central Rallway)
(iv) Sitamarhi (East Central Rallway)
(v) Roza (Northem Railway)
(vi) Sultanpur (Northern Railway)
(vii) Dhilwan (Northern Rallway)
(vill) Kathua (Northern Railway)
(ix) Aunrihar (North Eastern Railway)
(x) Bhanga (North East Frontier Railway)
(xi) Palghat (Southern Railway)
(xil) Bitragunta (South Central Railway)
(xil) Harihar (South Western Rallway)
(xiv) Mandagere (South Western Railway)

(xv) Yelahanka (South Western Railway)
(c) Yes, Sir.

(d) Three Concrete Sleeper Plants have been *
approved to be set up at the following locations in
Karnataka.

(i) Harihar (South Western Railway)
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(i) Mandagere (South Western Rallway)
(lil) Yelahanka (South Westem Rallway).

(e) As per tender conditions 18 months time will be
allowed for setting up the new sleeper plant after the
necessary order is placed. The tender for setting up
13 plants, are in advance stage of finalization and work
is in progress in 2 plants vz Chak Sikandar and Dauram
Madhepura.

Visa on Arrival Scheme

1373. SHRI S. K. KHARVENTHAN: Will the Minister
of TOURISM be pleased to state:

(a) whether the Government has proposed any
scheme ‘Visa on Arrival' for the growth of tourism in the
country;

(b) if so, the details thereof; and

(c) the time by which the scheme is likely to be
implemented?

THE MINISTER OF TOURISM AND CULTURE
(SHRIMATI AMBIKA SONI): (a) and (b) Yes, Sir. The
Ministry of Tourism had mooted a proposal regarding Visa
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on Arrival Scheme for select countries. The Ministry of
Home Affairs has not agreed to this scheme due to the
prevalent security scenario.

(c) Does not arise.
Rallway Projects under Rall Vikas Nigam Ltd.

1374. SHRI ANANTA NAYAK: Will the Minister of
RAILWAYS be pleased to state:

(a) the list of the ongoing projects under Rail Vikas
Nigam Ltd,;

(b) the estimated cost of those projects (project-wise)
and the allocation of fund made for those projects as on
date;

(c) whether the Government is taking steps to
complete those projects within the target dates;

(d) if so, the details of the target date set, and
(e) the progress of each project as on date ?

THE MINISTER OF STATE IN THE MINISTRY OF

RAILWAYS (SHRI R. VELU): (a) to (e) A statement is
laid on the Table of the House.

Statement

Detalls of ongoing projects is as under

St.No. Name of the project and Anticipated Expenditure Outiay 2006-07 Status and target
Plan Head Cost (Rs. in upto (Rs. in whersver fixed
crore) March, 2006  Crore)
(Rs. in Crore)

1 2 4 5 6

1. Panvel-Jasai-JNPT Doubling 53.25 22.62 8 Completed.

2. Diva Kalyan doubling of §-8 line Doubling 70 48.7 5.6 Earthwork, blanketing,
minor bridges, trackiinking,
ballast supply taken up.
Overally physical progrees
74%. Traget: 2006-07.

3. Pakni-Solapur Doubling 38.52 7.01 20.5 Earthwork, minor bridges,

major bridges, blanketing,
ballast supply, tracklinking
taken up. Overali physical
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10.

1.

12.

13.

14.

Pakni-Mahol Doubling

Barauni-Tilrath Doubling

Gurap-Shaktigarh 3rd line

Aligarh-Ghaziabad 3rd line

Paiwal-Bhuteshwar 3rd line

Tughlakabad-Paiwal 4th line

New Delhi-Tilak Bridge 5th & 6th line

Delhi-Rewari 2nd line Gauge Conversion
Ajmer-Phulera-Ringus-Rewari Gauge
Conversion

Bhildi-Samdari Gauge Conversion

Renigunta-Guntakal Railway Electrification

42.73

156.37

54.14

230.73

214.68

83

53.14

143.88

469.1

244.74

182.55

10.08

12.52

71.91

65

0.01

22.01

100
0.01

8.72

75.78

30.01

238

0.5

86.6

150

10

14.5

270

115

progress 95%. Likely to be
completed during 2007-08.

Earthwork, blanketing,
minor bridges and ballast
supply taken up. Overall
physical progress 25%.
Target: 2007-08.

Work has been completed
from Barauni to Tilrath
except byepass line at
Barauni for which land
acquisition has been taken

up.

Completed and
commissioned.

Land acquisition is in
progress. Earthwork taken
up. Target: 2008-09.

Earthwork and bridges, etc.
taken up. Target: 2008-09.

Preliminary works have
been taken up Including
drawings, designs, etc.

Earthwork, minor bridges
and platform retaining wall
taken up. Overall physical
progress 58%. 6th Line (3.4
kms) Is targeted for
completion during 2008-07.

Completed.

Earthwork, Dblanketing,
ballast supply taken up.
Target: 2007-08.

Earthwork, minor bridges,
major bridges taken up.
Overall physical progress
30%. Target: 2007-08.

Railway Electrification work
completed on existing lines
between Renigunta and

-
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15.

16.

17.

18.

Obulavaripalle-Krishnapatnam New Line

Raichur-Guntakal Doubling

Balapalle-Pullampet Phase-1 of Gooty-
Renigunta Dubling

Gooty-Renigunta-Patch doubling

Nandalur.Overall physical
progress 38.73%.
Preliminary works on
Nandalur-Guntakal have
been taken up.

An MoU signed among
Krishnapatnam Port, Gowt.
of Andhra Pradesh,
National Mineral
Development Corporation
and RVNL for creation of
8PV for execution of the
project. Shareholders’
Agreement signed on
13.10.08. Final Location
Survey completed. Proposal
for acquisition of land
submitted to concerned
authorities. Target: 2010-11.

The project Is being
executed by through Aslan
Development Bank (ADB)
funding. Final Location
Survey completed. Land
acquisition taken up.
Tenders have been
processed. The project is

targeted for completion by
2007-08.

Completed and
commissioned.

The work is being executed
through ADB funding. On
Pullampet-Bakarapet
earthwork, major bridges,
minor bridges taken up. On
Cuddapah-Muddanuru and
Kondapuram-Rayalacheruvu
contract for roadbed,
bridges and tracks awarded
on 07.07.06. Signling
contract awarded on
30.06.06. ' The work has
been taken up. The project
is targeted for completion
by 2008-08.
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20.

21.

22,

283

24.

Hospet-Guntakal Doubling

Bilaspur-Urkura Doubling

Thanjavur-Villupuram
Gauge Conversion

Cuddalore-Salem wa Vriddhachalam

Gauge Conversion

Attipattu-Korukkupettai 3rd line

Pattabiram-Tiruvaliur 4th line &
tiruvallur-Araskkonam 3rd line

268.23 210.37

375.42 138.62

231 94.3

469.1 0.01

70.56 37.55

71.94 36.9

28.6

100

21

28.5

Guntakal - Tornagaliu
(81 Kms) completed and
commissioned. Torangullu-
Hospet (32Kms) Is targeted
for completion during
20086-07.

Dagori-Bhatapara section
commissioned. Bhatapara-
Urkura section is being
executed through ADB
funding. Contract awarded
for formation works. Target:
2008-09.

Thanjavur-Kumbakonam
and Kumbakonam-
Mailaduturai commissioned.
Works on balance section
taken up. Likely to be
completed during 2007-08.

The work is being done on
cost sharing basis with
State Govt. (50.50) and
being executed by RVNL.
Vridhhachalam-Cuddalore
(57km) section completed
and commissioned.
Overall progress 50%.
Vriddhachalam-Salem is
targeted for completion
during 2006-07.

Work on Korukkupet-
Ennore (6kms) section is in
advenced stages and
targeted for completion
during 2006-07. Earthwork,
bridgework and Ennore-
Creek bridge in progress
on Ennore-Attipattu.

Pattabiram-Thiruvallur-
(16Kms) 4th line has been
commissioned. The work of
Tiruvallur-Arakkonam 3rd
line has been taken up and
construction contract
awarded. Target: 2007-08.

-
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2

3

25.

26.

27.

28.

29.

30.

31.

32.

33.

Arasikere-Hassan-Mangalore Gauge Conversion 417.45

Gandhidham-Palanpur Gauge Conversion

Bharuch-Samni-Dhej Gauge Conversion

Daitari-Banspani New Line

Talcher-Cuttack-Paradeep (2nd Bridges
on Mahanadi & Birupa) Doubling

Khurda Road-Barang 3rd line

Cuttack-Barang Doubling

Angul-Sukinda Road New Line

Rajatgarh-Barang Doubling

344.62

165.66

913.87

109.45

200.28

127.13

178.98

326

226.95

583.48

21.08

0.1

0.88

1.36

0.01

65

10

155.85

38.9

20

727

Completed and
commissioned.

Completed and
commissioned.

Final Location Survey (FLS)
completed. The project is to
be executed through a
Special Purpose Vehicle
(SPV) which is under
finalization.

The section from Banspani
to Keonjhar (57.44 kms)
has been completed and
commissioned. The works
on Keonjhar-Tomka are in
advanced stages. Target:
2006-07.

2nd bridge on Birupa
completed and 2nd bridge
on Mahanadi River is in
progress. Earthwork,
concreting, well sinking and
structural steel work in
girders taken up. Overall
physical progress 32%.
Target: 2008-09.

Final Location Survey
completed. Contract
awarded for roadbed, major
bridges, track and OHE.
Target 2008-09.

Final Location Survey
completed. Contract
awarded for roadbed, major
bridges, track and OHE.
Target: 2008-09.

Preliminary works have
been taken up.

Land acquisition taken up.
Contract. awarded for
roadbed, major bridges,
track and OHE. One major
bridge completed. Target:
2008-09.
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34, Haridasptir-Paradeep New Line

3s. Kharagpur-Bhubaneswar including Talcher-
Paradeep Railway Electrification

36. Tikiapara-Santragachi 4th line

37. Bhubaneshwar-Kottavalasa Railway
Electrification

38. Panskura-Haldia PH-1 Doubling

39. Salka Road-Annupur doubling with
fiyover at Bilaspur

6594.34 20.51 44

The work is being executed
by Haridaspur-Paradeep
Railawy Company Limited
(HPRCL), an SPV created
by RVNL. Shareholders’
Agreement signed on
11.10.06. The work on long
lead item of Mahanadi and
Luna bridge is already in

progress.
406.51 359.85 35 Completed except Cuttack-
Paradeep.
46.79 7.61 22.5 Earthwork, bridgeworks
taken up. Likely to be
completed during 2007-08.
322.71 288.97 4 Completed and
commissioned.
35.02 28.68 0.5 Completed and
commissioned.
319 0 1 The work has been

transferred recently to
RVNL for execution.

Steps have been to complete the projects within the targets wherever fixed.

New Rallway Line in Punjab

1375. SHRI AVINASH RAI KHANNA: Will the Minister
of RAILWAYS be pleased to state:

(a) whether Hoshiarpur (Punjab) which is gateway to
Himachal Pradesh has remained backward due to no
direct rail link between Hoshiarpur and other parts of the
country;

(b) if so, whether the Railways are planning to extend,
railway line from Hoshiarpur to Phagwara or Jaijon Doaba
or Tanda;

(c) it so, the details thereof; and
(d) it not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) Hoshiarpur is connected
‘with a Broad Gauge line to Jalandhar Cantonment which
is located on the main trunk route of Delhi~Jammu Tawi.

(b) to (d) Do not arise.
Goanywhere Oyster Card

1376. SHRI MILIND DEORA: WIll the Minister of
TOURISM be pleased to state:

(a) whether the Govemment is aware that the Mayor
of London has announced a new scheme by which the
Goanywhere Oyster Card will be put up for sale in India
in rupees enabling tourists and others to save on foreign
exchange,

(b) if so, the details thereof;

(c) whether the Government also proposes to
introduce a scheme on similar lines to attract foreign
tourists to India; and

(d) if so, the time by which a final decision in this
regard is likely to be taken?
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THE MINISTER OF TOURISM AND CULTURE
(SHRIMATI AMBIKA SONI): (a) and (b) Yes, Sir. Transport
for London (TfL) in partnership with Visit Britain Tourism
Organisation has Introduced an electronic smart card,
which enables tourists to travel in the underground or
buses in London.

(c) and (d) No, Sir.
Retail Outiet Dealership by IBP

1377. SHRI ADHIR CHOWDHURY: Will the Minister
of PETROLEUM AND NATURAL GAS be pieased to state:

(a) the retail outlet dealerships were appointed by
IBP Company Ltd. on the basis of its policy dated
October 08, 2002 during the year 2002-2003, State-wise;

(b) whether the Government has decided to terminate
all the above mentioned appointments;

(c) it not, whether all the cases of award of
dealerships conducted by all the four oil companies
specially by IBP for this category have been honoured
by the Government; and

(d) if not, the action taken/proposed to be taken by
the Government on this issue?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI DINSHA
PATEL): (a) A total number of 307 (three hundred &
seven) retail outlet dealerships were appointed by IBP
Co. Ltd. during the year 2002-03 on the basis of its
policy dated 8-10-2002. The State-wise details are given
in the Statement enclosed.

(b) to (d) After dismantling of the Administered Pricing
Mechanism in the petroleum sector with effect from
1.4.2002, the Public Sector Oil Marketing Companies
(OMCs) have been given commercial freedom to frame
their own guidelines for selection/termination of dealers /
distributors based on certain basic parameters framed by
the Government. However, if ahy cémplaint against
violation of these guidelines is received by the
Government, the same is examined as per extant
procedure/guidelines in the matter.
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State-wise detalis of Retall Outiet dealerships

appointed by /BP Co. Limited duning

the year 2002-03
S.No. States/Union No. of ROs allotted
Territories during 2002-03
A. States
1. Andhra Pradesh 48
2. Bihar 20
3. Gujarat 30
4, Haryana 34
5. Himachal Pradesh o1
6. Jharkhand 04
7. Kamataka 13
8. Kerala 20
9. Madhya Pradesh 12
10. Maharashtra 19
1. Meghalaya 01
12. Origsa 01
13. Punjab 14
14. Rajasthan 06
15. Tamil Nadu 18
16. Uttaranchal 04
17. Uttar Pradesh 49
18. West Bengal 10
Total (A) 304
B. Union Territories
19. Delhi 02
20. Pondicherry 01
Total (B) 03
Grand Total (A+B) 307
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Medical Touriem

1378. SHRI IQBAL AHMED SARADGI:
SHRI NAVEEN JINDAL:

Will the Minister of TOURISM be pleased to state:

(a) whether the medical tourism is growing rapidly in
India;

(b) if so, the rate of growth during the last three
years,

(c) the measures initiated by his Ministry to promote
medical tourism;

(d) the disciplines which attract the largest number
of people for treatment from abroad; and

(e) the foreign exchange earned through medical
tourism during each of the last three years?

THE MINISTER OF TOURISM AND CULTURE
(SHRIMATI AMBIKA SONI): (a) Yes, Sir.

(b) The Ministry of Tourism does not collect separate
information for medical tourists visiting India.

(c) To attract more foreign tourist to the country the
Ministry of Tourism in collaboration with the Ministry of
Health has already taken the following measures to
promote Medical Tourism:

(i) Indian Healthcare Federation, a Non-
Governmental Organisation affiliated to the
Confederation of Indian Industry, on advice by
Government, has prepared a guide on sslect
Iindian hospitals of the country for health tourism
purposes. It has been placed on Ministry's
website www.incredibleindia.org for wider
publicity.

(i) Brochure, CDs and other publicity materials to
promote Medical and heaith tourism have been
produced by the Ministry of Tourism and have
been widely circulated for publicity in target
markets.

(iii) Medical and health tourism has been specifically
promoted at various international platforms such
as World Travel Mart, London, ITB, Berlin.
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(iv) A new category of ‘Medical Visa' has been
introduced, which can be given for specific
purpose to foreign tourist coming to India for
medical treatment.

(v) Guidelines for accreditation of Ayurvedic and
Panchkarma Centres have been circulated to all
State Governments for implementation. These
have been placed on the Ministry of Tourism's
website www.incredibleindia.org for wider
publicity.

(vi) Yoga/Ayurveda/Wellness has been promoted
over the last two years in the print, electronic,
internet and outdoor medium under the Ministry
of Tourism’s Incredible “India Campaign”.

(vii) Brochures & CDs on Body, Mind and Soul
covering the traditional system of medicine have
been produced and circulated extensively by the
Ministry of Tourism.

(d) and (e) The Ministry of Tourism does not collect
information separately about foreign exchange earned
through visits of medical tourists.

[Transiation]
Rail Link with Aslan Countries

1379. SHRI MOHD. TAHIR: Will the Minister of
RAILWAYS be pleased state:

(a) whether the Railways have received proposals of
railway link routes from certain Asian countries during the
last three years and the current year;

(b) it so, the details thereof;

(c) the action taken or being taken by the Railways
thereon;

(d) whether any negotiations are going on with any
Asian country for establishment of rail links; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) to (c) Surveys have
been taken up for providing rail connectivity in 5 locations
each in border areas of Nepal and Bhutan. !

(d) No, Sir.

(e) Does not arise.
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(English]
Multi-Purpose Travel Cards

1380. SHRI DALPAT SINGH PARSTE:
SHRI REWATI RAMAN SINGH:
SHRI ADHALRAO PATIL SHIVAJIRAO:

Will the Minister of RAILWAYS be pleased to state:

(a) whether the Railways are planning to introduce
multi-purpose travel cards as reported in ‘The Times of
India’ dated October 23, 2006;

(b) it so, the details thereof;

(c) whether the Railways have examined the financial
feasibility of the project;

(d) if so, the details thereof; and

(e) the time by which the final decision is likely to
be taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHR! R. VELU): (a) to (e) A proposal has
been received from Central Railway for impiementation
of a scheme of issuing smart card which will be valid for
travel in suburban trains as well as BEST (local buses in
Mumbai area). The proposal is at preliminary stage of
examination.

[Translation]
Setting up of Independent Investigation Agency

1381. SHRI BHUVANESHWAR PRASAD MEHTA: Will
the Minister of CIVIL AVIATION be pleased to state:

(a) whether the Government proposes to set up an
independent investigation agency at various airports;

(b) it so, the details thereof, and
(c) the time by which it is likely to be set up?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) No, Sir.

(b) and (c) Do not arise.
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in-Flight Services In 1A

1382. SHRI ANANT GUDHE: Wili the Minister of
CIVIL AVIATION be pleased to state:

(a) the details of the contracts given by the Indian
Airlines (IA) for providing, in-flight facilities to the air
passengers during the last three years:

(b) the total expenditure incurred in this regard during
the above period;

(c) whether the Government has received letter of
Expression of Interest from some other contractors/
suppliers for providing in-flight services to the passengers;

(d) it so, the details thereof;, and
(e) the action taken thereon?

THE MINISTER OF STATE OF THE MINISTRY OF
CIViL AVIATION (SHRI PRAFUL PATEL): (a) and (b)
During the last three years, Indian Airlines has awarded
contracts to M/s. Ambassador Sky Chef (Delhi, Mumbai),
M/s. Taj Air Caterers (Delhi, Chennai), M/s. Chefair Flight
Kitchen (Delhi), M/s. Pradeep Hotel (Varanasi), M/s. Hotel
Pradeep (Lucknow), M/s. Hotel Royal Castle (Amritsar),
M/s. Airport Restaurant (Jammu, Patna, Nagpur), Muthoot
Sky Chef (Thiruvananthapuram), Jenney's Residency
(Trichirapalli), Malabar caterers (Calicut), LSG Sky Chef
(Bangalore, Hyderabad, Kualalumpur), Grand Ashok
(Bangalore), Casino Hotel (Cochin), The Manohar
(Hyderabad), M/s. Taj Sats (Kolkata, Mumbai), MBD Hotels
(Kolkata), M/s. Hotel Prachi Resorts (Bhubaneshwar),
M/s. Hotel Paradise Restaurant (Guwahati), M/s Airchef
Pvt. Ltd. (Guwahati), M/s. Annapurua Cafeteria (Port Blair),
M/s. Sky Gourmet (Mumbal), M/s. Airport Plaza (Goa),
M/s. Deccan Park (Pune), M/s,Cama Park Pilaza
(Ahmedabad), M/s. P.K. Hospitality (Ahmedabad),
M/s. Soaltee Crown Plaza (Kathmandu), Kuwait Aviation
Service (Kuwait), Oman Aviation Service (Muscat), Bahrain
Aviation Service (Bahrain), Albeit Abella (Sharjah),
Emirates Flight Catering Company (Dubai), SATS
(Singapore), Thai Airways Intemnational ' Public Company
(Bangkok) for providing in-flight facilities to the air
passengers. The total expenditure incurred on in flight
food services and other pax amenities during the last
three years was approximately Rs. 470 crores.

() No, Sir,

(d) and (e) Does not arise.
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Revival of Closed PSUs

1383. SHRI SANTOSH GANGWAR:
SHRIMATI SUMITRA MAHAJAN :

Will the Minister of HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES be pleased to state:

(a) the numbers of public undertakings/enterprises in
the country;

(b) whether the Government has closed any
enterprises/undertaking out of them during the last few
years;

(c) if so, the details thereof;

(d) whether the Government proposes to nevive the
closed undertaking/enterprises;

(e) it so, the details of the plan formulated by the
Government in this regard; and

() the details of the closed PSUs whose properties
have been sold by the Govemment during the same
period?

THE MINISTER OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI SONTOSH MOHAN DEV):
(a) As per Public Enterprises Survey 2004-05, there were
227 operational Central Public Enterprises (CPSES) as
on 31.3.2005.

(b) and (c) As per available information the details of
CPSEs closed during the last three years i.e. in 2002-03,
2003-04 and 2004-05 are given in the Statement
enclosed.

(d) and (e) As per National Common Minimum
Programme (NCMP) of Government, while every effort
will be made to modemise and restructure sick public
sector companies and revive sick units, chronically loss-
making companies will either be sold-off or closed after
all workers have got their legitimate dues and
compensation. Government has constituted a Board for
Reconstruction of Public Sector Enterprises (BRPSE) in
December, 2004 to undertake task of strengthening,
modemizing, reviving, and restructuring of public sector
enterprises. The concemed administrative Ministries/
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Departments make reference to BRPSE for consideration
of proposals for revival of sick/loss making CPSEs under
their control.

(f) Disposal of assets of CPSEs is one of the options
after the closure. However, assets if any, are disposed of
by the Liquidators of concemed CPSEs.

Statement
CPSEs closed during last three years

Name of CPSE

2002-03

1. Bharat Gold Mines Ltd.

2. Bharat Breaks And Valves Ltd.

3. RBL Ltd.

4. Cownpore Textiles Ltd.

5. Elgin Mills Co. Ltd.

2003-04

1. Tea Trading Corp. Ltd.

2004-05

1. Bengal immunity Ltd.

2. Manipur State Drugs & Pharmaceuticals Ltd.

3. Maharashtra Antibiotics & Pharmaceuticals Ltd.

4. Smith Stanistrest & Pharmaceuticals Ltd.

5. ET & T Ud.

6. National Industrial Development Corporation Ltd.
[Engrish]

Setting up of Food Processing Units

1384. DR. K. DHANARAJU: WiIll the Min,mer of
FOOD PROCESSING INDUSTRIES. be pleased Jto
state:

(a) the details of the food processing units presently
functioning in the country, State-wise;
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(b) the profit/loss position of these units during each
of the last three years;

(c) the steps proposed to be taken to make those
units profitable which are incurring loss;

(d) whether in view of heavy growth of vegetables
and fruits in different parts of the country the Government
proposes to set up more tood processing units during
2006-07; and

(e) if so, the details thereof, State-wise?

THE MINISTER OF STATE OF THE MINISTRY OF
FOOD PROCESSING INDUSTRIES (SHRI SUBODH
KANT SAHAY): (a) to (c) Ministry of Food Processing
Industries does not set up food processing industries on
its own. Food Processing units are set up both in the
organized and un-organized sectors. As such, the data
regarding food processing units are not centrally
maintained in the Ministry.

(d) and (e) The Government does not set up food
processing units on its own for production, etc. of
processed food items. However, the Government has
implemented a plan scheme for establishment/technology
up gradation/modernization of food processing industries
in the country. Under the Scheme, financial assistance is
extended for Technology Upgradation/Modernization/
Establishment of food processing units in the form of
grant-in-aid to all implementing agencies @ 25% of the
cost of plant and machinery and technical civil works
subject to maximum of Rs.50 lakhs in general areas or
33.33% subject to a maximum of Rs.75 lakhs in difficult
areas such as Jammu & Kashmir, Himachal Pradesh,
Uttaranchal, Sikkim and North Eastern States, Andaman
& Nicobar Islands, Lakshadweep and ITDP Areas. Under
the Mini Mission-1V of Technology Mission for Development
of Horticulture, in difficult and high horticuttural potential
areas, assistance at still higher rates @50% of the cost
of plant and machinery and technical civil works subject
to a maximum of Rs.4 crore is available for processing
of horticultural produce. A statement on financial
assistance provided, State-wise, to food processing units
during 2006-07 is enclosed.
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Funds released for Food Processing Units during

current year (2006-07) as on 28.11.2006

(Rs. in Lakh)

State/UT Total

Andhra Pradesh 479.21
Assam 319.64
Delhi 1.77
Goa 22.58
Guijarat 226.59
Haryana 108.75
Himachal Pradesh 95.93
Jharkhand 25.00
Jammu and Kashmir 29.26
Karnataka 175.68
Kerala 283.57
Madhya Pradesh 70.42
Maharashtra 612.389
Manipur 14.77
Meghalaya 13.85
Orissa 25.00
Punjab 253.50
Rajasthan 28411
Tamil Nadu 331.28
Uttar Pradesh 282.66
Uttaranchal 66.48
West Bengal 242.44

Village, Medical and Shipping Tourism Project

1385. SHRI KIRTI VARDHAN SINGH:
SHRIMATI NIVEDITA MANE:

SHRI EKNATH MAHADEO GAIKWAD:
SHRI CHENGARA SURENDRAN:

Will the Minister of TOURISM be pleased to state:
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(a) whether the Government has formulated any
project whereby village, medical and shipping tourism will
be promoted and given a new shape;

(b) if so, the details thereof;
(c) the total cost involved in the project; and

(d) the time by which it would be made operational?

THE MINISTER OF TOURISM AND CULTURE
(SHRIMAT! AMBIKA SONI): (a) Ministry of Tourism is
giving special thrust to tourism product development in
niche areas such as Rural tourism, Medical tourism and
Cruise tourism.

(b) and (c) Ministry of Tourism’'s promotional activities
in these areas are as follows:-

() Rural Tourlsm:- The creation of infrastructure
in Rural areas having tourism potential is being
supported under the existing scheme of Product/
Infrastructure Development for Destination and
Circuit of Ministry of Tourism, while community
participation and the capacity building including
upgradation of skill in rural areas are being
supported through GOI-UNDP Endogenous
Tourism Project and Capacity Building for
Service Providers scheme of the Ministry.

(i) Medical Tourism:- A Task Force, headed by
Secretary (Health) with Senior Officials of Ministry
of Health & Family Welfare, Ministry of Tourism
and experts in the medical field has brought out
the opportunities for promoting India as a health
tourism destination. The Sub-Committee on
accreditation and price banding constituted by
Ministry of Tourism has submitted its reports for
consideration. Indian Healthcare Federation, a
Non-Govemmental Organization affiliated to the
Confederation of Indian Industry, on the advice
by Ministry of Tourism, has prepared a Guide
on select Indian hospitals of the country.

(iii) Cruise Tourism:- Ministry of Tourism extends
financial assistance for tourism infrastructure
development of specified tourism projects in
coastal areas such as beautification of beaches,
monuments and tourist spots of States/Union
Temitories and procurement of cruise vessels,
boats, etc. as well as issuing No Obijection
Certificate to private operators to operate their
cruise vessels for the purpose of cruise tourism

promotion.
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(d) In addition Ministry of Tourism does promotion in
overseas market and produces brochure, CDs, films and
other publicity materials. Besides specific promotion at
various international travel fairs such as World Travel Mart,
London and ITB, Berlin, etc. is undertaken. The above
information has been placed on Ministry of Tourism's
website www.incredibleindia.org for wider publicity.

[Translation]
Petrolsum Projects

1386. SHRI RAMDAS ATHAWALE: Will the Minister
of PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether several petroleum schemes/projects from
the State Gbvernments during the last one year are lying
pending with the Union Government;

(b) if so, the details thereof, State-wise;

(c) the reasons for the delay in according approval
to these projects/ proposals; and

(d) the steps taken or proposed to be taken for
according approval to these projects/proposals early?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI DINSHA
PATEL): (a) No, Sir. No scheme/project received from
the State Governments is pending for approval of this
Ministry.

(b) to (d) Do not arise.
Export of Rall Coaches

1387. SHRI AJIT JOGI:
SHRI RAJNARAYAN BUDHOLIA:

Will the Minister of RAILWAYS be pleased to state:

(a) whether the Railways propose to export rail
coaches;

(b) if so, the details thereof; and

(c) the foreign exchange likely to be earned by the
Railways from the export of rallway coaches? ‘

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) The Production unite—
Integral Coach Factory (ICF) and Rail Coach Factory
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(RCF) do not generally export coaches directly. RITES/
IRCON sometimes obtain orders for Railway coaches from
foreign countries and they in turn place orders for their
manufacture on ICF/RCF.
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(b) Details of orders placed by RITES/IRCON on ICF/
RCF for export of coaches, in the recent past and those
under execution at present, are as follows:

S.N Type of coach Country Quantity Cost Year
RCF
1. Metre Gauge (MG) Coach & Spares Myanmar 36 19.72 Cr. 2005-06
2. MG Coach & Spares Senegal 20 11.67 Cr. 2006-07
3 MG Coaches Senegal & Mali 50 35.8 Cr. 10 Coaches—
2006-07 40
Coaches—
2007-08
ICF
1. 2nd class day & other coaches Angola 56 55.59 Cr. 2006-07

(c) The payment terms between ICF and M/s. RITES
is in Indian Rupees amounting to Rs. 55.59 Crore.
Similarly, the cost of export orders of RCF is
Rs. 67.19 Cr.

[English]
Diesel-Run Commercial Vehicles at IGl Airport

1388. SHRI SARVEY SATYANARAYANA: Wil the
Minister of CIVIL AVIATION be pleased to state:

(a) whether in spite of court, order to ban diesel-run
commercial vehicles in Delhi, the Airports Authority of
India (AAl) continues to ply diesel-run commercial vehicles
at Indira Gandhi International Airport;

(b) if so, the reasons therefor, and

(c) the steps taken to stop using diesel vehicles by
the AAIl at IGI Airport?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) No, Sir.

(b) and (¢) Do not arise.

Gauge Conversion of Somnath-Kodinar
Raliway Line

1389. SHRI HARISINH CHAVDA: Will the Minister of
RAILWAYS be pleased to state:

(a) whether there is any proposal regarding gauge
conversion of Somnath-Kodinar railway line;

(b) if so, the details thereof; and

(c) the time by which the work on the project is
likely to be started ?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) No, Sir as no line exists
between Kodinar-Somanth.

(b) and (c) Do not arise.
‘Sabarl Rall’ from Angamali

1390. SHRI VARKALA RADHAKRISHNAN: Will the
Minister of RAILWAYS be pleased to state:

(a) whether the Railways have accorded necessary
sanction for the works of the proposed 'Sabari Rail' from
Angamali;
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(b) if so, the present status of the works undertaken;

(c) whether the Railways have received any request
for extension of the ‘Sabari Rail' to Thiruvananthapuram,
via Punalur and Nedumangad; and

(d) if so, the details thereof and action taken thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) Yes, Sir.

(b) Final location survey has been completed. Land
acquisition papers for 470.86 hectares out of 516.42
hectares have been submitted to State Government.
However, no land is handed over to Railways.

(c) Yes, Sir.

(d) Survey for construction of new line from Erumeli
(proposed station on Angamali-Sabarimala (Azhutha) new
line project) to Trivandrum via Punalur & Nedumangad
has already been completed in October, 2005. As per
the survey report, cost of construction of 136 Kms long
new line has been assessed as Rs. 698.48 crore with a
rate of retum of (-) 1.514%.

Foreign Naval Ships in Indian Ocean

1391. MS. INGRID MCLEOD: Will the Minister of
DEFENCE be pleased to state:

(a) whether there has been an increasing presence
of foreign naval ships in the Indian Ocean recently;

(b) if so, the facts thereof, and

(c) the steps proposed to be taken by the
Government to safeguard India's legitimate interest in the
region and to ensure that the international water of the
Indian Ocean remains essentially a region of peace?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY):
(a) and (b) There has been an increasing presence of
foreign Naval ships in the region post Operation Enduring
Freedom, which commenced in October 2001. The Naval
ships are part of the US-led Multinational Naval Forces
operating in the Indian Ocean Region (IOR), mainly the
North Arabian Sea, the Persian Gulf, the Red Sea and
the Hom of Africa region.

(c) The presence of foreign war ships in the Indian
Ocean does not pose any credible threat to the safety of
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either the Intemational Shipping Lanes (ISLs) or Indian
and foreign merchant marine using these ISLs for legimate
trade. The deployment of foreign warships is .not close
to Indian Coast and is concentrated more in the North
Arabian Sea, the Persian Gulf, the Red Sea and the
Horn of Africa region. The Indian Navy, in addition to
regular fleet deployments in India’'s area of operations,
undertakes frequent Presence-cum-Surveilance Missions
(PSMs) aimed at monitoring the IOR and safeguarding
the interests of the country in its region of interest. The
Indian Coast Guard too conducts regular surface/aerial
surveillance within the Exclusive Economic Zone.

Foreign Exchange Earned from Tourism

1392. SHRI JYOTIRADITYA M. SCINDIA:
SHRI M. RAJA MOHAN REDDY:
SHRI MILIND DEORA:

Will the Minister of TOURISM be pleased to state:

(a) the amount of foreign exchange earned by the
Government from tourism during each of the last three
years,

(b) the number of foreign tourists visited India during
the first half of the current year and how the figure
compared with the corresponding period of the previous
year; and

(c) the steps being taken by the Government to attract
foreign tourists?

THE MINISTER OF TOQURISM AND CULTURE
(SHRIMATI AMBIKA SONI): (a) The estimated foreign
exchange earnings from tourism during the years 2003,
2004 and 2005 are as follows:

(In Million US$)
Year Foreign Exchange % change
Eamings over previous
Year
2003 3533 20.9
2004 4769 35.0 ",
2005 6731 20.2

(b) During the period January-June 2006 an estimated
20.84 lakh foreign tourists arrived in India as compared
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to 18.29 lakh in the corresponding period of the previous
year, showing a growth of 13.9%.

(c) The steps being taken by the Government to
attract more foreign tourists to India include:-

« Development of tourist spots under its various
schemes of infrastructure development for tourist
circuits and destinations;

¢ Focusing on growth of hotel infrastructure
particularly budget hotels;

* Enhancing connectivity through augmentation of
air capacity and improving road infrastructure to
major tourist attractions;

¢ Direct approach to the consumers through
Electronic and Print media through the “Incredible
India” Campaign;

* Creation of World Class Collaterals;
¢ Centralized Electronic Media Campaign;

¢ Direct co-operative marketing with the Airlines,
tour operators and wholesalers overseas;

¢ Greater focus in the emerging markets
particularly in the region of China, North East
Asia and South East Asia;

* Participation in Trade Fairs & Exhibitions;
e Optimize Editorial PR and Publicity;
¢ Use of Intemst and web marketing;
e Generating Tourist Publications; and

* Re-inforced hospitality programmes including
grant of air passages to invite the media
personnel, tour operators on familiarization tour
to India to get first hand knowledge on various
tourism products.

[Transiation]
incentives to Food Processing industries

1393. SHRIMATI SANGEETA KUMARI SINGH DEO:
SHARI V.K. THUMMAR:

Will the Minister of FOOD PROCESSING
INDUSTRIES be pleased to state:
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(a) the installed capacity of Food Processing
Industries (FP!) in the country at present;

(b) the percentage of fruits being processed in the
country at present,

(c) the percentage of fruits and vegetables that go
waste,

(d) whether the Government proposes to provide
incentives to the food processing industries in order to
give boost to FPI sector; and

(e) if so, the details thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF
FOOD PROCESSING INDUSTRIES (SHR! SUBODH
KANT SAHAY): (a) Ministry of Food Processing Industries
does not set up food processing industries on its own.
Food Processing units are set up both in the organised
and un-organised sectors. As such the data regarding
installed capacity of food processing units are not centrally
maintained in the Ministry.

(b) The level of processing of fruits and vegetables
in the country is estimated at 1.4% in the organized
sector and 0.8% in the unorganized sector.

(¢) According to a study, current wastages in fruits
and vegetables are estimated at about 35%, the value of
which is approximately Rs. 33,000 crores annually.

(d) and (e) The Government has already been
implementing various Plan schemes for promotion and
development of food processing industries. Under these
schemes financial assistance in the form of grant-in-aid
is provided for Technology upgradation/Modernization/
Establishment of food processing units, Development of
Infrastructure, Human Resource Development, Promotion
of Quality Assurance, Codex Standards R & D besides
for other promotional measures to encourage development
of the food processing industries.

Further, fruit and vegetable processing units are
already exempted from payment of excise duty. Further,
in the year 2004-05, Government has allowed under
Income Tax Act, a deduction of 100% of profit for five
years and 25% of profits for the next five years in case
of new agro processing industries set up to process,
preserve and package fruits and vegetables. Excise duty
of 16% on dairy machinery has been fully waived for
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promotion of dairy processing industries. Excise duty on
meat, poultry and fish products has been reduced from
16% to 8%. Excise duty on food grade, hexane used in
edibte oil industry has been reduced from 32% to 16%.
in the Budget of 2005-06, excise duty of Rs. 1.00 per kg
on refined edible oil and Rs. 1.25 per kg on Vanaspati
were abolished. Customs duty on refrigerated vans was
reduced from 20% to 10%. In the budget 2006-07 the
Government has waived excise duty on condensed milk,
ice cream, preparations of meat, fish and poultry, pectins,
pasta and yeast. Excise duty on ready to eat packaged
foods and instant food mixes, like dosa and idli mixes
have been reduced from 16% to 8%. Excise duty on
aerated drinks has been reduced from 24% to 16%.
NABARD is to create a refinancing window with a corpus
of Rupees one thousand crore for agro processing
infrastructure and market development. The Government
has also enacted The Food Safety and Standards Act,
2006 which has been passed by the Parliament on
02.08.2006 and notified on 24th August, 2006. The
objective of the Act is to bring a single statute relating to
food and establish the Food Safety and Standards
Authority.

[English]
SCA for SC

1394. SHRI JASHUBHAI DHANABHAI BARAD: Will
the Minister of SOCIAL JUSTICE AND EMPOWERMENT
be pleased to state:
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(a) the details of Special Central Assistance (SCA)
allocated and released by the Government for
implementing Special Component Plan for Scheduled
Castes during each of the last three years and the current
year, State-wise/UT-wise;

(b) the details of utilization of Special Central
Assistance by the States/UTs during the said period;

(c) whether complaints regarding misutilisation or low
utilization of SCAs by the States/UTs have come to the
notice of the Union Government during the said period;

(d) if so, the details thereof, and
(e) the corrective action taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI
SUBBULAKSHMI JAGADEESAN): (a) and (b) A Statement
showing State-wise details of Special Central Assistance
released and its utilization is enclosed.

(c) to (e) The expenditure under the scheme is
monitored by the Ministry through quarterly progress
reports and annual progress reports submitted by the
State Governments. The progress in utilization is slow in
case of States/UTs such as Bihar, Jharkhand, Goa,
Punjab, Kerala and Chandigarh. The issue of slow
utilization is taken up by the Ministry with concemed State
Govermments/UTs at different levels.

Statement

Detalls of Special Central Assistance released and utiised duning 2003-04 to 2006-07

(Rs. In lakhs)
2003-04 2004-05 2005-08 2006-07
SI.No. States/UTs Release Utilisation Release  Utilisation Release Utilisation Release*
(including out (including out (including out
of unepent of unspent of unspent
balance balance balance
pravious previous previous
years) years) years)
1 2 3 4 5 6 7 8 9
1. Andhra Pradesh 8222.90 5595.74 4362.72 5449.43 4532.05 3495.69 1525.91

2. Assam 625.21 305.76

800.00 731.14 623.82 728.71 320.49
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1 2 3 4 5 6 7 8 9
3. Bihar 933.00  596.00 0.00 0.00 0.00 000  811.38
4 Chhattisgarh 40829 38260  339.05 207.75  400.01 27878  449.99
5. Gujarat 64448 99688 70582 57345  797.50  339.66  412.79
6. Goa 0.00 0.59 0.00 0.05 0.00 0.10 0.00
7. Haryana 143400 83545  560.14 211952 14837 84824  379.98
8. Himachal Pradesh 248.66 34887 587.471  583.16  566.62  339.00  320.02
9. Jammu and Kashmir 14846 9000 49508 45382 14215 91.74 14553
10. Jharkhand 0.00 0.00 0.00 0.00 0.00 000  413.40
1. Kamataka 212476 212476 29518 2051.80 232263 1838.62  1105.77
12, Kerala 000 2313 000  198.69 0.00 000  109.32
13, Madhya Pradesh 295543 3277.34 2506.90 349156 2627.28 1942.37 1246.75
14. Maharashtra 1991.36 2881.63 2024.38 3638.68 251120 1384.46  1161.06
1. Manipur 442 1.90 3.82 799 2247 0.00 6.88
16. Orissa 779.30  779.30 34570  728.64 157633 1324.33  1015.16
17. Punjab 680.03  380.28 000 11256 000 65016  212.44
18. Rajasthan 2984.25 3698.47 2366.68 3366.02 3328.75 2921.27  1296.80
19. Sikkim 112 1.55 15.44 15.44 17.73 0.00 15.68
20. Tamil Nadu 3800.74 5123.08 4327.89 6270.12 4306.62 6322.15  1481.36
21. Tripura 7680 17891 119820 24294 24398 95528  111.29
22, Uttar Pradesh 7817.94 1237259 9737.98 11642.39 11007.30 7655.77  4288.56
23, Uttaranchal 407.74  538.34 47608 51274  B06.48 60848  328.16
24, West Bengal 3904.68 3753.66 467227 561645 3294.38  1327.51 222270
25. Chandigarh 12.50 3.13 0.00 0.00 25.00 0.00 0.00
26. Delhi 99.37 99.37  41.87 4187 79.51 42.08 53.27
27, Pondicherry 313 3.13 7.35 626 2049 - 275 6.10
Total 38308.55 44600.50 30426.62 4895247 40736.00 33096.13 19440.76

*As on 22.11.2008
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Revival of Sick Enterprises

1395. SHRI MANORANJAN BHAKTA: Will the
Minister of HEAVY INDUSTRIES AND PUBLIC
ENTERPRISES be pleased to state:

(a) whether the Board for Reconstruction of Public
Sector Enterprises (BRPSE) for revival of sick CPSEs
has recommended for hiring a pool of officers including
superannuated persons who have the potential to revive
sick enterprises for implementation of revival schemes;

(b) if so, the details thereof, and
(c) the action taken by the Government thereon?

THE MINISTER OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI SONTOSH MOHAN DEV):
(a) to (c) Yes, Sir. The Board for Reconstruction of Public
Sector Emterprises (BRPSE) for revival of sick CPSEs
has recommended for hiring a pool of officers including
superannuated persons who have the potential to revive
sick enterprises for implementation of revival &
reconstruction schemes. The recommendations of the
Board are being considered as part of recommendations
in the Repont of the Adhoc Group of Experts in the Group
of Ministers.

[Transfation/
Black Marketing of Petroleum Products

1398. SHRI SUNIL KUMAR MAHATO:
SHRI HARIKEWAL PRASAD:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether the Government is taking stringent steps
against black marketing and adulteration of petroleum
products since August 1, 2005;

(b) if so, the details thereof along with guidelines
issued in this direction;

(c) the action taken so far for violating the guidelines
along with the results thereof, company-wise; and

(d) the reaction of the Government thereon?

AGRAHAYANA 9, 1928 (Saka)
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THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI DINSHA
PATEL): (a) and (b) To check adulteration and black
marketing in petroleum products, Government has asked
Public Sector Oil Marketing Companies (OMCs) to take
various steps, including revising the Marketing Discipline
Guidelines (MDG) 2001. MDG 2005 provide relatively
more stringent punitive action against erring dealers. They
were made effective from 01.08.2005. MDG, 2005 /mnter-
ala provide termination in the first instance itself for
serious malpractices like adulteration, tampering of seals,
unauthorized fittings/gears in dispensing units,
unauthorized storage facilities within the premises of Retail
Outlets (ROs), unauthorized sales/purchase/exchang~ “.
Petrol/Diesel (MS/HSD) and selling of normal MS/HSD
as branded fuel etc. Some malpractices which were not
covered under MDG 2001, have also been brought under
the purview of MDG 2005. These are totaliser seals found
tampered, additional/unauthorized fitting/gears found in the
dispensing unit, detection of storage facility outside
licensed premises with interconnection into the RO
premises, selling of normal MS/HSD as branded fuels,
refusal by dealer to allow drawal of sample and/or carrying
out of inspection, etc. The details of others steps taken
recently by OMCs to curb adulteration of petrol/ diesel
and streamlining the PDS kerosene distribution are given
in Statement-| enclosed.

(c) and (d) OMCs undertake regular and surprise
ingpections of Retail Outlets and also take action under
Marketing Discipline Guidelines (MDG) and Dealership
Agreements against those indulging in adulteration and
malpractices. The details of inspections carried out by
the OMCs for the period August 2005 to September, 2006
is in Statement-ll enclosed.

Statement |

Staps Taken to Check Adulteration of Petrol/Diesel and
Streamiining POS Kerosene Distnbution

Checking of adulteration is a continuous process and
the Ministry of Petroleum are Natural Gas has been
reviewing steps taken to curb adulteration from time to
time. In the process, several technological and institutional
measures have been taken recently to contain,
adulteration. The recent steps taken by the Ministry are
summarized below:

1. Automation of Retall Outlets: In order to
monitor the activities at retail outiets by adopting
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the latest technological improvements, automation
of retail outiets is being implemented. MOP&NG
has directed the oil marketing companies (OMCs)
to complete automation of retail outlets selling
more than 200 KL per month by March 2007.

. Third Party Certification of Retail Outlets:

OMCs have been directed to complete third party
certification of all the retail outlets selling more
than 100 KL per month by March 2007.

. Monitoring of movement of Tank Trucks

through Global Positioning System (GPS): In
order to prevent aduiteration during
transportation, OMCs have been directed to
install GPS to complete monitoring of the
movement of all the company owned/dealer
owned/contractor owned tank trucks by March
2007.

. Jan Kerosene Pariyojna: To streamline the PDS

Kerosene distribution system and contain
diversion of kerosene for adulteration and other
unauthorized usages, Jan Kerosene Pariyojna
(JKP) has been launched initially for 6 months

Statement |l
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on a pilot basis in 414 blocks with effect from
2.10.2005. The Pilot scheme has been extended
upto 30.6.2007.

. Smart Card Scheme: With the objective of

ensuring that the benefit of the subsidy reaches
the targeted consumers in an efficient and cost-
effective manner and to prevent any leakages,
this Ministry is considering introduction of Smart
Card System for distribution of PDS kerosene.
The scheme is proposed to be introduced initially
on an experimental basis in three districts - Latur
in Maharashtra, Nalanda in Bihar and Nainital
in Uttaranchal in 2007. In the Pilot project,
subsidized kerosene through Smart Card is
proposed to be available to BPL families while
all other ration card holders would be given non-
subsidized kerosene. An independent agency will
be engaged to monitor and evaluate the
effectiveness of the Pilot. Oil Marketing
Companies (OMCs) would ensure adequate
availability of PDS as well as non-subsidized
kerosene during the entire period of
implementation of the Pilot.

Details of number of inspection carried out by the OMCs and action taken during the
peniod 01.08.2005 to 30.08.2006

Type of Malpractices 10C BPCL HPCL IBP
1 2 3 4 5

Number of inspections 50876 41561 23048 12094
1. Discrepancy in' stock 102 39 35 52
2. Suspected product adulteration 91 78 52 20
3. Overcharging 5 1 0 1
4 Unauthorized sale 6 0 2 4
5. Short delivery 309 265 224’ 76
6. Others 419 877 204 288
Total 932 1260 517 441
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AGRAHAYANA 9, 1928 (Saka)
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1 3 4 5
Action Taken
1. Termination 39 17 34 8
2. Suspension of sales and supplies 217 209° 247 138
3. Explanation called for/ 502 784 171 147
show cause issued or
waming letters issued
4, Fine imposed 174 . 56 36
5. Others 0 250 9 115
Total 932 1260 517 441
*Include fine imposed.
[English/ limit of 15 ml per 5 litres. Sales from the DUs delivering

Under-measurement of Petrol

1397. SHRI NIKHIL KUMAR: Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether attention of the Government has been
drawn towards the news-item captioned, ‘Less petrol for
your money' as reported in 7he 7imes of India dated
October 25, 2006,

(b) if so, whether recent inspections at petrol pumps
have revealed that many petrol pumps were dispensing
less petrol than what they were charging from consumers;
and

(c) if so, the details of pumps which were checked
and the steps taken by the Government to set right such
petrol pumps?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI DINSHA
PATEL): (a) to (c) Yes, Sir. Oil Marketing Companies
(OMCs) have reported that the Weights & Measures
(W&M) Department, Government of Delhi inspected 234
number of retail outlets (ROs) involving 4210 dispensing
units (DUs) of public sector OMCs during the period April
- September, 2006, out of which 25 number of ROs
involving 29 DUs) were found to be delivering Motor Sprit
(MS) and High Speed Diesel (HSD) short between 15 mi
to 45 ml per 5 litres, which is beyond the pemmissible

short were suspended and the DUs were got recalibrated
by W&M Department. Hindustan Petroleum Corporation
Limited (HPCL) has reported that out of the 56 ROs
involving 1063 DUs which were inspected by W&M
Department, no case of short delivery .of MS/HSD was
noticed. W&M Department noticed short delivery in respact
of 3 ROs out of which 2 ROs involved short delivery of
Lube Oil and 1 RO involved short delivery of 2T premix.

In cases where ROs were found delivering short
beyond the permissible limits, the offences have been
compounded & fines imposed. Sales have been resumed
after recalibration of DUs by W&M Department.

OMCs undertake regular and surprise inspections of
Retail Outlets and also take action under Marketing
Discipline Guidelines (MDG) and Dealership Agreements
against those indulging in adulteration and malpractices.
MDG provide for temination of dealership. In the 1st
instance iteelf for serious malpractices like adulteration,
tampering of seals, unauthorized fittings/gears in

dispensing units.

In order to monitor the activities at retail outiets by
adopting the latest technological improvements, OMCs
have been directed to introduce automation of retgil
outiets. They have been directed to complete automation ’
of retail outlets selling more than 200 KL per month by
March 2007. OMCs have been directed to complete third
party certification of all the retail outiets selling more than
100 KL per month by March 2007.
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GAIL-HPCL Joint Venture for City Gas Projects

1398. SHRI BASUDEB ACHARIA: Will the Minister
of PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether GAIL (India) Ltd. and HPCL have planned
to float joint ventures for city gas projects in Gujarat and
Rajasthan as appeared in Business Line on October 13,
2006;

(b) if so, the details thereof, and

(c) the action taken/proposed to be taken in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI DINSHA
PATEL): (a) Yes, Sir. GAIL and HPCL have planned to
float Joint Ventures for city gas projects in the states of
Gujarat and Rajasthan.

(b) GAIL and HPCL have signed an MoU on
16.11.2005 for formation of Joint Venture Companies to
implement City Gas Distribution Projects in the cities of
Rajasthan and Gujarat, along the model of M/s
Indraprastha Gas Limited (IGL). For Rajasthan, GAIL has
prepared the Detailed Feasibility Report for the city of
Kota.

In Gujarat, GAIL is supplying CNG in Vadodara and
HPCL is supplying CNG in Ahmedabad. Further, GAIL
has carried out the Market Survey and Demand Study in
the cities of Rajkot and Surendranagar.

The downstream project implementation activities shall
be taken up by the respective Joint Venture Companies,
subject to gas availability and economic viability of the
projects.

(c) Action for incorporation of the Joint Venture
Companies shall be taken after signing the Joint Venture
Agreements.

[Translation]
De-Addiction Centres

1399. SHRIMAT!I BHAVANA PUNDLIKRAO GAWALI:
SHRI PUNNU LAL MOHALE:

Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:
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(a) whether the Govemment proposes to set up more
de-addiction centres to solve the problems of drug
addiction and alcoholics in the country,

(b) if so, whether proposals for opening of de-
addiction centres have aiso been received from various
State Governments and NGOs;

(c) if so, the details of the proposals received from
the State Governments and NGOs in this regard during
2005-06 and 2006-07; and

(d) the decision taken by the Union Government
theraon alongwith location of the proposed centres?

THE MINISTER OF STATE IN THE MINISTRY OF
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI
SUBBULAKSHMI JAGADEESAN): (a) to (d) Yes Sir.
Unserved districts are identified for opening of new
centres. The proposals recommended by State
Governments from time to time are- scrutinized and
considered and it is a continuous process.

[English]
Privatisation of PSUs

1400. SHRI CHANDRA BHUSHAN SINGH: Will the
Minister of HEAVY INDUSTRIES AND PUBLIC
ENTERPRISES be pleased to state:

(a) whether the Government had received any
proposal to privatise some of the Public Sector
Undertakings (PSUs);

(b) if so, the details thereof;

(c) whether the Government also proposes to allow
private equity participation in most of the PSUs; and

(d) if so, the details thereof?

THE MINISTER OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI SONTOSH MOHAN DEV):
(a) to (d) As per National Common Minimum Programme
(NCMP) of Government, the Government is committed to
a strong and effective public sector whose social
objectives are met by its commercial functioning. The
Government is pledged to devolve full managerial and
commercial autonomy to successful public sector
enterprises and profit-making companies will not be
privatized. All privatisation will be considered on a
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transparent and consuitative case-by-case basis. The
Government will retain existing “navaratna® companies in
the public sector, although these companies raise
rescurces from the capital market. While every effort will
be made to modernise and restructure sick public sector
companies and revive sick industry, chronically loes-making
companies will either be sold-oft or closed after all workers
have got their legitimate dues and compensation. The
Government will induct private industry to tum around
companies that have potential for revival.

Profit/Loss of Public Airlines

1401. SHRI NAVEEN JINDAL:
SHRI PRALHAD JOSH!:
SHRI BALESHWAR YADAV:
SHRI JYOTIRADITYA M. SCINDIA:
SHRI KASHIRAM RANA:

Will the Minister of CIVIL AVIATION be pleased to
state:

(a) whether the national air carriers which have been
eaming profits for years have begun to incur loeses during
the first two quarters of the current year,

(b) if so, the profits and losses incurred during each
of the last three years and the current year so far
alongwith the reasons for the losses; and

(c) the steps taken/proposed to be taken to overcome
the situation?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b) The
details of profit/(loss) of Air India Limited and Indian
Airlines Limited during the last three years are as under:

AGRAHAYANA 9, 1928 (Saka)

Year Air India Indian Airlines
(Rs. in crores)

2003-04 92.33 44.17

2004-05 96.36 65.61

2005-06 14.94 49.50

(Prov.)

During the first quarter of the current year i.e. April-
June, 2006, Air India has incurred an estimated loss of
Rs. 19591 crores (after depreciation and interest) and
Indian Airlines has incurred an estimated loss of
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Rs. 138. 55 crores (after depreciation) during April-
September, 2006. The reasons for these losses are mainly
stiff competition on the routes, declining yields, increase
in interest cost and steep increase in fuel prices.

(c) Both the airines have taken various steps to
curtail loeses wz (i) Dry leasing of aircreft; (ii) Acquisition
of new aircraft; (iiij) Refurbishment of the existing aircraft;
(iv) Launching of special promotional schemes; (v) Closing
of uneconomical offices and downsizing; (vi) Re-
deployment of staff from non-operational to operational
areas, and (vii) Outsourcing of non-care activities to
subsidiary companies.

Release of Funds to Karnataka

1402. SHRI G.M. SIDDESWARA:
SHRI M. SHIVANNA:
SHRI D.V. SADANANDA GOWDA:
SHRI G. KARUNAKARA REDDY:

Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a) whether the Union Government has received any
proposals from the State Government of Karnataka for
sanction and release of funds under Centrally Sponsored
Scheme for scholarship to Post-matric level students
belonging to Other Backward Classes during 2005-06 and
2006-07;

(b) if so, the details of the proposals;

(c) the amount sought by the Government of
Karnataka and released by the Union Government;

(d) whether the utilization certificate for the amounts
released during previous years has already been sent by
the Govemment of Kamataka; and

(e) if so, the time by which the balance grant is
likely to be released to the Government of Karnataka?

THE MINISTER OF STATE IN THE MINISTRY OF
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI
SUBBULAKSHMI JAGADEESAN): (a) to (c) Government
of Kamataka had submitted a proposal for an amount of
Rs. 3010.61 lakh for Post-matric scholarship for the year
2005-06. No grant-in-aid was released to the State
Government during the year 2005-068 since utilization
certificate in respect of the grant-in-aid released during
the year 2004-05 was not received in time. In the year

-~
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2006-07, the Government of Karnataka had submitted a
proposal for an amount of Rs. 3010.61 lakh for the Post-
matric scholarship and the Government of India has
released an amount of Rs. 539.66 lakh.

(d) and (e) The State Government has since
submitted utilization certificate in respect of the grants-in-
aid released during the year 2004-05. It is not possible
to indicate a definite time-frame.

Ticketiess Travellers in Trains

1403. SHRI NAVJOT SINGH SIDHU:
SHRI E.G. SUGAVANAM:

Will the Minister of RAILWAYS be pleased to state:

(a) whether the Railways conduct surprise raids in
trains to check ticketless travellers;

(b) if so, the details of such raids conducted and the

number of passengers caught travelling without tickets
during 2006, zone wise;
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(c) the amount of penalties recovered therefrom during
such raids, zone-wise;

(d) whether the Railway officials/TTEs are also found
responsible for not checking without ticket passengers
and carrying unbooked luggage during such raids;

(e) if so, the details in this regard; and

(f) the steps taken to check the recurrences of such
lapses by the railway staff and curb ticketless travelling
in trains?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) Yes, Sir.

(b) and (c) A statement is enclosed:

(d) to (f) No, Sir. However, the working of ticket
checking staff is monitored at various levels and suitable
disciplinary action is taken against the defaulting staff.
Regular and surprise checks are conducted in association
with Railway Magistrates and Police to curb the incidents
of ticketless travelling in trains.

Statement

Tikatiess travellers in Trains

Railways No. of raids Number of Amount of
(including surprise passengers caught penalities
raids) conducted travelling without recovered
on trains to check ticket therefrom,
ticketless travelers (in lakhs) (in crores)

(in lakhs)
1 2 3 4
During the period January, 2006 to September 2006

Central 2.45 4.22 18.31

Eastemn 0.38 2.56 7.70

East Central 0.04 2.01 7.36

East Coast 0.08 0.57 : 2.33

Northemn 0.95 7.74 31.71

North Central 0.81 3.17 13.73
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1 2 3 4
North Eastem 0.20 2.09 7.74
Northeast Frontier 0.15 0.94 4.31
North Westemn 0.32 143 6.1
Southern 0.98 1.40 7.39
South Central 3.76 3.74 14.53
South Eastern 0.33 0.87 3.64
South East Central 0.07 0.66 2.41
South Western 0.01 0.72 3.01
Western 0.70 4.58 17.64
West Central 0.29 1.97 7.90
Total 11.33 38.67 !55.82

Rampant Bulilding Activities on Kalka-Shimla
Rail Route

1404. SHRI SUGRIB SINGH:
SHRI KISHANBHAI V. PATEL:

Will the Minister of RAILWAY be pleased to state:

(a) whether rampant building activities have led to
cracks in Kalka-Shimla Railway tunnels;

(b) if so, whether the Railways have identified the
construction due to which these tunnels have been
affected/damaged;

(¢c) if so, the details thereof, and

(d) the steps taken by the Railways for safety of
these tunnels?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) No, Sir.

(b) and (c) Do not arise.

(d) The State Government have been requested to
take necessary action to prevent construction activities
noticed in the vicinity of rallway area, which may in future,
pose threat to the safety of these tunnels.

Scanning of Baggage at Airports

1405. SHRI PRABODH PANDA: Will the Minister of
CIVIL AVIATION be pleased to state:

(a) whether the Government is considering to scan
all baggage thoroughly and reduce physical verification
to the minimum, at all upcoming airports in the

country;
(b) if so, the details thereof;

(c) whether the Government plans to install of state-
of-the-art equipment at all these airports;

(d) if so, the details thereof; and

(o) the other steps taken/proposed to be taken by
the Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b) Yes,
Sir. Instructions have been issued by the Bureau of Civil
Aviation Becurity (BCAS) to install online X-ray baggagé
screening system at all the airports serviced by civil
commercial flights, in a phased nanner by the airport
operators. Initially all intemational airports witi be provided
with online X-ray baggage screening system.
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(c) to (e) Yes, Sir. State-of-the-art equipment like X-
ray Baggaqe Inspection System (X-ray BIS), Door Frame
Metal Detector (DFMD), Hand Held Metal Detector
(HHMD) etc, have aiready been deployed at the airports
in the country. It has further been decided to install
equipments like Bio-metric Access Control system,
Explosive Detection Equipment, Closed Circuit Television
(CCTV) , Perimeter intrusion Detection system etc. at all
the major airports in the country.

Alrcraft Maintenance Base

1406. SHRI PANNIAN RAVINDRAN. Will the Minister
of CIVIL .AVIATION be pleased to state:

(a) the status of work on the proposed Aircraft.
Maintenance Basa project;

(b) whether the land required for the project has
already been teken over by Air India;

(c) if so, the details thereof and the estimated
expenditure of the proposed project; and

(d) the expected date of completion of the project?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) Air India
has plars to have Aircraft Maintenance Base at
Thiruvananthapuram and Delhi. As far as
Thiruvananthapuram is concerned, the tendering process
for Project Management Consultant (PMC) is in progress.
The PMC will be appointed by the end of December,
2006. For Delhi, the process for appointment of PMC is
in progress.

(b) In Thiruvananthapuram., the possession of 15
acres of land has been taken over by Air India and
compound wall is peing built. In Delhi, the land is already
in possession of Air India.

(c) The estimated expenditure for construction of
hangar and apron area for parking & access at
Thiruvananthapuram is approximately Rs.50 Crores. in
Delhi, the cost of construction of hangar and arion arsa
for parking and access is in the process of evaluation.

(d) The expected, date of completion of the project
at Thiruvananthapuram is March, 2008.

NOVEMBER 30, 2006

to Questions 216

Performance of HEC

1407. SHRI CHANDRAKANT KHAIRE: Will the
Minister of HEAVY INDUSTRIES AND PUBLIC
ENTERPRISES be pleased to state:

(a) the present position of purchase orders with Heavy
Engineering Corporation (HEC), Ranchi;

(b) the details of piofitlosses of HEC during each of
the last three years;

(c) whether HEC has made any improvements in its
working;

(d) if so, the details thereof; and

(e) the other steps proposed to be taken to improve
the performance of HEC?

THE MINISTER OF STATE IN THE DEPARTMENT
OF HEAVY INDUSTRY, MINISTRY OF HEAVY
INDUSTRIES AND PUBLIC ENTERPRISES (SHRIMATI
KANTI SINGH): (a) Company has secured orders worth
Rs. 516.28 crore as on date.

(b) The details of the losses incurred by the company
duiing last three year are as under:

(Rs. in crore)

Year Net Profit (+)/Losses (-)
2003-04 -132.68
2004-05 -285.02
2005-06 -86.89

(¢) and (d) The uerformance of the company has
improved. The gross turn over of the ccmpany during
2003-04, 2004-05 and 2005-06 was Rs. 123.23 crore,
Rs.159.08 crore and Rs. 178.18 coic respectively.

(e) Efforts are on for up-gra-iation of facilities which
will improve productivity and «ftciency cf equipments:
streamlining the production piocuss to recuce cycle time;
improvement in productivity ot manpower througth: traniny
& production linked incentives.

The company has also initiated the process of
networking of verious activities using compiners.
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Extension of Freight Corridor Project

1408. SHRI AJOY CHAKRABORTY: Will the Minister
of RAILWAYS be pleased state:

(a) whether the Railways propose to extend the freight
corridor project to Eastern parts of the country; and

(b) it so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) and (b) Yes, Sir.
Dedicated Freight Corridor on Eastern Route will be
extended to the proposed Port in Kolkata area considering
the possibility of increase in freight traffic on account of
proposed Desp Sea Port.

[Translation]
Cold Storage Facllity

1409. SHRI HARIKEWAL PRASAD:
SHRI RAYAPATI SAMBASIVA RAO:
SHRI JIVABHAI A. PATEL:

Will the Minister of FOOD PROCESSING
INDUSTRIES be pleased to state:

(a) whether the Government has formulated any
scheme to enhance food processing and cold storage
capacity in the country;

(b) if so, the details thereof;

(c) the total losses incurred due to the poor storage
facilities in the country during each of the last three years,
and

(d) the funds allocated for improvement of storage
facilities during each of the last three years, State-wise?

THE MINISTER OF STATE OF THE MINISTRY OF
FOOD PROCESSING INDUSTRIES (SHRI SUBODH
KANT SAHAY): (a) to (d) The Ministry of Food Processing
Industries, under its different plan schemes provides
financial assistance in the form of grant-in-aid to various
implementing agencios, for the overall development of
Food Processing Industry. The Ministry provides financial
assistance in the form of grant-in-aid up to 25% of the
cost of plant & machinery and technical civil works subject
to a maxuimum of Rs. 50 lakhs in general areas and up
to 33.33% in difficult areas subject to a maximum of
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Rs. 75 lakhs in difficult areas for Technology upgradation/
Establishment/Modemization of Food Processing Industries.
Assistance upto 25% of the cost of plant & machinery
and technical civil works in general areas and 33.33% in
difficult areas with a common ceiling of Rs. 75 lakhs is
admissible for Cold Storages for non-horticulture produce
and special type of cold storage with controlled
atmosphere/modified atmosphere facility to all
implementing agencies. Besides Cold storages which are
an integral part of processing units or part of common
facilities in Food Parks are also assisted. The Ministry
does not set up projects on its own and assistance is
considered under plan schemes on the basis of viable
proposals received. A statement showing details of
financial assistance approved by the Ministry for stand
alone Cold Storages, state-wise during the last three years
is given in the Srafement enclosed.

According to the Vision-2015 report prepared by Rabo
India Finance Pwvt. Ltd, wastage of the agricultural food
items is estimated to be of the order of 22% in case of
Fruits & Vegetables and about 10% in case of grains,
occurring at various stages of handling after harvesting
due to lack of adequate post harvest infrastructure, lack
of cold chain facilities, transportation, proper storage
facilities, etc.

Statement
Sr. No. State Year-wise financial
assistance approved
during last three years
(2003-04, 2004-05 &
2005-06) (Rs. in Lakhs)
1. Andhra Pradesh 6.78
2. Deihi 75.00
3. Goa 16.642
4, Gujarat 44.20
5. Haryana 28.69
6. Maharashtra 99.926
7. Uttar Pradesh 9.055 !
8. West Bengal 35.81
Total 316.003
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Detachment of Bogles in A.P. Express

1410. SHRI GANESH SINGH: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the Railways are aware that some bogies
of A.P. Express coming from Hyderabad to Delhi were
detached near Betal and Ghodadogri station of Madhya
Pradesh at the midnight of 24th October;

(b) if so, the details thereof alongwith loss of lives
and properties therein;

(c) whether the Railways’ have conducted any inquiry
into the said incident; and

(d) if so, the details and outcome thereof and the
action taken against the officials found guilty?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) Yes, Sir. A case of
parting of 2723 Dn A.P. Express took place at 20.25 hrs.
between Ghodadogri and Barbatpur stations of Amla and
Itarsi section, Nagpur Division of Central Railway on
24.10.2006. The affected coach was worked out with the
same train after re-marshalling.

(b) 2723 Dn A.P. Express passed through Ghodadogri
station at 20.40 hrs. and got uncoupled between 13th &
14th coach trom the train engine while running in the
block section between Ghodadogri and Barbatpur stations
as the coupling had given away. After bringing front and
rear portion of affected train at Barbatpur, the culprit coach
was remarshalled in the rear and worked by the. same
train upto its destination. There were no loss of lives or
property in this incident.

(c) and (d) The incident of train parting in Train
No. 2723 A.P. Express has been inquired into. The
coaches of this rake have been equipped with Center
Buffer Coupler (CBC) as against screw coupling in the
conventional coaches. The uncoupling of coupler body in
one coach of this rake occurred owing to shearing of
carrier plate bolts and subsequent falling down of the
carrier plate and the coupler pin.

Maintenance guidelines for CBC roquiré examination
of the mounting bolts of the carrier plate assembly after
every trip during maintenance of the rake and ensure
torquing of bolts, if found slack.
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Staff of Maintenance Depot, Hyderabad were primarily
held responsible for not complying with the above
mentioned maintenance guidelines. Action under Discipline
and Appeal Rules has been initiated against them.

[English]
Freight Terminais

1411. PROF. M. RAMADASS: Will the Minister of
RAILWAYS be please to state:

(a) the number of existing freight terminals at Delhi,
Mumbai, Kolkata and Chennai;

(b) the steps taken to develop these terminals;

(c) whether there is any regular mechanism to monitor
these terminals; and

(d) if so, the steps being taken to reduce congestion
and pollution at these terminals?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) The existing freight
terminals at the following 4 cities are as under:

Delhi -13
Mumbai -32
Kolkata -37

Chennai - 17

(b) Most of the terminals are full ‘rake terminals.
Several works like top wiring of goods shed, augmentation
of capacity, extension/development of wharf, adequate
lighting arrangement and approach road facilities are being
provided to terminals dealing with sufficient freight traffic.
Covered Warehouses are under construction by Central
Warehousing Comporation (CWC) at Shakurbasti for storing
cement and other commodities.

(c) Yes, Sir. Information about freight terminals has
been fully computerized in the FOIS (Freight Operaiions
Information System) format. The complete detentions rake-
wise are monitored from time of arrival to actual
placement, from placement to release and from release
to actual time of rake dispatch. The detention to arrival
to final despatch which exceeds 24 hours are monitored
at the Railway Board level. Also, n"'mber of rakes loaded
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for the terminals, their movement in pipaline is also
monitored closely through Pipeline Monitoring Mechanism.

(d) The terminal congestion as indicated in Freight
Operations Information System is reviewed daily and input
for corrective action constantly provided to ensure that
these detentions are controlled progressively and brought
down. As far as possible, air-polluting commodities like
coal, iron ore etc. are being planned at isolated terminals,
away from urban population. Further, depending on local
conditions, water sprinkling and other precautionary
measures are taken by railway customers at loading/
unloading ends.

Rail Land Development Authority

1412. SHRI SANAT KUMAR MANDAL:
SHRI P.S. GADHAVI:

Will the Minister of RAILWAYS be pieased to state:

(a) whether the Railways have constituted the Rail
Land Development Authority;

(b) if so, the details alongwith the composition thereof;
and

(c) the details of modalities likely to be adopted by
this authority in identifying and developing the unused
land under Railways especially around railway stations?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) Yes, Sir.

(b) The Rail Land Development Authority (RLDA) has
been constituted, through an amendment to the Railways
Act, 1989, with effect from 1.11.2006. The Authority will
consgist of Chairman, Vice-Chairman and four Members
including one from outside (i.e. non-Railway member) who
will be an expert in real estate.

() IRCON Iinternational Limited:
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(c) The authority will take up such vacant land for
commercial development which is not required by Raiiway
for its operational use as entrusted to it by the Ministry
of Railways. RLDA will also take up provision of modem
amenities for railway users through commercial
development of vacant land and air space at nominated
stations.

Public Sector Undertakings

1413. SHRI RAYAPATI SAMBASIVA RAO: Will the
Minister of RAILWAYS be pleased to state:

(a) whether it is a fact that a number of Public Sector
Undertakings are running under his Ministry;

(b) if so, the details about the performance of each
of the PSUs during the last three years; and

(c) the measures taken by the Railways to improve
this performance?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) Yes, Sir. There are 10
(ten) Public Sector Undertakings (PSUs) under the
administrative control of Ministry of Railways namely (i)
IRCON International Limited, (i) RITES Limited., (iii) indian
Railway Finance Corporation Limited, (iv) Container
Corporation of India Limited, (v) Konkan Railway
Corporation Limited, (vi) Mumbai Railway Vikas
Corporation Limited (vii) Indian Railway Catering & Tourism
Corporation Limited (viii) Railtel Corporation of India
Limited (ix) Rail Vikas Nigam Limited, and (x) Dedicated
Freight Corridor Corporation Limited.

(b) The performance of these PSUs during the last
three years i.e. 2003-04, 2004-05 and 2005-06 are given
below:

(Rs. in crores)

S.No. Particulars 2003-04 2004-05 2005-08
1 2 3 4 5 oy
1. Paid up capital
(i) Govemment 4.94 4.94 9.89
(ii) Others 0.01 0.01 0.03
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1 2 3 4 5
2. Net Worth 712.33 777,71 829.29
3. Total Income 792.23 1014.39 1112.79
4. Profit Before Tax 78.74 107.75 110.88
5. Dividend Payment—Govemment 18.75 20.23 25.73
6. Income per employees 0.49 0.61 0.64
(i) RITES Limited:

1. Paid up capital

(i) Govemment 4.00 4.00 4.00

(il) Others Nil Nil Nil
2. Net Worth 283.36 310.91 387.26
3. Total Income 285.42 240.30 426.42
4. Profit Before Tax 72.32 67.60 132.97
5. Dividend Payment—Govemment 11.67 12.00 20.00
6. Income per employees 0.1 0.09 0.16
(i) indian Raliway Finance Corporation Limited:
1. Paid up capital

(i) Govermnment 232.00 232.00 232.00

(il) Others Nil Nil Nil
2. Net Worth 2578.60 2392.91 2095.76
3. Total income 1894.35 1958.97 2019.69
4. Profit Before Tax 410.43 503.36 503.98
5. Dividend Payment—Government 110.00 115.00 150.00
6. Income per employees 126.29 130.60 100.98
(iv) Container Corporation of india Limited:
1. Paid up capital

(i) Government 41.00 41.00 41.00

(ii) Others 23.99 23.99 23.99
2. Net Worth 1377.24 1698.76 2091.17
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1 2 3 4 5
3 Total Income 1807.40 2043.33 2489.16
4. Profit Before Tax 498.72 609.60 670.13
5 Dividend Payment—Govemment 51.25 59.45 73.80
6 income per employees 1.93 2.01 2.34
(v) Konkan Railway Corporation Limited:

S.No. Particulars 2003-04 2004-05 2005-06

1. Paid up capital

(i) Govemment (including State Governments) 789.06 789.06 803.06

(i) Others Nil Nil Nil
2. Net Worth (1558.39) (1859.18) (2080.31)
3. Total Income 245.54 425.82 630.23
4. Profit (Loss) Before Tax (357.72) (305.47) (241.85)
5. Dividend Payment Nil Nil Nil
6. Income per employees 0.06 0.07 0.08
* Accounting policy for computing income from projects has been changed from 2004-05 onwards.
(vl) Mumbai Raliway Vikas Corporation Limited:

S.No. Particulars 2003-04 2004-05 2005-06

1. Paid up capital

(i) Govemment (including State Gowt.) 25.00 25.00 25.00

(i) Others Nil Nil Nit
2. Net Worth 31.57 421 56.23
3. Total Income 6.27 10.94 19.99
4, Profit Before Tax 2.82 6.66 14.16
5. Dividend Payment Nil Nil Nil
6. Income per employees 0.03 0.08 010
(vil) Indian Raliway Catering & Tourism Corporation Limited:
1. Paid up capital

(i) Government 20.00 20.00 20.00

(ii) Others Nit Nil Nit
2. Net Worth 27.46 31.78 47.22
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1 2 3 4 5
3 Total Income 69.58 127.09 267.98
4. Profit Before Tax 6.42 7.94 31.63
5. Dividend Payment—Govemnment 1.00 1.00 4.00
6. Income per employees 0.05 0.05 0.04
(vill) Ralitel Corporation of India Limited:

1. Paid up capital

(i) Government 234.40 234.40 234.40

(i) Others Nil Nil Nil
2 Net Worth 234.40 270.12 234.40
3 Total Income 11.34 32.86 60.44
4. Profit (Loss) Before Tax (15.75) (19.50) (10.27)
5 Dividend Payment Nil Nil Nil
6 Income per employees 0.09 0.22 0.23
(Ix) Rall Vikas Nigam Limited:
1. Paid up capital

(i) Government 500.00 977.35 1150.02

(i) Others Nil Nil Nil
2. Net Worth 500.00 977.35 11561.26
3. Total Income 0.33 4.06 12.15
4, Profit (Loss) Before Tax Nil (0.85) 1.89
5. Dividend Payment Nil Nil Nil
6. Income per employees 0.04 0.09 0.08
7. Number of projects comieted - 1 6
8. Financial Expenditure by RVNL 258.67 401.96 788.31

(x) Dedicated Freight Corridor Corporation of Indla

Limited:

Dedicated Freight Corridor Corporation of India
Limited (DFCCIL) has been incorporated recently on

30.10.2006.

it may be seen that the performance of Railway PSUs
is showing improvement in terms of tum over and profits.

Konkan Railway Corporation Limited is having losses
on account of debt servicing of the loans taken by the
Corporation during the construction phase. However,
Corporation is able to generate resources to meet with
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the operating expenditure and depreciation. Financial
Restructuring of the Corporation is unde: consideration of
the Ministry.

Railtel Corporation of India Limited has been
incorporated in September, 2000. The company has been
showing losses till 2005-06 due to formative state of the
company. In the financial year (2006-07), due to
improvement in operating resuits and the effects of
modification in agreement in ‘right of way' charges, the
company is expected to turn around and make profits.

(c) The performance of Public Sector Undertakings
under the administrative control of Ministry of Railways
(MOR) is being reviewed regularly at the highest level
i.e. by the concemed Members of the Railway Board.

Ministry of Railways is providing necessary technical
know how and manpower to its PSUs as per their
requirement.

[Trans/ation)
Inclusion of Patients in Disabled List

1414. SHRI HANSRAJ G. AHIR: Will the Minister of
SOCIAL JUSTICE AND EMPOWERMENT be pleased to
state:

(a) whether the Government is considering to include
patients afflicted with Haemophilia, Thalassemia and Sickle
cell in the list of the disabled persons;

(b) if so, the details thereof;
(c) the action taken by the Govemment in this regard;

(d) whether any proposals in this regard has been
received from the State Governments; and

(e) if so, the action taken by the Union Government
thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI
SUBBULAKSHMI JAGADEESAN): (a) No Sir.

(b) and (c) Do not arise.
(d) No Sir.

{e) Does not arise.
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[Engliah]
Revival of HPF

1415. SHRI M. APPADURAL: Will the Minister of
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be
pleased to state:

(a) whether the Government has allotted Rs.10 crore
to Hindustan Photo Films (HPF), Ooty, Tamil Nadu to
clear the VRS dues to their employees;

(b) if so, whether the employees of HPF have been
forced to take VRS;

(c) if so, the details alongwith the reasons therefor;
and

(d) the steps taken/proposed to be taken to revive
HPF?

THE MINISTER OF STATE IN THE DEPARTMENT
OF HEAVY INDUSTRY, MINISTRY OF HEAVY
INDUSTRIES AND PUBLIC ENTERPRISES (SHRIMATI
KANTI SINGH): (a) to (c) The Government has been
receiving representations from Company as well as
employees associations of HPF for opening of VRS in
the Company. In due consideration of the request of
employees Associations, a decision has been taken by
the Govemment for opening of VRS in HPF for which
Ministry of Finance have allocated a sum of Rs.10 crores.
The scheme is purely voluntary and there is no
compuision on the part of employees. Only those persons
who will opt for the VRS will be considered for release
after settling their dues in terms of DPE guidelines.

(d) Hindustan Photofilms Manutacturing Company
Limited (HPF) was referred to the Board for Industrial
and Financial Reconstruction (BIFR) in 1995. BIFR
recommended its winding up on 30th January 2003.
Appeals were filed by various agencies before Appellate
Authority for Industrial and Financial Reconstruction
(AAIFR) against winding up order of BIFR. AAIFR
dismissed these appeals. However, Madras High Court
has granted an ‘interim stay’ on the proceedings of AAIFR
and BIFR orders on the basis of appeals filed by Trade
Unions. ‘

So far as the revival issue is concemed, earlier a
Techno-Economic Feasibility Study of the Company was
conducted by appointing M/s. A.F. Ferguson as consultant.
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This study could not suggest a viable option for revival
on sustainable basis for the Company. Subsequently,
M/s. Emnst & Young has been engaged for further study
of the Company on the basis of recommendations of the
Department Related Parliamentary Standing Committee
on Industry (Rajya Sabha).

Holding of Cultural Events on Protected
Monuments.

1416. SHRI BAD!GA RAMAKRISHNA: Will the
Minister of CULTURE be pleased to state:

(a) the guidelines relating to usage of specific areas
ol protected monuments and sites and holding cultural
events;

(b) the details of cultural events conducted in the
protected monuments and sites during the last three years;
year-wise,;

(c) whether any new monuments have been identified
or excavated in Andhra Pradesh during the last three
years, and

(d) if so, the details thereof?

THE MINISTER OF TOURISM AND CULTURE
(SHRIMATI AMBIKA SONI): (a) A copy of the guidelines
issued vide O.M. No. 17/37/2004-M dated 14.01.2005
indicating therewith the list of monuments/sites where
cultural events could be permitted is enclosed as
Staterment.

(b) to (d) The information is being collected from
field offices and would be placed on the table of the
House.

Statement

Details of the Guidelines Ilssued Vide OM. No. 17/37/
2004-M dated 14.01.2005 Indicating therewith the
List of Monuments/Sites where Cultural Events
could be Permnitted

1. As a matter of course, the Archaeological Survey
of India (ASI) will not like to permit the use of
monuments and land attached to such
monuments for holding functions/events. The
circles may, however, permit such use only as
an exception if the DG, ASI/SA, Circle is fully
satisfied that the function/event is ‘unlikely to
cause any damage, whatsoever, to the
monument, its land and other built structures
standing thereon.
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. The circles would accord permission in only

those monuments, which are identified for
holding cultural events. They will also delineate
the area/parts of the monument where such
events can be held.

. The DG, ASI / SA, circle may refuse permission

to hold functions in the identified monuments/
sites in case AS| had undertaken recent
renovation/beautification works and the holding
of such event may interfere with the work /
damage the renovations.

. If a monument is not listed .for allowing the

holding of cultural events, the DG, ASI may grant
such permissions after calling for a report from
the concerned SA. The DG, ASI however
reserves the right to disallow any such request.
His decision will be final.

. Permission can be granted for holding cultural

events of a high standard, preferably classical.
For this purpose, cultural events would mean
classical music, dance and drama. In deciding
whether an event is a cultural event or not, the
decision of the DG, ASI| would be final. .

. No pemnission would be granted for any function/

event where the admission is regulated by sale
of tickets or by levy of admission charges.

. No permission would be granted for any event

which involves any commercial/religious activity
like sales, exhibition-cum-sales, etc.

. Permission for holding functions would be

granted only to Government departments and
public bodies. No permission would be granted
to private individuals, private bodies or other
commercial organizations. In deciding whether
the requests for holding a function is from a
public body or not, the decision of the DG, ASI
would be final. While considering the requests
from public bodies, the DG, ASI/SA, Circle would
consider the previous history and activities of
the organization the purpose for which the event
is being held and the nature and duration of
the cultural event.

)

. Pemmission issued will be valid only for one day

except in exceptional cases, where for reasons
to be recorded, such permissions may extend
to more than one day. All temporary structures
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must be constructed and removed within the
same day by 11 p.m. All functicn must conclude
by 10 p.m. No music or loudspeaker etc. will
be allowed thereafter. Any violation will lead to
a police complaint by ASI officials.

10. No construction activity of any type will be
permitted except for putting up a temporary
rostrum or stage, which can be moved away. In
putting up such temporary structures there will
be no masonry activity.

11. As the conduct of the event within the
monuments or its precincts is likely to cause
damage to the built infrastructure and its
environs, the ASI would levy the following
charges for usage:-

(a) For conducting an event in the land attached
(outside) to a protected monument Rs. 25000
per day and where a part of the built
monuments (inside) is aiso likely to be used
along with the land Rs. 50000 per day would
be charged, (in select monuments in Delhi).

(b) In other circles for conducting cultural event,
Rs.10000 would be charged per day (for one
day only) for using the area attached
(outside) to a protected monument and where
a part of the protected monuments is also
likely to be used, Rs. 25000 per day would
be charged.

D.G., ASI may decide if other differential needed.

In addition to the above, AS| would also demand a
refundable security deposit of Rs. 50,000 per day in all
monuments in Delhi. In other circles, this refundable
security deposit would be Rs. 30,000. This security deposit
would be refunded within a week after the function after
deducting expenditure, if any that the ASI has incurred in
clearing the area of litter/garbage, etc. or in repairing
damages, if any.

The ASI would be free to impose appropriate
conditions on various aspects like parking, maximum
number of visitors, noise and luminous levels etc. to
ensure that the monument and its environs are protected
and preserved and the conduct of the event would not
cause any damage to the monument (physically) or its
cultural integrity.

A list of monuments where cultural events could be
permitted is at Annexure. This list is not exhaustive and
the ASI may amend this list as and when required.
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The above guidelines will come into immaediate effect
and will remain valid until further orders.

Annexure

List of Monuments where Cultural Events
could be permitted

1. AGRA CIRCLE

Ram Bagh

Akbar's Tomb (outside)
Diwan-i-Aum (Agra Fort)
Kankall THa, Mathura

Open area outside Badshahi Gate, Fatehpur
Sikri

2. AURANGABAD CIRCLE

i.
ii.

Lawns of Bibi-Ka-Magbara, Aurangabad
Open area in front of Rock-cut caves, Ellora

Open area Fort, Daulatabad

3. BANGALORE CIRCLE

i,

vii.

viii.

xi.

Open area Elephanta Stable, Hampi
Open area Vithala Temple Complex, Hampi

Open area east of Keshava Temple,

Somnathpur
Open area Hoysaleshwara Temple, Halebidu
Open courtyard, Chenna Keshva Temple, Belur

Open area and cloistered court of Bahubali
statue, Shravana Belgola

Open area surrounding the Bahubali statue,
Karkala

Open area Fort, Chitradurga
Open lawns, Tipu's Palace, Bangalore

AL

Open area surrounding Tipu's Tomb,
Srirangapatna

Open area- Daulatabad Bagh Palace,

Srirangapatna

’
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xil. Shri Harihareshwara Temple, Harihara
xiii. Eshwara temple, Arasikere

xiv. Fort Devanahalli

xv. Someshwara temple, Kolar

xvi. Open area Group of temples, Nandi
xvii. Anantapadmanabha Temple complex, Karkala
xvili. Fort, Bellary

xix. Open area around monuments, Hampi

. BHOPAL CIRCLE

i North of Chitragupta temple, Khajuraho

ii. Tansen Tomb, Gwalior

ii. Open area around Sas Bahu temple, Gwalior
iv.  Open area to the west of Shiva temple, Bhojpur
v. Open area Jahaz Mahal, Mandu

. BHUBANESHWAR CIRCLE

i Open area around Raja Rani
Bhubaneshwar

Temple,

ii. Open area Mukteshwar temple
iii. Parashu Rameshwar Temple

iv.. Open area Sun Temple, Konarak
v. Sita Bhanji

vi. Haripur Garh

vii. Site at Ratnagiri

. CHANDIGARH CIRCLE

i. Open area surrounding Jal Mahal, Namaul
ii. Fort, Nurpur

ii. Open area, Kangra Fort

iv.  Dakhni Sarai

v. Fort Bhatinda

. CHENNAI CIRCLE

i Brihadishwara temple, Tanjavore

ii. Brihadishwara teple, Gangaikonda Cholapuram
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iii. Aravateshwara Temple, Darasuram

iv. Group of temples, Rock cut

Mahabalipuram

caves,

v. Open area Group of temples, Moovar Koil

vi. Fornt area Sadras

. DELHI CIRCLE

i Arab ki Sarai (Humayun's Tomb Complex)

i. Outer lawn isakhan Tomb (Humayun's Tomb
Complex)

ii. Jahaj Mahal

iv.  Roshnara Garden

v. Open area Qutb Minar Complex

vi. Lawn and outer open area, Purana Qila
vii. Open area Quila Raipithora

viii. Open area Red Fort (area of Ram Lila and
inside)

. DEHRADUN CIRCLE

i. Rudranath Temple Complex, Gopeshwar, Distt.
Chamoli

DEHRADUN CIRCLE

i. Open area Durga Temple complex, Aihole

i. Open area Jyotirling Group of Temples, Aihole
iii. Open area north of temples, Pattadakal

iv.  Open area between Group of temples, Ashtur
v. Open area within the Fort Gulbarga

vi. Open area Mahmud Gawans Madarasa, Bidar
vii. Open area surrounding Gol Gumbaz, Bijapur
vili. Lawns of imbrahim Rauza, Bijapur

ix. Open area, Navaraspur

x. Open area Group of monuments Lukkundi

xi. Open area around Mahadevi Temple, lttagi

xii. Open area towards west of Siddeshwara
Temple, Haveri
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xiii. Madhukeshwara temple complex, Banavasi
xiv. Mukteshwara temple, Chandadanpur

xv. Open area Fort, Souda

GOA CIRCLE

i. Open area within the Fort, Aguda

ii. ~Mahadev temple complex, Tambdi Surla
iii. Open area Safa Masjid, Ponda
HYDERABAD CIRCLE

i Area within Golconda Fort

ii. Siddhout Fort, Cuddapah

iil. Sankaram, Vishakhapatnam

iv.. Ramappa Temple, Palampet

v. Area within the Fort, Warangal

vii Open area around transplanted monument
Nagtarjunkonda and Anupa (during day only)

vii. Area surrounding Amaravati, the stupa site
JAIPUR CIRCLE

i Anna Sagar, Baradari

ii. Ancient Site at Bhangarh

iii. Deeg Palace, Deeg, Distt. Bharatpur
iv. Fort, Bayana

v. Group of temples, Badoli

vi. Mahanal Temple, Menal

vii. Group of temples, Bijolia

viii. Fort, Chittaurgarh

ix. Fort, Kumbalgarh

x. Fort, Ranthambore

xi. Fon, Jaisalmer

xii. Archaeological Site, Ludrava

xii. Ghat/Jahangiri Mahal, Pushkar
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14. KOLKATA CIRCLE

15.

16.

17.

18.

19.

20.

21,

22.

23.

i. Open area in front of Cooch Behar Palace

il. ~Open area surrounding Bishnupur Group of
temples, Bishnupur

LUCKNOW CIRCLE
i Residency Lucknow
il. Open area Fort, Jhansi
MUMBAI CIRCLE
i.  Open area Elephanta
ii. Fort Raigarh
iii. Palace complex Shaniwarvada,Pune
PATNA CIRCLE
i.  Archaeological Site, Samath
il.  Archaeological Site, Nalanda
iii. Open area Sher Shah Tomb, Sasaram
RAIPUR CIRCLE
L Group of monuments, Sirpur
RANCHI CIRCLE
Nil
SHIMLA MINI CIRCLE
I Onen area Vice Regal Lodge, Shimia
SRINAGAR CIRCLE
i. Palace Ramnagar
ii. Open area of the Fort, Ramnagar
TRISSUR CIRCLE
i.  Open area within the Fort, Bekal
li. Area within Fort St. Angelo, Kannur
ili. Fort at Pakkad \
VADODARA CIRCLE
i Open area/Garden around Sun Temple, Modhera

ii. Open area within the citadel, Pavagarh
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iii. Fort, Diu
iv. Fort area, Moti Daman
V. Fort area Nani Daman

vi. Area around step well, Patan.
Non-Viable Refineries

1417. SHRI DUSHYANT SINGH: Will the Minister of
PETROLEUM AND NATURAL GAS be pleassd to state:

(a) the policy with regard to the establishment of oil
refineries;

(b) whether Government has identified some oil
refineries as economically non-viable and proposes to
close down those refineries;

(c) if so, the details tnereof, and

(d) the measures taken or proposed to be taken by
the Government to make those refineries economically
viable?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHR! DINSHA
PATEL): (a) The refinerias sector has been delicensed
since June, 1998 and a refinery can be set up anywhere
in India by Private or Public Sector Enterprises depending
on the promoters’ assessment of its viability. It is not the
Central Government but Public and Private Sector
Enterprises who consider proposals for setting up
refineries.

(b) to (d) Government has not identified any Public
Sector Oil refinery as economically non-viable and does
not propose to close down any refinery.

To enhance the economic performance of refineries,
Modernization Programmes, Integrated Gap Reduction
Programme etc. have been undertaken in some refineries.

[Translation)
Contract tor Supply of Mineral Water

1418. SHRI RAGHURAJ SINGH SHAKYA: Will the
Minister of RAILWAYS be pleased to state:

(a) the rules under which contract for supply of
mineral water at railway stations and in trains is awarded
alongwith the term for which it is awarded;
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(b) whether testing of such mineral water i done
regularly;

(c) if not, the reasons therefor.

(d) whether the Railways have received any
complaints regarding supply of contaminated mineral water
during the last two years; and

(e) if so, the details thereof and the action taken
thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) ‘Rail Neer' produced
and supplied by Indian Railway Catering and Tourism
Corporation (IRCTC), is the exclusive brand of packaged
drinking water procured and sold by the departmental
units and non-departmental private catering licensees on
the premises of Indian Railways inciuding trains. Private
licensees are free to procure supply from available BIS
(Bureau of Indian Standards) approved brands of
packaged dnnking water as notified by BIS., where ‘Rail
Neer' is not available.

(b) Regular checks are conducted by collecting
samples of packaged drinking water.

(c) Does not arise.

(d) and (e) 44 complaints of unsatisfactory quality of
packaged drinking water have been reported during the
last two years. Action like, warning, imposition of fine
etc. have been taken on the substantiated cases.

[English]
Strategy to Get More Revenues

1419. SHRI M. SREENIVASULU REDDY: Will the
Minister of RAILWAYS be pleased to state:

(a) whether it is a fact that Railways have staged a
“dramatic turn around” with the same employees and
assets;

(b) whether any strategy has been adopted by the
Railways to get more revenues once again to become
engine of growth ior the Nation: and

(c) it so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) Yes, sir.
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(b) Railways have an effective monitoring system of
watching performance by using techniques for reduction
in cost of operation.

(c) Railways strategy is to get rnore revenue by
increasing wagon availability, rationalization in freight rates,
identifying to and fro freight loading to avoid empty wagon
movement, make the system transparent by effective
Freight information and operating system.

Procurement of T-90 Main Battie Tanks

1420. SHRI BRAJA KISHORE TPIPATHY: Will the
Minister of DEFENCE be pleased to state:

(a) whether the Government proposes to produca
more T-90 main battle tanks for the Indian Army;

(b) if so, the details in this regard;

(c) the estimated cost of the project in comparison
to import cost from Russia; and

(d) the time by which these tanks are likely to be
handed over to Army?

THE MINISTER OF STATE IN THE MINISTRY OF
DEFENCE (RAO INDERJIT SINGH): (a) to (d) Yes, Sir.
Heavy Vehicle Factory (HVF), Avadi has so far produced
181 tanks and supplied to Indian Army. India had signed
a contract with Russia in 2001 for iicense production of
1000 T-90 tanks and an initial order of 300 tanks has
been placed on HVF, Avadi. The supply to Army against
this order will commence from the year 2007-2008.

While the T-90 tanks were procured directly from
Russia at the cost of Rs.11.00 crore in 2001, the issue
pnce of indigenous tanks for the current year is Rs. 12.00
crore.

Production Capeacity of BHEL

1421. SHRI L. RAJAGOPAL: Will the Minister of
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES ho
pleased to state:

(a) the annual capacity of Bharat Heavy Flactricals
Limited (BHEL) in producing power equipment;

(b) the annual requirement of power equipment in
the country;
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(c) whether there is a proposal to increase BHEL's
annual equipment tumover to meet the local demands of
the country;

(d) if so, whether the BHEL is also planning to
increase the production of power equipment so as to
achieve the target of 60,000 MW in near future; and

(e) if sc, the details thereof and the steps taken by
BHEL in this regard?

THE MINISTER OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI SONTOSH MOHAN DEV):
(a) to (e) The annual capacity of BHEL for manufacturing
Power Plaint Equipment has been 6,000 MW from Sixth
Five Year Plan onwards. Out of the original Tenth Plan
capacity addition target of 41,110 MW, BHEL was
entrusted with a responsibility of commissioning 20,621
MW which is around 50% of the plan. Thus, the capacity
utilization of BHEL during Tenth Five Year Plan was
around 67%. As per the latest projactions of Ministry of
Power, a capacity addition of 30,642 MW is likely to be
achieved during Tenth Plan in which BHEL's contribution
is likely to be 19,2891 MW which is about 62% of the
added capacity. BHEL's manufacturing capacity of 6,000
MW per annum is more than adequate to meet the
requirement for manufacturing power plant equipments
during Tenth Plan.

The capacity addition programme, which is under
finalization for Eleventh Five Year Plan envisages capacity
addition of around 60,000 MW in 5 year period. Out of
the envisaged 60,000 MW of Power generation capacity
addition, about 12,000 MW has been so far ordered on
BHEL and about 14,000 MW on other suppliers. As per
the overall share of BHEL of 85% in power sector, BHEL
is likely to get orders of 39000 MW during Eleventh Five
Year Plan period i.e., around 7800 MW per annum. BHEL
is presently implementing projects to expand its annual
capacity from 6,000 MW per annum to 10,000 MW per
annum. The expansion will be completed by 2007.

New Rail Line in Kerala

1422. SHRIMATI P. SATHEEDEVI: Will the Minister
of RAILWAYS be pieased to state:

(a) whether the Railway Ministry has sanctioned any
new proposal for construction of new Railway lines
providing inter-State travelling facilities to Kerala and
neighbouring States;
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(b) it so, the details thereof and the funds allocated
by the Rallways to start the work of proposed Thalassery
Mysore Railway line;

(c) the nature of the construction of IRCTC;

(d) whether the Railways have any control on its
tunctions; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) No. Sir.

(b) Does not arise.

(c) to (e) Indian Raillway Catering & Tourism
Corporation (IRCTC) is a company registered under
Company’s Act 1956. 100% shares of the company are
owned by the Ministry of Railways. The company is
managed by the Board of Directors. Control of Railways
on the functioning of IRCTC is as per Government
instructions for the functioning of any Public Sector Units.

[Tansl/ation)
imposition of Superfast Charges on Trains

1423. SHRI RAKESH SINGH: Will She Minister of
RAILWAYS be pleased to state:

(a) whether the Railways are aware that the MST
holders of Mahakoshal Express and Dayodaya Express
trains under the West Central Railway are forced to pay
the double fare due to the conversion of these trains into
Superfast trains inspite of the fact that the running time
of these trains remained the same; and

(b) If so, the steps taken by the Railways to remove
this anomaly and withdraw the superfast charges imposed
on such trains?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) Certain trains whose
average speed on the entire run in both Up & Dn
directions is minimum 55 kmph on Broad Gauge and
45 kmph on Metre Gauge are designated as superfast.
A nominal surcharge of Rs. 10 per passenger is levied
for travel in second class by such trains. The charges for
monthly superfast surcharge ticket is equivalent to 15
single journey superfast charge. As Mahakoshal Express
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and Dayodaya Express trains qualify the required speed
criteria, they come under the category of supertast trains.

(b) there is no proposal to withdraw this surcharge.
[English]
Heavy Discount on Loading

1424, SHRI HEM LAL MURMU: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the Railways have announced heavy
discount for loading in empty returning goods trains and
on parcel items,

(b) if so, the details thereof;

(c) the target achieved by each of zonal Railway for
loading empty retuming goods trains and parcel trains;
and

(d) the steps being taken by ths Railways to provide
better service to the mail/lexpress and passengers trains
users for loading and booking of the goods?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) and (b) Yes, Sir.
Railways have announced freight concession for loading
in notified traditional empty flow direction for goods traffic.
30% freight discount in lean season and 20% freight
discount in busy season is granted on incremental traffic
under the incentive Scheme for Traditional Empty Flow
Direction. Commodities are booked at composite class
rate of LR-2 in lean season and class-100 in busy season
when moved under Freight Forwarder Scheme in
traditional empty flow directions. Concession under these
schemes are subject to fulfiilment of certain terms and
conditions.

(c) No target was fixed as such.

(d) Additional Parcel vans are being attached as per
demand and availability.

Accidents of Civilian Planes

1425. SHRI P. KARUNAKARAI;I: Will the Minister of
CIVIL AVIATION be pleased to state:

(a) the details of accidents of civilian planes in the
country during the last three years;
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(b) whether any inquiry has been conducted to
establish the reasons of these accidents;

(c) if so, the detalls thereof and the action taken by
the Government thereon;

(d) whether there is any permanent and indepedent
Inquiry Commission to inquire into such accidents; and

(e) it so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) During the
last 3 years from 2004 till date, 14 accidents of Indian
Civil Regqistered aircraft have been reported by Directorate
General of Civil Aviation (DGCA), of these 7 were in
2004, 3 in 2005 and in 4 in 2006.

(b) and (c) These accidents were investigated by the
“Inspector of Accidents” appointed by DGCA under
Rule 71 of Aircraft Rules, 1937. The findings broadly
attributed these accidents to human error, mechanical
tailure, non adherence to standard operating procedure,
bad. weather conditions, etc. The safety recommendations
of the investigation authority are mandatorily implemented
by the concerned agencies. DGCA also ensures safety
in aviation operation by regular monitoring, inspections
and airworthiness checks.

(d) No, Sir,
(e) Does not arise.,
Amendment In PWD Act, 1995

1426. SHRIMATI JAYAPRADA: Will the Minister of
SOCIAL JUSTICE AND EMPOWERMENT be pleased to
state:

(a) whether the Government propose to amend the
Persons with Disabilities Act, 1995;

(b) if so, the details thereof; and
(c) the time by which it is likely to be amended?

THE MINISTER OF STATE IN THE MINISTRY OF
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI
SUBBULAKSHMI JAGADEESAN): (a) to (c) Two meetings
with the stakeholders seeking suggestions for amendment
of PWD Act, 1995 have been held at Patna and Chennai.
It is not possible to indicate a time frame.
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[Translation]
Rall Line between Delhi-Katra

1427. PROF. MAHADEORAO SHIWANKAR: Wil the
Minister of RAILWAYS be pleased to state:

(a) the progress made so far on the construction of
Delhi-Katra raiiway line;

(b) the expenditure incurred on the project;

(c) the time schedule for completion of the said
project;

(d) whether the construction work of the said route
has been delayed;

(e) if so, the percentage of cost over run assessed
on the said route;

(f) whether the Railways propose to run Shatabadi
trains on this route; and

(g) if 8o, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) and (b) Raiiway line
already exists from Delhi to Udhampur. Work for new rail
line between Udhampur-Katra (25 kms.) is in progress as
part of Udhampur-Srinagar-Baramulla raill link national
project. The expenditure on the Udhampur-Srinagar-
Baramulla project upto March, 2008 is Rs. 2988 crore
and an outlay of Rs. 1700 crore has been allocated for
the year 2006-07.

(c) to (e) Udhampur-Katra is targeted for completion
by March, 2007 but likely to get delayed due to geo-
technical problem being faced in one of the tunnels. The
cost over run on this account has not been assessed.

(f) No, Sir.
(g) Does not arise.
[English]
Use of Aluminium in Automobile industry

1428. SHRI HITEN BARMAN: Will the Minister of
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be
pleased to state:



247 Whritten Answers

(a) whether the Government proposes to constitute a
study group to implement substitution of conventional
material like iron, wood with aluminium in automobiles;

(b) if so, the details thereof;

(c) whether any research has been conducted on
the substitution by aluminium in automobile industry; and

(d) if so, the details alongwith the findings thereof?

THE MINISTER OF STATE IN THE DEPARTMENT
OF HEAVY INDUSTRY, MINISTRY OF HEAVY
INDUSTRIES AND PUBLIC ENTERPRISES (SHRIMATI
KANT! SINGH): (a) and (b) A Core-group on automotive
R&D (CAR) has already been constituted as a
collaborative effort between the Department of Science &
Technology, Department of Heavy Industry and
Department of Information Technology. The Technology
Roadmap drawn by CAR has suggested increased use
of aluminium as it would result in lightweight automobile
bodies saving fuel, although currently the raw materials
cost is high.

(c) and (d) The Department of Science and
Technology and the Ministry of Mines have established a
centre of excellence in semi-solid forming. The CSIR is
also conducting research on increased applications of
aluminium under its Advanced Manufacturing Technology
(AMT) mission programme. Jawahar Lal Nehru Aluminium
Research Development & Design Centre at Nagpur is
known as center of excellence for aluminium and has
conducted research on development of new aluminium
alloys for general purpose and engineering industries. in
private sectors, R&D center in M/s. Hindustan Aluminium
Company (Hindalco) is also doing research in substituting
conventional materials by aluminium alloys. Aluminium
based composite components like cylinder liner, brake
discs, brake drums etc. have been put to field trial by
major automobile manufacturers like M/s. TVS Motors,
M/s. Mahindra & Mahindra, etc.

[Translation]
Inscriptions on Historical Monuments

1429, SHRI VIJAY KUMAR KHANDELWAL: Will the
Minister of CULTURE be pleased to state:

(a) whether the Government takes any measure to
make the people follow the instruction mentioned on the
notice boards outside the protected monuments;
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(b) if 8o, the details thereof, and
(c) if not, the reasons therefor?

THE MINISTER OF TOURISM AND CULTURE
(SHRIMAT! AMBIKA SONI): (a) to (c) Yes, Sir. Under
Rule 8 of the Ancient Monuments and Archaeological
Sites and Remains Rules 1959, there is a prohibition of
certain acts within the centrally protected monuments
whereby no person shall within a protected monument:

(1) do any act which causes or is likely to cause
damage or injury to any part of the monument,
or

(2) discharge any fire-arms; or

(3) cook or consume food except in areas, if any,
permitted to be used for that purpose; or

(4) hawk or sell any goods or wares or canvass
any customer for such goods or wares or display
any advertisement in any form or shall take a
visitor round or take his photographs for
monetary consideration, except under the
authority of, or under, and in accordance with
the conditions 6(, a licence granted by an
archaeological officer; or

(5) beg for alms; or

(6) violate any practice, usage or custom applicable
to or observed in the monument; or

(7) bring, for any purpose other than the
maintenance of the monument,

(i) any animal; or

(i) any vehicle except in areas reserved for the
parking thereof.

In addition except the recognized religious functions
consisting of congregations, receptions, parties,
conferences or entertainment of the religious nature, all
other meetings and conferences, etc., have been
prohibited except with the writtén permission of the Central
Government.

With a view to ensure strict adherence to the above,
under the provision of Rule 9 of the AMASR Rules, 1959,
penaities have been provided for persons violating the
provisions of the Rules.
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In order to create awareness among the general
public for the strict adherence of the provigsion of the
above Rule, awareness programme are being organized
at the sites/monuments.

The watch and ward staff and security guards
deployed at the centrally protected monuments/sites do
keep constant vigil on the visitors to ensure that the
instructions as contained in the notice boards provided
outside the monuments are not violated. Complaints are
lodged with the local police, wherever it is needed.

Aerodrome at Jharsuguda

1430. SHRI DHARMENDRA PRADHAN: Will the
Minister of CIVIL AVIATION be pleased to state:

(a) whether the Government, proposes to develop
the aerodrome at Jharsuguda in Orissa a full-fledge
airport;

(b) if so, the details alongwith the funds allocated for
the said purpose; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) No, Sir.

(b) Does not arise.

(c) No airline operator has shown interest to operate
scheduled flights through Jharsuguda airport. Therefore,
there is no plan to renovate/develop this airport.

Assistance from Foreign Financial Institutions for
Railway Projects

1431. SHRI BRAJESH PATHAK: Will the Minister of
RAILWAYS be pleased to state:

(a) the details of ongoing railway projects financed
by foreign financial institutions and the estimated cost
likely to incur thereort;

(b) whether the Railways have utilised the said funds;

(c) if not, whether the Railways have paid the
commitment charges to these foreign institutions; and

(d) if so, the details thereof ?
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THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) and (b) The details of
Railway projects for which foreign assistance is being
received, their estimated cost, external aid received and
utilized (up to 31.3.2006) are as below:

(i) Mumbal Urban Transport Project (MUTP), which
has both road and rail. components, Is being
partly funded by World Bank. The estimated cost
of the rall component is Rs. 3125 crore. A loan
of US Dollar 463 million has been extended by
International Bank for Reconstruction and
Devsiopment (IBRD) and a credit of Special
Drawing Right (SDR) 62.5 million has been
extended by International Development
Association (IDA). The IBRD loan and IDA credit
earmarked for the rail component are US Dollar
304.5 million and SDR 42.13 million respectively.
An amount of US Dollar 44.628 million and
Special Drawing Right (SDR) 29.489 million has
been utilized from the IBRD loan and IDA credit
respectively for the Rall pertion.

(i) Project of Modernisation of Signalling between
Ghaziabad and Kanpur is being partly funded
by Kreditanstalt fur Wiederafbau (KfwW), Germany.
The estimated cost of the project is Rs. 426
crore. The loan amount is DM 185 million (Euro
94.5 million). An amount of Euro 3.761 miition
has been utilized.

(i) The Asian Development Bank (ADB) has
extended a loan to finance the Raliway Sector
Improvement Project with the objective of
enhancing capacity of the rail network and
improving operational efficiency/safety. The sub-
projects to be funded from the loan are
principally in the Golden Quadrilateral and its
Diagonals and Port Connectivity projects. The
estimated cost of the Project is US$ 579.2
million. The loan amount i US Dollar 313.6
million. An amount of US Dollar 1.485 million
has been utilized.

(c) and (d) The amount of commitment charges paid
upto 31.3.2008 are given below:

ADB Rs. 3.91 Crores paid
by Ministry oY
Finance

World Bank IBRD Loan Rs. 16.82 Crores

paid by Ministry of
Finance

-
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World Bank IDA Credit Rs. 1.86 Crores paid
by Ministry of

Finance

KFW Loan A total amount of
Rs. 10.90 crore of
which Re. 8.29
Crores paid by
Railways and rest by

Ministry of Finance.

[English]

Rallway Line between Gopalpur-
Rayagada in Orissa
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